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APPENDIX IT
'SAHAJ (ITR-1)

INDIAN INCOME TAX RETURN

Awscasmend Year

; |For indisidwad being a resident tacher 1Y o el
ZITRE | I ety s o e,
E SAHAJ 1Nt for un lndividual wha Is eliher Director |a s .y l:'l-:l:".- . I wnBated pquity shares or In cases 2 0 2 ] - 2 2
L] Wiwre TI ki een deducted wa F4N or Hincamc-ins s deforred nlm!M{Pl
— (Refer invtrncion for piigih _
PART A (;_I:‘.NE AL INFORMATION
Name Date of Birth Aadhunr Number {17 dighey/Andbanr Enrolment Id (28 sigia) (1
[T, cligilie fur Asdhaar Ne.)
. - T T ENESEENEREEEREERENER
"sobile No. mall Addresy Address: Jburdhin Mook v Seme of Pronse Saddie) iltaz,
Btk Seeect P Offic o dvpodocodips Fanow £y dncisice Sinte
! ruenilry FIN oy
Filed ws (Tick) O 13%1)-On o before due date, C139¢4)-Belntcd, L1139(5)- Nature of employ ment-
JPfame vec tmstTr T/ Revised, O 11912 After Candanailon of delay. B Ceniral Govi. O State Govi. O
Or Filed In response to motice | O 139(9), O 142(1), O 148, O1534 O 183C Publle Sector Undertaking O

us

Pensloners & Others O Not

Applicable {e.g. Famlly Penslon sic.)

If revisedidefective, then enter Recelpt No. and Date of filing originwd return

[

pEMM/IYYD -
If filed in respomse to melice w/s 139(9)/142(1VMB/153A/153C or order ws 11902XDb ter
Nymber/Dacument ldentification Number (DIN) & Dute of such Notlce or 0..;,, HZKb- en

Unique Iy

‘are you opting for new tax reglme wis 11SBAC ? I Yes O No

yes O No

Il yes, piease furnish following Information

|N]m: To be filled anly if & persom is not required to furnish a
fulfilling on¢ or more conditions mentioned in the seventh provise to gection 139(1)]

Are you filing return of income onder Seventh proviso to seetion 139(1) but otherwise uot required io furnish return of Income? - (Tick) O

return of fncome under section 139(1) but flling refurn of income due to

| foreign conntry for yomrself or for any other person? (Yes/ No)

Have you deposited amount or aggregate of amounts exceeding Ra, | Crore in one or more Current sccount
during the previous year? (Yew/No) B or Awmount (Rs) (If Yes)
Have you incurred expenditure of an amount or aggregate of smownt exceeding Rs. 2 Ixkhs for travel to a Amaunt (Rs) {If Yes)

Have you incurred expenditure of amount or
dectricity during the previous year? (Yes/No

aggregate of amount exceeding Ra, 1 Iskh on consumption of

Amouni (Ra) (If Yes)

ART B GROSS TOTAL INCOME
aly

Whole- Rupee( ?T-

B | i jGross Salary (Ja + ib + ic) P ]
a [Salary as per secfion 17(1) [™
b ¥alue of perquisites as per section 17(2) Tb
£ ¢« [Profit in lica of salary as per section 17(3) Ic
Z allowances fa the extent exempt w's 10 (drop down fa be provided in e-fliing utility)
% |"4Ensure that it is included in salary income ws 17(1¥1%2V113) ) 1
% [iiilNet Salary (i- ) T
= !g uctions ws 16 (iva + ivb + Ivc) i
5| [alStandard deduction ws 16(ia) Iva
21 1b |§nltrla.inmnl allowanee /s 16(l) Ivb
¢ [Professional tax w/s 16(lil) Ive
¥ [lncome chargeable under the head *Salarles’ (Ui —iv) B1 |
22 | Tick applicable option O Self-Occupied O Let Out O Deemed Let Out
i JGross rent recelved/ receivable/ leitable value durning the yesr I |
i: i [Tax paid fo local authorities [ 1 ]
£ Jiii/Annnal Vefue (i — i) 1|
L Iv30% of Anoual Value Iv
§ | Intereat payable on borrowed capital hi
ot viArrears/Unrealised rent received during the year less 30% Vi
3 i nﬂl:ine chargeable under the head *House Property? (ill — v — v) + vi (1f losa, put (ke figure in
v
= :gl:: - I\)'Ininnm loss from House Property that can be set-o0iT is INR 2, 00,000, To aval) the beneflt of B2
—_— forward and set of sc use ITR -2
ncome from Other Sources (drop down like interest from saving account, deposil efc. fo be
B3 provided in e-filing wrifity sperifying noture of income and in case of dividend income please menvion | B3
fuarterly hreakup for alfowing applicable relief from section 234C)
43%: Deduction wa SHUR) (in case of family pension aniy)
By (=ros1 Total Tucome (B1+B2+B3) (#f loss. puf the figure in nrm!iw)lm ) B4
e USE -

forwa

01e: Ta avall the benefit of cx

: rd amd sei of
AHTC‘DED CTION e

T AXAR] g

loas, ple

TON ; LE 1O CORTE (Refur tasteuctions foy Deduction Ho as per Incometax Act, Please mote
; Mmunhmammwwwmm ieiod 01-04-2020 tn 31-07-2020 camnat be cltined again, if alresdy slaimed in the

————

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.
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ITR-1 INCOME-TAX RULES, 1962
BoC BOCCC PacCD(l) [8oCCD(IB)  BOCCD(2) | TI0) DD oDDB BOLE
kDetails ure o be filled 1n Details are to be  pDetails ore fe be filled
ke drap doven fo be tn the drog b five ddrop down 1o b
nreriided m e-filing anididy ) gheen 1o be provided provided i e-filing
a o-filing wniityl atiliey;
Pm-:a EEB  B0G rmc:c DGGA POGGC U )
Details are Details are (o Dotaily are 2 o
a he filled ¢ Jitted in the Sfilled in the L
he drop rop down fo bef trog down 1o b
kHown 1o be renvided in e- vided ti &«
provided 1n filing utility) i tifiey)
ofHemg
fifiey)
Total deductions 1 [Total Incorme
(B4-C1)
sempt Income; For reporting purpose Drop down to be provided in e-filing satifity mentioning nanice of exempi Income, retevant clowse and reciion
PART D - COMPUTATION OF TAX PAVABLE
D | Tax payabie on fotal T Dz | Rebate a/s 87A D3 | Taz after Rebate
D | Health and ednestion Cess D5 | Tots} Tax and Cess D6 | Rellef w's B9 (Please
4 | @4% on D3 ensore to submit Form
D | In t w's 234A D8 | In D9 | Interest ws 2MC
T | Fee w/s 234F DIl | Total Tax, Fee and Interest (D5+D7+DE+N9+D10 = DE)
D | Tetal Taxes Paid D13 | Amonnt payable D1 | Refund
_}2;_ (DI 1-D12) tif 4 {'DIZ-DII)(ifDI??Dll)
Detalls ofall Bk Acgnts beld i India at any:thue durbag the previous Y297 (xctudlag dormant scoouB®) i
Si IFS Code of the Bank Name of the Bank Account Number Select Account for Refand
1

I. Minimuem one account thuld be seiected for refand credit.

the sccount decided by CPC after processing

1 tlee return las

Jawvent qretgrs e Bvoa Do Beturn P
1

iName of TRP

|

Counter Slgnature of TRP

2. lnuunfnefnuﬂ.mlﬁphlmsnhnuulmﬂfnrnfnndeII,Mn refund will be credited to one of
T Schedule-FT_Detalls of Advance Tax and sﬁ:mmmmﬁ: EES e et et e e " 4]
—_BSRCode ___sﬂ-_u_m__oue"_--——____lm___—
Lol {1 Lol (3
| Bl | | | |
] L -
Schednle THS Detalls of TDS - Forr THGCIZID asned
TAN of Name of the Gross payment/ receipt which bs Year of ax
deductor/Cellecier er Deductor/ subject is tax deduction deduction/ Deducted/ o (5) claimed thh
PAN/ Aadhuar No. of Collector/Tennnt feollection collection coltected Yenr
the Tenant
Col (2) Cel (3) Col (4} Col {5} Col (6) Col (7)
1
T2
X VERIFICATION
Receipt No.. Seal, L son/ dsughter of solemnly declere that to the beat of my knowledge nnd belief, the
Date & Sign of Receiving|  information given in the retum it correct and complete und is in accondance with the provizions of the Income-tht. Act, 1961, 1 fither
deckreshnllammtinyhinemmhmycmeiryu {dmpdawntobepmdddma-ﬁhhguﬂm-)mdlm:lwoumpmnt
1o make this return and verify it. 1 sm holding permeaent 1 t (Please see instruction).
Date: Slgnature:
LRI v Tnnnhes il Gl Treluws BRI £k

[ ] I I I
TTRP b entitied for asy reilmbursement from

the Gavernment, smouni {hersof




3 RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2
TR-2
l INDIAN INCOME TAX RETURN Aswessment Yesr
= 1ITR-2 [For individuals and HUFs not having income from profits and galns of
§ = business or profession] 1 212
(Pleane see Rule (2 of the Income-tex Rules, 1962} 210(2 -
{Flease refer Instructiom)
Firyt name Midd}e name Law name PAN
z . [T T T T T T T 17
= Flat/Door/Block No. Name of Premises/Building/Village Statux (Tick} &
: 0O individual L] HUF
E Road/StreeUTont Difice Date of Birth/ Farmation T ] l 1
2 {DDAMMYYYY)
F2 Area/locallty Asdhasr Nuwber (12 digify / Aadhaar Enrolment 1d (28 digir) (if eligible for Aadhaar)
= (1 TT T TTTT T T TT I 7T T TTTTT11
- Tovwn/City/District Stare FIN code/ZIP code
: i [ T [ 1 1
]
= Residentisl/Office Phone Nusmber with STD code/ Moblie No, | Mubile No. 2
| TT 11T T T T T T 7 T TT1TJ1T 17T 1 T [ 1
Email Address-1 (self} | Email Address-2
;i . . C539(13-On or before due date, O139(4)-After due dste, DI139(5):Revised Return,
(1) Filed wis (Tich)f Picase see tnstruction | D092C0-Modified reinrn, D119(2)b)-After condanation of delay.
Or Filed in response 1o notice u's O139(9), O 142(13, 00148, 01534 Oi%33C
(22} | Are you opting for new tax regime wix 1I5BAC 2 0 Yeu O No
Are you [iling return of Income under Seventh previso to section 139{1) but otherwise not required to farnish reinrn of Income? - (¥ick} 1
Ter o wn
(b} | if yes, please furnish follewing informatipn
[Mote: To be flted only if » person i not required to furnish s retorn of income under section 13%(1} bot Mling retura of Incomse due 10
fulfilling one or more conditions meatloned In 1he seventh proviso to secdon 13%(1)]
P Have you deposited amount or aggregate of amounts exceeding Ri. 1 Crore In one or more Amount {Rs) (If Yes)
current scewunt during the previous year? (Yes/No)
Hwve you incorred expeaditore of an amount or aggregate of amount exceeding Rs. 2 lakhs
(bliy for travel to » forelgn country for yourzelf or for any other person? (Yes/No) Amount (Rs) (f Yes)
Have you Incurred expenditure of amount ar sggregate of amosni exceeding Ry, 1 lakh on A
(biil) consnmption of electricity durinp the previous year? (Yes/No o (Re) (if Yes)
() | If Revised/Defective/Modified, then enter Receipt No. | P
and Bate of {iling orlginal retarn (DB/MM/YYYY) P b
I filed., fn response fo a notce w/s 139{9V142(1 VI4R/1SIA/ISIC or order w 119(2)(b} enter Unlque Number/ (Uni
id) | Documenit Identifcation Number (DIN) and date of such Notice/Grder, or If filed w/n 92CD, enter date of Nt ;::J [ /
Advance Pricing A ment i
] (£) | Residential A_ Realdent O You were in India for B2 days or mote during the previous year [sectiom 6(1)a)]
E Seatws In Lrdia O You weve in India for 60 days or mare during the previcus year, and nave been In 1adia for 365
lf {for individuals) days or more within the 4 preveding years {section (6){1){¢}] [where Explanation | is not zpphicable]
W (Tick appllcable B. Resideni but et | O You have been a non-resident in Indin in 9 out of )0 preceding years [section &{6)(a}
g oprion) Ordinarity Resident | O] You have becn in Indin for 729 days or less during the 7 preceding years [section 6{6)a))
= C. Non-resident O You were » non-resident dunng the previous year.
=
{i)P3case specify the jurisdiction(s) of yesidence during the Previcus year -
5.Na. Jurisdigtiou(s) of Teaxpayer Identification Number{s)
1
2
(ti) In case you are a Citizen of India or o Person of Indian Origin (FOT). please specify -
Total period of stay in India Total period of stay in Indis during the 4 precading years (in
dunng the previcus year (in days) days)
Residential D. OO Resident [J Restdent but not Ordinarlly Resldent O Nou-resident
Siatwy o Inddls
(for HUF)
iTick applicoble
(N | Do you want to claim the benefit ander section 115H? fappiicable in case of resideni) O Yes 0 Ne
(E) | Are you gaverned by Portuguesc Civil Code as per section SA? 7Tok) E_ O Yes O No (If*YES™ please fill Schedule 54)
Whether this return Is being Mied by » Representative Assesse? (Tickild L Yes O Ne If yes, please furnish foifowing
® {nformation -
(1) | Name of the Representative
(2) | Cupscity of the Representative (drep down fo be provided)
(3) | Address of the Repr ]
(4) | Permanent Acconat Namber (PANY Asdhaar No, of the Representative
M Whether you were Directar in 2 company at any fime during the previous year? (7ick) & O Yes 0O No
i) farmish followlay informstion -

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.



ITR-2 INCOME-TAX RULES, 1962 4

Whether (s shares are Nated or Director Identification N _r_(hl;l-;;r

B ‘FJ (Nﬁv:ij o -‘;‘ypu of company PAN unllisted
| O ey HENEENN

T Whether yom have held uslbicd equlty xharcy i any Ume during the previous year?  (Tick) B OYa O Na
UV | 3f yer, please furnivh follgwing {nfurmatieo in respeot of equily sharey
Nume of | Typeof . Shares tranaferred 7
company | Conipany PAN [ Opening badnsre Sharon nequired during the year during the year Closiag balame
Junwe price | Purchase price
tDrep Faer
down 1o Naof | Cosol [ Nocof | sl | velee e | e | Moot | el | Neof | Conu
he sharey | nequlsition | slwres 7 purchme ::r freaht from sxisting shares | coraideration | shared | scqubsiting
pravided} share bane) sharchuider}
1 1b 1 3 4 5 ] T B 9 10 11 12 B




RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS O

R PROFESSION ITR-2

E OR AB
m' :? SN l Detulls of Income from Saluey ]
i3 'ﬁu er Nature of employer (Tick) 2 TAN af Employer imumditury of ias os
Namne of Eimploy (elrop down ta be pravided) ﬂim-u-rj | I ‘ | |
Tawn/City State PIN code’ ZIP code

SALARIES

[“Address of employer

[T

1]

G ross Salary (1a+ 1b+ 1c}

« [Salary s per section 17(1) (drop down lo be provided)

b fvalue of perquisites as per section 17(2) (drop down to be provided)

roflt In licw of salary as per seetlon 17(3) (drop down io be provided)

 Adid mudtipie rows Jor Gross Salary m case af more than one employer)

2

[Fow] Groas Salary (from aif empluyers)

3

nstruciions}

{Note: Ensure that it is lncluded in Total Gross salary im (2) abave )

’.Lm allowances to the extent exempt w's 10 (drop down 1o be provided in e-filing utility) (please refer)

4

INet Salary (2-3)

uction o/s 16 {Sa + 5b + Sc)

A [Standurd deduction /s 16(1a)

Sa

B [Entertainment ailowance /s 16(1)

5b

C [Professional tax u/s 164kl)

Income chargeable moder the head "Salaries’ (4 -5)

HOUSE PROFPERTY

>4 " | Detalls Of Incame From Heuse Property (Please Refer Instruetlons] (Drop down fa be

provided indicating owaership of properiyi

ﬂﬁu of property 1 wwan/ Clity rﬁt! “[PIN Code/ ZIP Code
1
[ 1 1§ [

i3 the property co-swned? [ Yes ONe (If“YES” plesse enter following details}

Your percentage of shave in the property (%) :
Name of Co-owser{s) IPAN/Andanar No, of Co-pwner(s) Wercentsge Share in Froperty

I

n
(Tick 1 the applicable optionfNeme(s) of Temant  [PAN/ Andhasr No. of Tenani(s) (Please jee fPANfTANI Asdhaar No. of Tenant(s) (il TDS|
] Let out hote credit is claitned)
[} Self-occnpied
] Deemed Let ani

& | Gross rend recebved or receivable or teHable valoe

b [The amouas of reat which cannot be realized 1b

¢ [Tax paid 1o lacal authorities lc

d {Total {Ib+ Ic) 1d

¢ |Anausl vatoe (1s - 1d) (wdl, if self -occupied etc. as per section 23(2jof the Aet)

{ |Annual value of the property swaed (swn perceninge share x Ie}

8 Poser i g P ———
h [Interest payable on borrowed capkial 1h " :
| [Total (1g+ 14} 1

] |ArvearsUnrealised reat received duving the year Jess 30%% 1)

k [mcome from house praperty 1 {1f= 11+ L) 1k
[Address of property 1 [Town/ City tate Fm Code ZIP Code

I I I I

the preperty co-owned? [ Yes

O No (if“YES™ please enter following details)

Ysur percentage of share ln thr property.(%)

Nanwe of Co-ewner(s)

PAN/ Andhanr Ne. of Co-owaer(s)

Percentage Share In Praperty




ITR-2

INCOME-TAX RULES, 1962

UTich & the upplicable vption) Name(s) of Tenanl  [PAN/Andhsar Na. of Temamia)  (Fleass see
L] Letout

[0 Self-occupled
IO Deemed It but

AL let nmit) mol¢)

oredit s cluvened |

PANIT AN/ Aadhanr No. of Troant(a) (of 1135 )

i HEIEEENER

| ]

HENEER

G ross rent reeelved! recelvable/ letable value

. thegher af the two_of let out for whole of the year. lower uf the fuo, if fet ek for part of the yeort

b [The mmaunt of rent which cannot be reallzed F1]

¢ [Tax patd to toced auilkoritles I

d [Tomml (b + 28) 2d

e |Annaal value (2a - 2d) s

f |[Annoad value of the property owned (own perceniage share x ) ar

E 0% ol 2f 3

b [Interest paynble on borrowed capital 2h

} [Totad g + 2h) 2l

] |ArrearsiUnreallsed rent recelved during (he year leca 38% H]

k [Income from homse properdy 1 (20- H + 2j} Ik
3 @nse through ineame/Tois If nwy ™ 3
4 [fcoros under the head “lacome from Houwse Property™ (1l + 2k + 3} 4

if negaifve iake the figure to 21 of schedule CYLA}

W Please include the income of the specified pevvons referred to in Schedule 5P1 and Puss through ncome referred to m scltedide PTE while computing the
il income under this head.

i Furmishing of PAN- dadhaar No. of tenent ts-mandatery, if lax 1s deducted under suction 194-18
.:) Furnishing of TAN of tenant it mandatory, if tax & deducted wunder section 194-1,

oy gmer, o4 Capital Gains
hori-term Capital Guint (STCG) (Sub-items 3 and 4_ave not applicable for revitdents)
1 [From sale of tand or bullding or both (il 1y detatls separately for vach properiv}
H g a 1 |Full valwe of consideration recetved/receivable Al
g 3 i [Walur of property as per stamp vatuation suthority Al
a3 ult ¥adur of conviderntion adopied as per seciion 33C for the purpose
k! fil fof Caplinl Galus [In case (ali) does nat exceed 1.10 times (1), take this a
re a5 (i), or else take (ali)]
b eductions vader section 48
i Cost of sequisition without indexation Bl
1 Cost of improvement without Indexation Bil
il [Expeadituve whally and exclozlvely in connectlon with iraoafer Bl
Iv [Total (bl -+ bi + biif) By
¢ [Balance talil - biv} Ic
d  Deduction under section S4B (Specify details in stem D below) 1d
¢ [Short-term Cupltal Galns on Emmuvable property (fc - 1d) Ale]
[ n_case of transfer of immovable please furnish the Lollowing detnils (sce note)
§.No. [Name of buyer{s) PAN/ Aadbiaar Perceninge share | Amouni | Address of proj Pin code
" YE2 No. of imyer(s) L property
NOTE » Furnishing of PAN/ Andhsar No. li mandatery, if the tux ik deducted under section 194-1A or k quoted
y buyer s the documents.
n euse of more than one buyer, please indicate the respectlve perrentage share and amount.
2 From snle of equity share or unit of equity oriented Mutuat Fund (MF) or mnit of & business trust on which STT te paid
der wection T11A or 1ESAD(1)l) proviso (for FII)
a  [Full value of considerstion n]
b ductiony noder sectlon 48
b [Cast of nequisition witkout Indexation bl
N [Cost of Improvement withou! indexation bii
il [Expenditure wholly and excfualvely In comnection with oranefer biil
tv [Totak(l+ 1+ 1) by
€ inpce (2n — biv) I
18 to be dixaliowed u/s 34(7) ar 94(8)- far exumple IF nsxet bought/sequired within
d manths prier to record date and dividesd/inceme/honus anils are recelved, then 24
» arlslng out of sale of such asset 10 be ignered (Enter poshlve vujue gnly)
e ri-term caplta] gain on equlty share or eqully ariented MF (STT pal c +1d A2e|
3 fFeor NON-RESIDENT, nat heing an FII- from sale of shares or debentures of an Indisn company {te be computed with
] exchange adjustmen! under first proviso to seclion 48)
an traniactions on h sec transacth Ads]
'TCG on transactions on tran tax t |
4 For NON-RESIDENT- from saie of securities (ether than those at A2) by an FII as per section 115AD
a ' 7 Ko csse securities sold include shares of a company other than gquoted shares,
he following detalls
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all el of comviderstinn recelvedfecelvuhie in _Fn_p_!.'l?l of lll'lllllﬂ"'d] In

»
[T '::rnmrlul value gf___ __; __n.lmru tl;ln.rmlnul ned In il _p_r_::.uﬂlh_e‘d II:_'T___
¢ Fall vaiue ol comideration in respeet of unqunied shares ndopied as per| ic
vetlon 50 A for fhe purpose of Caplial Calns (higher of 8 or b}
il ) vaiue of Enusidrnlhm inre rupm t of sccuritics oifier ilian v unquoicd Weres fafi| T ]
Gl flombie v W aili
b m-dutllnm under section 48 o
= 711 K ast of nequisition without Indesaion bl
TE;s_lTI improvement without indcowation - (W]
W [Expenditure w holly and caclusively in thon with (ramasfer hill
(v frowmi (1 + #+ ) v
¢ pnlnnre ldaiii'- Lriv) 4c
o%s fo be disallowed w's H4(7) or 948)- Tor example IT security bougbtiacquired
d {ihin ¥ mienihs prior to rcconl date and diyidendfncome/honun unlin pre recelved, | 4d
Eu (LT3 arlslng_rtm of xale of such securdiy te be lpnored {Entcr poaltive value only)
# bhurt-term caplial galn on aale of securitles by an Fll {other ihao those at A2) (de +4d) Ade
5 From sale of assets other than nt Al or A2 or A} or A4 ubove
[} o cuse assets sold include shares of o company other thap quoted shares, enter the

i Nollowing detxils

a [Full value of comsideration recclved/receivable la respect of unquoted| la
phares

b [Falr oaecker value of anquated shares determined In the prescribed manner| ib
¢ [Full vahue of consideration in respect of uatjuoted shares adn]ued a8 per Ie
[

ection SOCA for the e of it

il [Full vatur of concidersiion in respect of assets other than uuquolﬂi !hmu all
ill [Total de + b aili

b Dedurtions under scction 48
i [Cast of acquislion without Indexation bi
i Cosl of Improventent whihoot indexation bil
’LEAFlpendllure wholly and evelusively in connectien with fransfer |
utal (i + §ii + ili} biv
3 alaace (Safii — biv) e
54

sset  boupbt/scquired within 3 months prior to  record date amd
Ividendiincome/bonus units are received, then lass arising ant of sale of such asset
ko be ignored (Enter poslilve value only)
e STCG on assels other than at Al or A2 or A3 or Ad above (5c + 5d) ASe |
6 Amoum deemed to be short term caplisl paing
a Vchether any mmoust of unutilized cupital gain ap nssct iransferred during the previous years shown below was
depasiied in the Capltal Gains Accounts Scheme within due date for that year?
D %es O No I Not applicable. Il yes, then provide the detuils below

d En case of asset (security/unit) loss to be disellowed wis $4(7) or 94(8)- for example if

Il Previows  [Section under which New asset aequired/constructed Amonut oot used for new
yeurin deduetion clairaed in aexet or remained .
A Yeur in which asset | Amount utlllsed out
which nssf-l that year scquired/constructed]  of Capital Galns unutilized in Capitsl pains}
transferred accound account {X)
i 2017-18 F’MB .

b [Amount deemud (o be short ferm capltal pains, viher then at ‘s’

Tatat amounl deemed tu be shorl term caplial paing (aXi + b) Aﬁ
7 |Pass Through Jacome! Loss in the nature of Sbort Term Capital Galn, (Filf up schedufe PTH) (470 + A7h + A7c} A7
A [Pass Through Incarme/ Loss in the nature of Short Term Caplts] Gabn, chargeable @ 15% ATa S
b [Pass Thraugh Income/ Laosy in the aature of Short Terma Capital Gain, chargeable @ 3024 ATh o
. Pass Through Income/ Loss In the malure of Short Term Capital Galn, chargeable ar applicnble R
ralcy
& Wmouot of STCG Included in_A1 - A7 bot not chargeshie {0 lex ay chargeable at 3 I rates in Indin an per DTAA
Ttem No,
AT to AT | Coumiry | Aritere Whether
Lo, ARt of| e | o Fxtews pee Treaty TRC | Sectiomof :;_":'T’ Applicable rate fiower
which "'(".m’ DTAA | frnter NiL, oot chargeedte) | obtmlmed | 1T, Act ot | oG or ()
(¥AV)
inciuded
(1) (2) (3 4 (5) (6) M (1) )] {i0)
I

n
N otsl swount of STCG nof chargeable to tax In Indka as per DTAA
b [Tutal amount of $TCG chargeable to tax at special rates Lo Iadis a3 per DTAA ABb
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column BY is 1o be filled up)

i
. an’ the following detalls

I cast securities sold inclute shares of a company olher than quated ghares,

7ol value of conziderslion recelved/recelvable in respeet of
quoted sharea

¥

alr market valur of unguoled shnres determined In the prescribed

wll value of conslderstion in respect of nnquoted shares sdopied
s per nection S8CA for the purphye of Capitst Gains (hipher of 2

all valuz of consideraiion in respect of securities sther than uaguoted

Elels

9 Fnul Short-toym Capital Galn (Alet A2ct Alad AJb+ Adet ARet Al + AT - Aln) A9
B [t ong-term capitat maln AL TCG) (dubaioms, 5o & Rure del gpplvable for redifenis)
1 [From sair of land or building nr both {1 up desash sepunately for ok properiv)
. ] Full volue of constderntion recelved!receivabie ul
i “alut of property as per stamp ysluation authority alk
“ull value of ideration adopted #x per scection X0C for the purpuse of
11} “apital Gailns [in case {ali) dovs not cseeed 110 timey (al), tske thiy fgure | alll
s (i}, o else tabe (ali)]
b [Deductdons under section 43
i [Cost of acquisition with indexation bl
li st of Improvement with indexatinn bil
i xpenditure wholly and exclusively ln connecton with transfer bdil
v [Total (i + bk + biiD) Blv
] alance (aili - biv) Ic
d  Deduction under sertion B4 BISAECISAFISAGD tSpealy dotatls w ticm I helow) id
¢ lLomg-term Capltal Gaity on Immovable property (le - 1d} Blc
F_ lIn case of transfer of Immavable property. please Turnish the followlng deialiy {sce note)
i _ PAN/ Andbarr Address of d
S.No. [Name of buyer{s} No. of buyer(s) Percentuge share | Amaunt property Pin code
YOTE » urnishing of FAN/ Aadhasr No. Is mandaiory. I the tax Is deduced under section 194-14 or |3
uoted by buyer in the docnments.
n case of more than one buyer, plesse indlcate the respective percentage ahars and amount
2 Wrom sale of bands or debenture {viher than caplal indexed bonds Issued by Government)
[ ¥ ull value of consideration n ]
b Peductions under section 48
1 [Cos1 of acquisition without indexztion bi
it {Cost of Jmprovemenl without Indexatlon bil
il Eapenditure w holly and exclusively In tiom with tamaf blil
£ iv [Total (bl + bij +biil) biv
g c [Balance {21 — biv} Ic
X IDeduction under sections S4F rSpecify detarls i irem D below) 14
3 e ILTCG on bords or debenture (2¢ — 2d) Ble|
E 3 From sale of, (i) listed securitles (other tham 3 upit) or zero coupon bonds where proviso under aection 182(1) is °
2 palicable (i) GDR of an indian company referved in scc. 1ESACA
g " Full value of ronsideration 3s |
b Deductions under section 48 )
I |Cost of acquisition without indezation i
| i [Cost of improvemen) without indexation bH
1 [Expenditure wholly and exclusively In connection with transfer bl
iv_[Total (bi + bll +bil) hly
c tance (3a - biv) 3c .
'] uction under sections S4F of detuils in item B bolow) 3d S
[ e apital Gains on sssets o B3 shov -3
4 From sale of eguity share in a company or anit of equity oriented fund or unif of & hasiness tvust on which STT ks paid
d 112A
a G ws 112A (colomm 14 of Schedule 112A) [ 4s |
b uction under sections 54F (Soecify details in iem D below) & |
[ Jterm Capital Gulns on sale of ca a at B4 al 48 —
5 [For NON-RESIDENTS- from sale of shares or debenture of Indlan company (to be compuied with foreign exchange
" jrdjustment uoder first provisa 10 section 48)
a  LTCG rompuied witheut indexation henefit 58
b [Dedoetlon ender secdons S4F rSpectfy details in item D below) 5b
¢ [LTCG on share or debenfure (5a-5b)
[For NOP{:RESIDENTS- Trom sale of, (i) unkisied securiiles as per se¢. 112{LN), {H} bonds or GDR as referred In sec.
& [ISAC. (jii) securities by Fil xs referred to in sec. EESAD {other than secarities referred 1o n section 112A for which
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9
b Deductinas under sceilon 48
| K ost of mequisition withou! indexation bl
It [Cost of improvement without Indexation hil
Wi [Expenditare wholly snd excluslvely In tiom wilh tramali il
Iv [rotsl (bl + bt +bill} biv
¢ Balunce {baill - biv) be
4 [Drduction under secilons /S4F (Specyfic detatiy in itom D belaw) td
[] Loag-term Capital Galna on waseir 21 & abave In cure of NON-REESIDENT (¢ - 6) Bée|
7 War NON-RESIDENTS "« From 1sle of equity shinre In n conmpany or unit of equlty aricnied fund or wnif of 8 busincss
E!t on which STT ls paid under sectlon 111A 5]
7h_|
[ ong-tertn Caplisl Galns on sale of caplinl axsets a1 B? above (7a - 7h) B¢ |
[ m aale af foreign exckange aisel by NON-RESIDENT INDIAN (if opted wader chopter Xil-A}
a L TCG on 1ak: of ipecifled asset {computed whbout indexation) Ll
b Lesx deduction wnder section LLISF (Spectfi details in item D below) &h
c  [Balance LTCG o sale of specified asset {Es ~ Bb} Be]
4 TCG an sale of sesct, oikier (han specified assct (computed without | o,
exution)
e Less dedurtion under sectlon 115F (Specify detaily in ltem D helow) 8e
f hlllm LTCG on sale of saset, ather than specified asset  (8d- Be) Bﬂl
9 [From sak of assets where B1 10 B above are not applicable _ - o

case masets sold Inclade sbares of a company other than quoted shares, enter,

following deinlls
value of consideration recejvedireceivable in respect of vogeoted | a

hares
b market value of unquoted thares determined in the presceribed iy

er
[ ) value of cunsideration in resper of umquoted shares sdopted as ic
section S0CA for the purpose of Capital Guins (higher of m or b) S

[] F‘ull valwe of conslderntion in reapect of aasets other than unquoled shares ail o
il I'I'ahl (e + i) T
b oo aader section 48 .
i of ncquisltion with indeaation b}
i Cest of Iniprovement with indexation bt
i Eapenditore wholly and exclusively io conpection with transfer [ J]H]
tv [Total (bi + bil -+bii) biv
[ (9alll — biv} e
d mnder sections 54F (Specify de.ails in item D below) 9
E term Capital Gains on sxscts at B% above { (¢ —5d)
l ] |Amm|nl detried te be loag-term eaplial gaing [
a m&r any amount of unwiillzed capital gain on swset (ramsferred during the previous yesr shown| |
vean deposited |a the Capital Gaing Accoants Scheme within due date for that year? .
3 No; Net eable. {If then ide ow) .
5), | Previoms year | Section wnder which MNew asset scquired/consirucied Amoust not used | g ik -
tn whick asset | deduction claimed in thet 7o TS hich wsset|Amount ahilised omi af] for mew asset or
transferred Year acquired/ Capiial Gains account remaloed unutDized!
- construgted in Capital gaias
§ Ro17-18 54/54F/ 84GP
it pois-19 S4B
b Amoust deemed (o be long-tevm capilal gains, other than »i ‘a* S

Total smaunt deemned io be long-terme capital gaima (a X} + aXll + b)
11fPaxt Through Income! Lass in the rature of Long Torm Capital Gain,(Fill up schedule PTi) (Bilai+ Bl1a2 7

11h) B}
n1 [Pass Through Income/ Loss ln the anture of Leng Term Capltal Grin, chargeahle @ 10% u/s | BI1
1124 '
sl
A2 Pass Through Jncome/ Lovs In the nafure of Leng Term Caplial Guin, churgenble &
1% B11
nder sections other tham w's 1124 e € nl ’
B Plu Tzrough Income/ Loss in the nature of Leag Term Capltal Galn, charpeable @& 20% 1n S
| §2_Amount of Ll;cc;:luded In B1- 811 but mot chargeuble to tax or chargeable at spzcial rates in ndin a3 per DTAA i
Ampun | 11012 No. 81 Crantry
gL o BIT atarve Astiele of Raie as per Wheiher TRC |Bectlon Applicabl
of nne & Rate gy per | SPPUCRIR rate
L 10 which DTAA Tresty cbialned | ofLT. P ) ower
Income | (0¥ | Code fener WLL, ¥ ok chacgcadle] (¥ Ast | MTAw fg{ﬂ i
| ¢ £]] 4 3) (8) N 8 o] ] .
prra— -~ 4
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1 e . - -
: ot
: [Tatal amaunt of LTCG not chargeable to ta a1 per DTAA T ;‘__,1 " Bila
Fﬂhl amonnt of LTCG chargeable fo tax at special rates as per DTAA T Bz |- -
" :;l,b“l term capitat gain chargeable under LT, Act (Blei B2 3erDdetBSc D f 117 + (o1 BRI ¥t B10 2 1) B T
)
C [fncome chargeable under the head “Capitat Gains” (A + BIA) (rake B3 an vl of s} C T
D _[information about deductian cisimed against Capital Galns —
T fin case of deduction ws S4/54B/S4EC/S4F/S4GB/ 1SF give follovring detalls
L Deduction < laimed ws 54
1 Date of transfer of original asset Al dedimmiryry
U [Cost of new residentlal house all —
1 |Date of purchase/construcilon of new residential house wlll delimmivysy ]
v {Amount deposited In Caplial Galns Accounts Scheme before dae alv
ate
v _|Amount of deduction ciatmed Av
b Deductlon claimed ws 545
1 JDate of iransfer of eriginal auset Bl dedimm/yy3)
T KCost of uew agricuitaral lind [T1]
T [Dare of purchase of new agricultural Iand bill ddrmndvyyy
Iv_[Amount deposited in Cupltal Gains Accounts Scheme before due | biv
ate
v hnm of deduetion elnimed By
¢ Deduction claimed w's S4EC
T [Dute of transfer of original asset Cl dArnuyyy
i [Amouat Invested In specifled/notifled bonds cil
mor exceeding fifty lakh rupees)
i Date of investment Cil Adimminy
Iv_[Amount of deduction claimed clv
d Deduction claimed w's 54F
1 [Dste of transfer of original asset [ dd/mm/yyy
Ti JCost of pew residentlal house dil
T [Date of purchase/eonsiruction of new residential house 1 dd/mmiyyy
Iv_|Amount depoaited In Capital Gains Accownts Scheme before duel  div
date .
v A ¢ of deduction claimed dv
e Deduction claimed w's 54GB
T JDate of tranafer of original residential property el dd/mumlyyy
{1 [PAN of the eligible company ell .
i) [Amount utilised for subscription of equity shares of eligible eill
ompany
Tv_[Dase of subscription of shares elv ddim/yyyy
v _[Cost of now plant sad ‘machinery purchased by the eligible ev !
vi 2 of purchase of plant and machinery evl dd/mm/vyyy
vi Eﬂnt deposited in Capital Gains Accounts Scheme befors dug|  evli
ate
vili unt of dedoction claimed ovifl
| f) Deduction claimed w/s 113F (for Non-Resident [ndians) 3
1 ate of transfer of originaf Tortign exchange asset [ ddimmbnyy b
I |Amount livested in new specifled amet or savings certifieate fii
[ii1_Date of tavestment il ddimmbyy -, '
| [iv_|Amount of deduction claimed fiy
g Total aeduction claimed (|-+lb+1c+1d+le+ln ie I
E Et—oﬂ of current year capital losses with current yesr capital gains {exciuding amounts inciuded in ABa & B12a which Is aot ehargeable under DTAA)
Shorl term capltil toss Lang term capital luss Current
year's
Cl]?ltll Gain of “P".I
current yesr (Fill galmn
this coliimn only i 3
Type of Caplial DTAA : . DTAA| remalning
SL Gain computed figure is 15% | 3% applicablerate | o 10% 20% ratos |after set off]
posldive)
O=1-2-3-4
5.5-7-8)
1 3 3 4 ] B T 1 9
=)
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apital Loss
I e setoff “*
111 this row (A.’e"‘v‘ (Bie™ Bdc® +
nly if computed Li3a® ladevs grpffA7e*+AIb 4 45e% 4 agp | BT+ Bt | (BlesBlet Bty \
re s A7av AB* + 47c% BSc* + 5%+ B9+ B10% B1 1%} A1
egative) [B1tate+B1iaz",
(A2e*+A3a* +
1
i % A7a%
Ui [Short| 30% Ade® + A7b*
term
| _jcaplial
ain applicabl
iv| & p':,m 4 (Ale*+A3b*s
ASe*+AEY + A7cY
T DTAA
rates A8b
(Bie*+B4yc* +
vi 10% |B6e* + B7c* + B8
Long +B1lat*+Blla2*}
o Ble*+B2c*+ Bic
ital 20 e*+Blet4 Bicty
I Y B s9er+BIgns
& Blib%
| DTAA Bizb
rates

Total loss set off (Il + 1l +iv+v

B vievibvill

% [Loss remaining after et ofT (i —Ix)

[The figures of STCG in thiy table (Ale* etc.) are the amounts of STCG computed In respective column (A1-A6) 23 reduced by the amount of STCG
oot chargeable to tax or chargeable at special rates as per DTAA, which is included therein, If sny,

The figures of LTCG In this table (Ble* etc.) are the amounts of LTCG computed [n respective column (B3-B10) sa reduced by the nmount of LTCG
Inot chargeable to tax or chargeable at special rates as per DTAA, which Is Included therein, i xny.

loformation about accruat/receipt of capital gain

iy Bricase include the Income of the specified persons (spouse, minor child eic.} referved ta in Schedule SPf while computing the income under this head

[Type of Capital gain / Date

Upto I8/6 ()

16/6 to 315/9
i

16/9 10 15/12 (Ui}

1612 10
15/3 (Iv)

16/} 1o
k] fx]
v

hort-term capital gains taxable st the rate of 15%
‘nter volue from item 31 of schedule BFLA, if any,

hort-term capital gains taxabie at the rate of 3%
nter value from item 3iv of schedule BFLA, if any.

Short-term capital gains taxable st applicsble rates
\Enter value from item 3v of schedule BFLA, if any.

4 [Short-term capital galns taxable at DTAA rates
‘nter valie from item 3vi of schedule BFLA, if any.

ng- term cuplial galns taxable at the rate of 10%
nter value from item vit of schedule BFLA, if any.

Eong- term capital galns taxable at the rate of 20%
‘nter value from item 3vill of schedule BFLA, if any.

1 .onp- term caplisl gains taxable at the rate DTAA
Fates Enter value from item 3ix of
gpchedule BFLA, if any.
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m lucome from Other Soorces

}_IGross incame chargeable fot 1
rg 21 8 normal applicabl

8 Dlvidends, Groxs pTcabiecaies (lat Ibe lev 12 1o) II-
5 b Ynterest. Gross (1 + bl + bil) + bly+ by) 16
5 I From Ssvings Bank bi
3 il From Depasits (Bank/ Post Oflces Co- bit
z lil From Income-tax Refand blii
- v 0 the nature of Pass throush income/ lpss [biv
g ¥ [Dthers b

¢ Reatal income from machinery, plants, balldings, etc., Gross le

d Income of the nature referved to in section $6(2)(s} which Is chargeable to tax | 1d

(di + dii + dili + div + dv)

1 JAggregite value of sum of money received without di

consideration

ii o case immovable property s received without dii

ronsiderution, stamp daty value of property

t case immovsble property s received for
ndequate consideration stamp duty valoe of
roperty kn excess of such constderation

v o case any other property is received without div

msideration, fair market value of property

. case any other property la received for Inndequate | dv

V' onsideration, fair market value of property In excess

{ such consideration

diik

¢ Aoy other Income (please specify namure) ie
Sk Natare Amount
No.
1 Family Pension
2]
fRows can be added »3 required
1 ome chargeable at special rates {22+ 2b+ 2c+ 2d + 2¢ +2f elements related to | 2
L. No.1)
a |Winnlngs from letteries, crossword purales ete. chargeable w's 1 15BB 1a
b Income chargenble w/s 115BBE (bl + bil + bifi + biv+ by + bvi) 2b i
i [Cash credits u/s 68 [1] ) S
| il Unexplained investments w's 69 bii ot
[ 131 inexplsined money etc. u/s 69A bill o
tv Undisclosed investments ete. w's 63B biv i
v_iUnexplainad exprnditure gte. ws §9C by
vi |Amount borrowed or repaid on bundi uw/s 9D | bvi
¢ lAccumulated balance of recognised provident fand {axeble 1w/ 111 2c
S.No. Assessment Year Income Tux benefif
beneflt
H {th (i} (i)
d [Any other income chargeable at special rate fiofal of di to dxviil) 2d |

i [Dividends received by non-resident (not belng company) di
| ___or forelgn company chargenble w's | 1SA(1){a}!
I [nterest recelved fiom Government or Indian concern| dii

on foreipn currency debty chargeable a/s 11SA{1)(a)(il}
ifl §nterest received from Infrastructure Debt Fund dill

Eharpeable /s [15A{1}a)itn}

iv Interesi referred to In secton 194LC(I) - chargenble u/s| div
I5A(1){a)laa) @ 5%
v Joterest referred to In section 1941.D - chargeable u/s| dv

15A(1)(aXlinb)
vi [Distribated income being Interest referred to In seetlunl dvl

194L.BA - chargeable w/s 115A(1){a){liac)
[ncome from unlis of UTI or other Muiual Funds| dvii

ecifled in sectlon 10{23DY, purchased In Forcign
Currency - chargeable u/s 115A(1a)I)

Income from royalty or fees for techmlcnl services dviil
recelved from Government or Indlap comcerm - - -
bargeable u/s [15A(1}{(b)YA) & 115A(IUD)(B) T




15 RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

DRs purchased In forsign curreney by non-residents -
hargeable wa 115AC
x jincoms by way of dividends from GDRs purchased in] dx
currency by residents - chargeable u/s L1SACA
coms (other than dividend) recelved by am FO lqr dzl

L Eu.-nme by way of interest or dividends from bonds or dix
z

of securities (other than units referrod to §

on 113AB) - eharpeable ws 115AD(1)(1)

ncome by way of iuterest recelved by an FIl on bonds] dxll

r Government securites referred to Lo section 194LD -
ble as per provise to section TISAD(1)()

il [Tax on mon-residents sportamen or aports sssociations| dxiil

ble w/s 11SBBA

red !n Indin - chargeable uis 115BBF
sviiincome by way of tramsfer of carbom credits  dxvil

Income of s Noo-Resident Indian villl

argesable n/s 115E
six Distributed income being Dlvidend referved to lnldxl.l

pection 194LBA - chargeable ws 115A (1 a){Hac)

¢ [Pass through tncome (n the nature of Income from other sonrces chargeadle at special rates (drop down fo Ie
vl
f Amount lacluded in 1 and 2 sbove, which Is chargeable ai special rates in Indla as per DTAA (rotal of] 21
| __rolumn (2} of tabie beiow}
m:zNI: ! | Country Article of h‘:‘:::tr T w_:::« Sectian dL.-nn peri Applicable rats [
N r | which | S0%e & | TRTAn" | WL Fnat harpratic) | cbeatoed [ LT, &er | LT Acr Power of (R or )] |
Tnctaded (¥
ay | @ 3@} 4 5 () (4] {(8) ko) (10) ,
I L
n

3 netons under sectlon 57 (other than those relating 1o income chorgeable at special vates under 2a, 2b & 2d)
ol [Expenses / Deductions (i case other than family pension) | 3d
ul expenditure w/s 57(1) {(svellable only f income offered bl 3aif
A}
atiiDeduction n/s. §7(1ia) {in case of family pension only) 3aill
B reciation (availzble only | income offered in Ic of 3b
as)
< [Total 3e
4 unts not deductible w's 58
5 [Profiis ch ble to tax /s 59

& |Net Income from othér sources chargeshie at normal applicable rates (I(after reducing Income relsted to]
DT. riion) —3+4+ five take the to 3i of schedule CYLA )

7 me from other sources (other than from owning race horses) (2 + 6) fenter 6 as nil, if negative) 7

¥ Income from the activity of owning and maintaining race borses T

2 Recelptl 7]

b uctisns under section 57 in relation to receipts | #b

3a ouly

t [Amonnts oot deductible w's 58 Be
d Profits chargeable fo tax n/s 59 &d

X (Ba - B + 8¢ + 8d) (If negative iake the figure to Gxii of Schedule CFL)

] under the head “Income from (fther Sonrces” {7 + Be) (lake Se av nil if negaiive)

18 ormation shont sccrusl/receipt of income from Other Sources iy

S.Me.| Other Souree Income | Upto 15/6 | From 16/6 to | From 16/9 ta | From 16/12 to |From 16/3 to 31/3 X

159 18112 1513
t r)lvhlmd Income

o|mlaf

) ) () ) )
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ncome hy way of e
Innings fro
2 uiterics, crasswar
uzdves, races, gume
ambling, betting ctc,
ferred te In seclio
(24i(fn)
Y Plovise mclude the incowe of the spevified persons (spote, minor child cic.} referred to i Schedale SPI while cumpultug the income tnder this head
el l'l_':'l?-:ﬁrm Detnlls of Encome afier Sot off of Curreai Year Losses
8L No. Head/ Sonrce of Income Tmcame of current | House property loss|  Nelloss from Other seurces Curren year's
year (FII) this colurma of the surrent year chargenble af normal applicable | Income remaining
only Il Income 13 zer sel off ratea {other (ban lous from race niter set off
or poaltive) horses) of the current year set [ 114
I 2 3 4=(-2-3
Loss to be sed off —
I |[¢(FUN this row only Il computed Mgure is { 4 of Schednle HF) (6 of Schedule-€)5)
- negative)
Z [ & |sasries 16 of Schedule S)
E il  |House property {4 of Schedule HP)
g | b |shoreter copial grin exatle @ 15% (3l of iem 1o/
Diit of ltem B
§ v |Short-term capital puin tazable @ W% f _;;L‘;{,u;'"mj’f
: v Short-term capital gain taxable ot (9iv of item E of
- e raten Schedule CG}
B [T, [Shorttcrm capital gain azable st special|  (Pvofitem Eof
[ rates io [ndin as per DTAA Srhedule CG}
S | vt [Loa tal galn taxable @ 10% (9 of item & of
§ ¥ g term capital px X8 ] Schedule CG)
vil af item E
S | ia |Loug term capital gain taxable @ 20% fgsch:;;k r:qug
Loug ferm capital gains 1miable at specinl|  (Bviii of item E of
1 | ates in Indin 95 per DTAA Schedule CG)
Net Income from oiber sowrses chargesble Ay L
U |4 pormal applicable rates 6 of Schedule O5) e s
Proflt from the activity of owning and
i praintaining race horses 3e of Schedule OS)
xiii TotalIw;luinll(li+iil+iv+v+vl+vﬁ+vlﬁ+i:+x+xiﬂll]
Tiv |Loss remainiag sfier set-off (i — xlli)
_____ Cetails of [ncome affer Set off of Brought Forward Losses of earller yeary
Head/ Source of Income Income after set off, If any, of carrent Brosght forward less set off Current year’s
year's lavscs as per 4 of Schedule Income
CYLA) remalning after
set ofT
1 3
B | i |Sataries (4if of schedule CYLA) (L o v -
& -
E i |Homse property {4l of schedule CYLA) {BIf howse property loss)
2 [ m [Skart-term capital galn taxable @ 15% (4iv of schedule CYLA) (B/f shori-term capital loss)
3 iv_|Short-term capital galn taxable @ 36% (4v of scheduie CYLA) (B/f short-lerm capital loss]
Shart-ierm  capltal  gain  taxable
% v | eable cates (4wl of schedule CYLA) (BUf shori-term capital foss)
Short-term cuplial gaiw taxabie =t specinl
g Yl [ ates in [ndin as per DTAA {4vit of schedule CYLA) (B4 short-term capital loss}
z | vii |Long-term caplial zain taxable @ 10% {4vii of schedule CYLA) (B4 short-lenn or long-term capitai psy)
é‘ Vil |Leng term capital galn taxubic @ 20% (dix of schedule CYLA} (B/f short-term or long:term capital los2)
L. te ital gwin ble st speckal
5 ix l‘:‘:lglll lr;nﬂ:.: p"g;,ri:'“ e at «p {4x of schedide CYLA} {8f shore-term or long-term capltal los3)
= Net Income from other sources chargeable ;
g % |ut npormal spplicable rates ( 4xi of schedule CYLA) P ¥
= .
i [Frefit from ovming snd mainialning race A of schedwle CYLA) (B tass from horse roces)
Xit Tatal of brought Farward losa set off
(20 4+ 2k + 20 + 2v+ 2wl + 2vil + 2vili + 2x + 2xd)
XEil [Current year’s Iacome remsining afier set off Total of (31 + 311 + i1 -+ Sv + 3wt vl + 3Vl + Svili+ 3lx + 33+ 3xl) |
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SR Details of Losses to be carried forward to (uture years —
- { Capital | Loss from awning
Assessment Year Date of Flling House property loss | Short-term capital loss Leng-term
'_ 1 2 3 ] 5 4
1 2314
4 | 201415
Pl i | 2015-1b
8 H—
- Is | 2016-17
- —
S | v |2017-18
g vi |2018-19
z —
- i 19-20
5 vii |20
E vili |2020-20
= I Totl of eariler year
¥ lezses
Adjustment of shove .
x  [losses in Schedule (24i of Schedule BFLA) £2ix of Schedule BFLA)
BFLA -
2621-22 (Carrent (2xii of Scheduls {2xtix+dx5x) of em E | f6x+ Tx+83) of ltem | { B¢ of Schedule OO5. if -
Y Jyear losses) CYLA) of Schedule CG E of Schedule CG vel
Total loys carried
xii [forward to future
'CArS

et 1 Deductions onder Chapter VI-A

-

nuie that the dedaction in respect of the investment/ deposit/ payments for the period 91-04-2020 to 31-07-2020
kannot be claimed spain, if siready clalumed In the AY 20-21

1 fuﬂb Deduction in respect of certaln payments
» b eCCC
[ 1) d BOCCD{1B)
¢ [ ) ()
@ Iz kopD h_BODDB
K [ eE 1 BUEE
g k EEA 1 EER
m | m n
£ :
< 1 [Part C, CA and D- Deduction In respect of certain incomes/other deduction
s B r_BORRE
L [ A t ) -
] F‘J i
v [Tatal deénctions under Chapter VI-A (Total of » te u) v |

|

(Name and address of Donee PAN of Donee Amount of donation wt::n‘::::m of
Donation in | Donation in| Total
cash other mode | Donation
1
%’ i
E L ]I'oui
g B Dopations entitled for 50% deduction without qualifyin,
& | Pt .
5 MName and address of Donee PAN of Donee Amount of donation Eligible Amount of
donation
g Donation in [Denation in] _ Tatal
. cash other mode | Donation
W I
[}
ill [Tatal
C Imllllﬁons catitied for 100% deduction subject to qualifyin,
t
ame and address of Donee PAN of Donee Amount of donation Eligible Amount of
donstion
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ITR-2
238 _ THE GAZETTE OF INDIA :
_ .= - = — EXTRAORDINARY [PaT B—Sec. 3()
Donation in [Donstion ln]  Total E—
" cagh | oilier mode | Donstive
u ——
il [Total
D Dosations entitled for 50% deduction sobject to qualifyin i "
N b Ty o A
IName and sddress of Dooes PAN of Donee Amount of donation
Donatton in [ Denation in
cash wiher mode | Denation
1
u
10 [Total
E {Toial domstions (AL + Bl + Cltl + D)
T TR . ] Detalls T donations for scleatific research or rural development
Relcvani clause under which Amount of donation Eligible
P:; deduction iy elalmed (& i N.m:;;::;dmkﬂdnom ot
. ta be provided) denatien
Dosstonlncash | Dateof | Donationis | Tous
cush other mode | Donation
I
i
Total donstion
JComputadon of Alternste Mizimem Tax puyable under section 115JC
1 [Total Income x3 per Itetn 12 of PART-B-T1
Adjustment as per section 115JC(2)
on claimed uoder any sec od hapter VI-A umlcr, a l
2 |e heading *C—Deductions In of certain Incomes™
3 [adjusted Total Income under section 118JC(1) (1+28) 3
7 Tyaz payable usder section 118JC [18.5% of O}t 473 Is grester than Rs. 20 akb) 4
_.\ﬁd_@l‘u}l;-._‘_. NILN | Compuatation of tax credit under section 115JD
ax under section 115JC in sysessment year 2021-22 (1d of Part-B-TTD 1
3 1rax under other provisions of the Act In aszessmment year 2021-22 (7 of Part-B-TTI) 2
3 muutmq-lunwuchmdnhmuammma-t)uzhmmrmx.nnmwuemrm 3
7 |Utilisation of AMT T Avallable (Sam o tw durlngthemruntyeirhubjuﬂnmﬂlﬂno mntmm
raanot exceed the sum of AMT Credit Brought Forward)
Asscumeni Y ear AMT Credlt AMT Credit Udlised falance AMT Credi
Ne. (A) during the Current Curried Forward
Croms Sci-ofi In earfier | ance bromght Ansessment Year @)= (B3 <)
{Bl1) assesyment years forward to the current (8]
(B2) aiseasment year
= (B1) - (B2)
1 poi3-i4
I ROI4-IS
il p015-16
v Fo16-17
v [1017-18
vi {1018-19
vil [2019-20
vili 2020-21
mrrent AY ter 1-
Iz F>2¢me=;)n r 1-2,
X [l'oul
[Amount of taz credil under section 115JD utilised d the total of item No. 4 5
f  [Amwant of AMT Lability svaifable for credit in subsequent assesyment years [total of 4 (D)] &
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[ncome of pechiied persons (spouse, minor child etc.) includable In Income of (he asseasee 28 PIY section 64

Hend of Inconie
Name of persoa FAN/ Asdhaar No. of person {optional) Relationship Amount (Rx) tn which Included
1
z
1 rate Tacome Tax therean
Section L Spe?;ﬂ n {i
2eiit of Schedule 05 | 200
1 |111- Accumulated balance of recognised provident for prior years o (2ciii of [Schedule OS)
i hedule BFLA)
7 |111A or section 11SAD(1}(Db)(li)- Proviso {STCG on shares units on whick STT o is (3iit of Schedule
ald) BFLA}
I O 30 (3iv of Schedule
3 [115AD (STCG for FIla on securities where STT not pald) at o Joirof Schedule
¢ 112 provise (LTCG on listed seciritics’ units without Indezation) a 10 BELA)
10 (par! of 3vii of Schedule
8 |1 1200c)(1l) (LTCG for nan-resident on unlisted securities) o v
10 tpart of 3vif of Schedule
6 [|15AC (LYCG for non-resident on bonds/'GDR) fal g
] 0 (part of 3vii of Schedule
115ACA (LTCG for an employee of specified company on GDR) o 1 BELA)
0 part of 3vii of Schedule
8 H15AD (LTCG for Fils on securities) o 1 BELA
9 . (part of Jvii of Schedule
115E (L.TCG for non-restdént Indian on specified waset) a 10 BFLA)
10 112 (LTCG on others) a 20 {3viil of Schedule BFLA)
11 {3114 or section 115AD(1){b)(lI}-Praviso (LTCG on sale of shares o units on o 10 tpart of -;';'_ :»; fﬂ‘*ﬂd""
which STT is paid)
12 (part of 3vi of Schedule
= TCG Chargeabie st special rates in India s per DTAA BELA)
é 13 (part of lix of schedule
g LTCG Chargeable at special rates In Indin as per DTAA BELA)
{part of 2a af Schedule
£ | 14 {11588 (Winsings from lotteries, pazzles, races, games etc) o 30 partof 20
15 (115BBE (Jncome under section 68, 69, 69A, 69B, 69C or 69D) [a] 60 (2b of Schedufe OS)
115BBF (Tax on income from patent) 10 (pari of 2d uf Schedule
16 (T pe o 0S)
17 113BBG (Tax on income from transfer of carbon credits) o 10 (purt of Zaé ;j" Schedule
18 | Ay other Income chargeable at special rate (Drop down 1o be provided in e-filing o (part of 22;})’ Schedule
= rifing
19 /Other source of income chargeable at special rates in Indis a3 per DTAA o (part of 2f of Schedule
os}
20 [Pass Through Income n the nature of Short Term Capital Galn chargeable @ 15% [n] 15 {part of . ,L:; Eﬂ fchedule
21 [Pass Through Income in the nature of Short Term Capliai Gain chargeabie @ 30% [] 30 {part of 3v of Schedule
BFLA)
22 [Fass Throngh Inceme in the nature of Long Term Capltal Gain chargeable @ 10% [=] ] (part of 3vii of Schedule
1124 BFLA}
Pass Through Income In the nature of Long Term Capital Galn chargesble @ 10%- [n] 10 tpart of 3vii of Schedule
23 lunder sections other than w/s E12A BFLA)
24 Pass Through Income in the nature of Long Term Caplial Gain chargeable @ 20% a 20 (oart of Ivili of Schedule
BFLA}
Pass through lncome in the nature of Income from other source chargeable atapecinl | O
25 |rates (Drop down to be pravided in e-filing utility) (2¢e of Schedule OS)
Total

'_ Details of Exempt Income (Income not to be included in Total Inceme or not chargeable to tax)

E 1 [Interest income !
Slals Gross Agricnltural recelpts (other than Income to be excluded under rule i
z 7A, 78 or 8 of L.T. Rules)
{I Expenditure Incurred on agriculture i
5 Uli jUnabsorbed agricultural loss of previous elght assessment years ]
el tv [Net Agriculiural income for the year (| - i — 1) fenter nil if loss;
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In case the net agricultural Income for the yenr exceeds Re.8 |
A A lakh, please furnish th
detalls (70 up donnds separately tor cach agii sltaral land) * Tollowing
a [Name of disteict along with pin code in which agricoltural land Is Iurulrd

h \Im\lm ment of agricultural land In Acre
¢ w hrlh(‘l the nmlmllurnl Innd Is ow nrd or thd on lease f-l'ln]l dow n o he pmmh d;
d W hr(hrr the ngricullnrnl Illllﬂ |! lrrlnlllﬂl or raln- fﬂl ruhnp tluun m b prmm’: )

1 jOther exempt (ncome (Including cxempt im:mm‘ of mlnnr child)

ncome not chargeable to tax as per DTAA

Article of DTAA Iead of Incame

20

I~ SL No. | Amountef | Nature of -('aun;r)fuan-la &
Income inceme Code
1 .
1}
111 (Total Income from DTA A nnl chumrnlnlo ln T Py
s [Pass through income not churguble to tax (Sche dule PTH 5
o [Total (1+2+34445+) 6 | |
B S B e e ——— 1
. 2 z Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
Sl Investment PAN of the SL Head of income Current Share of [ Net TDS on
[ entity covered Name of business trust/ year current Income’ -k
l | by section business investment fund income yearloss | Loss  sameust
1SUATISUD trust/ distributed (7-8) if zzy
! investment b
\ fund Investment
fund
I (2) 3 4) (5) (6) (7) (8) 9 (18)
|6 (Dropdown to i House property [
be provided) ii__| Capital Gains
E a Short term
| ai Section 111A
aii | Others
| b Long term
| bi_| Section 112A
= | bii | Other than Section 112A
5 | iii Other Sources
= | A__| Dividend | — 1
= 1 B | Others !
] | ™ iv | Income claimed to be exempt
= ' a_ [ s 1023FBB) ; !
= | b W/S wairenransnans |
E | U/S carennsinnae |
212 i Hnnsc property
< i Capital Gains
= a Short term
| ai | Section 111A -
i gili | Others —
b Long term —
bi Section 112A I R S
bili | Other than Section i |
\ 112A .
‘ iii Other Sources ‘
J Dividend __,__‘_h_’ﬁ'———j
| Others L
\ iv Income claimed to be exempt
a ws 10(23FBB I e
| b . I S
b o «
i.\fu “Please refer to the Inllrurl‘lnm for filling g out ut this schedule.
> d ) o i o - [ — I —————
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M' g s I Detalls af Income [rom outside India and tes tellef {available anly In caze of resident)
SLCountiey Code [Taxpaver  |SL| Mead of income | Income from Tux paid | Tax payable on such Income under|  Tax rellel Helevant
IdentiNcation] outvlde Indin |ouiside India normal provislons In India avallable in artick of
Number {fncluded in Indis DTAA il relief
PART 8-TI) (ey=(c) or (d) | clzlmed w90
whichever Is or S0A
lower
{n) m {c} {d) (e) n
1 \ [Salary
li |II vuke Property
il [Capital Galns
v [Other sources
Total
2 1 [Salary
il [Nouse Property
iii (Capital Gains
Iv jOther sources
Total
m lPJ'easr refer io the imstractions for filting out this schedule.
IR | Summary of tax reier cliimed for taxes paid onfside Indin (availzble only In case of resident)
L Summary of Tax relief cliimed
Couniry Code Taxpayer Total taxes paid ouiside Indla Total tax reltef available Tax Relief Clalmed under
Identifieation | (total of (¢) of Schedule FSI in respect | (total of (e} of Schedule FS1in section
Number of each couniry) respect of each country) (specify 90, $0A or 91)
(a) (b} (<) () (e)
Total
2 [Total Tax relief availuble in respect of country where DTAA Is applicable (section M0A) (Part of total of Hd) 2
3 (Total Tex relief available in respert of country where DTAA is not applicable (section 91) (Purt of 1oral of 1)) 3
P [Whether any tax paid ouiside India, on which ux reliel was allowed in India, has. been refunded/credited by the 4 Yes/No
Foreign tax authority during the year? If yes, provide the detalls below
2 [Amunm of tax refunded | b I,Assessmenl yedr in which 1ax relief aliowed In India
_mm refer 1o the instructions for filling out this scheduole,
LY - . |Drctails of Foreign Assets and Inceme from any source outside lndia
# Al | Detalls of Foreign Depository Accounts held (Including soy beneficial inlerest) at uny time during the relevant accounting perled
g SI1Country; Couniry cede | Name of Addriss of ZIPcode | Account Statos Account Peak Closing | Gross Interest
;j No| asme finnncial financial number opening | balance | balance | paidicredited
8 P instliution institution date during to the account
[ Y the during the
3 ? period perfad
T (o @ []] 14) ] (%) ] ®) ) [} {an [iE)
E i
[1)] o J_____
A2|Detxiln of Forelgn Custodial Accounts held {inchuding any beneflclal interewt) nt any llme durlng the relevant accounting perfod
8! |Coumiry] Country code | Nameol | Address | ZIP | Account | Simos Account Peak  [Closing | Gross amount pald/credited to the
No| oame Nnaoclal of totle | number upening | balaoce |balance necount doring the period
Institutlon | finwnacisl date  (during the {drop dawn o be proveded specifing
imiftutlon perlod nature of amount viz
witervstdiidend pros ccds from sale or
redemptian of financial asseix. other
weomel
(5 (2 3 ) (5 L]} N [T ) (10} (b (12)
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2
m -
[L1}] ]
A [Detatis of Fareign Equity and Debi lterest held (lncluding any beaeBeinl intereat} In any entity at any time dering the relevant sccounting perfog
Country | Country code |Nameof | Address | ZIP |Natureof| Dateol | Inifial |Peak value|Closing|  Tatal gross Total groe
No| name entity | of entity | code entity quirlng| value of of valoe amount p.-u.,:;:
the the Investment paldieredited sale or "
lmterest |lavestment| during the with respect to redemption o
period the bolding lovestmey,
during the during the
period period
m] (@ &)} ) (5) (8 ] ®) ® L] any 12} o
m ———
aj —
Mlm of Forelgn Cash Value Insurance Contract or Annulty Centraci held {inchndieg any beneficial interest) wt any dme during the relevast]
acconnting period
§1| Country | Coumtry code Name of flanncisi | Address | ZIF code Date of contract The cazh valoe or Total grony smoum |
No| pame Institation in which of surrender vitlue of | pakdferedited with respect 1ip
Interance contract | fimancial the coniract the contract during the
beld instftution period
m @ 3 L) ™ i6) n # "
L
L]
P Detalis of Financial Interest in any Entity held (includiag any bereflclat Intercst) nf any time during 1he relevant sccownting peried
51 | Country ZIP Code Natureef| MNamesnd Natura of Dais since Total Income |Namre|income taxable and olfered |
No [Name and entity | Address of the Interest- held Invesnment | meerued of in this return
code Entlty Direct/ Beneflcinl {ar cost) (in | from such rnmme ‘Amouni[Schedule] Item
owner/ ruptes) Interest where |number
Benaficlary alfered af
scheduls
(1) 1) 1a 3) (%) (%) {6) 7 {8) [50] {10) 11 (12)
U]
(i '
_ﬁ-m of Immovasle Froperty held (iacioding any beaetichal Interest) at nuy time duriag the relevant sccownting peried
Sk | Country ZIP Code [address of llelD Ovwnership- Diwte of Tata} Jacorme |Natwreof| Income tazable and offered in
Mg | Name and Property Ireen‘ Ilentllchl acquiriion [Investmend fa¢| derived | 1 this retorn
code cosl) fin {ram the Ampunt | Schedude Item
Beleﬂdlr_v rupees) property whers offered | nomber
of
_ hchednle
(1) 2) 2s &) ) {5) (6 (M (8) (%} )] {11)
i
(i)
D Detalls of any other Capital Asse1 held (Including sny benelicial Interest) at any time daring the relevant scronstiag pertad
St | Country Natare of Asset | Ownership- Date of Total Tacome |Nuture of| Imcome taxnble and offered In
[Nip | Nurme and ZIP Code Direct! acquisition | Investwient far derived | Inceme this veturn
code Beneficinl cost) (in rupees) | from the Amoont| Schedule Ttem
ovmner! assef where affered | number
Benellciary of
schedmle
(1) {2) b 3) t4) %) (6) m (5 * (16} {11
_!_l.!
(i
TE(QIII of acconni{s) In which you have signing suthority beld {including sy bemeficial laterest) st any tme during the relevant accounting pariod anil
bdeh has nol been Included In A 10 D abave.
S1 | Nameof |Address of |Country| ZIP Code | Nume of the [Account|Peak Balance/ | Whether  |1£(T) b yes, TIF(7) B yes, kncome sffered in thls
No the the Name wecount  |[Number| Investmend income Income return
Imatitution Tmtlmlnn and holder duringthe | accraedis | sccrued bn
In which Code year [in taanble in | the account
the sccous| rupees) your hands?
In bve2d
[Amownt|Schedule | Item sumber
where | of schodmie
. offered _
1)) [t [£}] () bl {4 (5) [ N {8) % {18} (11
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| din |
My} =
| :1 I:::“: of trusts, created under the laws of & catiutry outdde ludia, in which you are a trustee, heaelficlary or setitar
oery : ;
It —_— ZIP Code “ame and Name | Nameand | Nameand | Date [Whether| IF(R)is |[IF(8)is yes, Income offered in
l "-'d addressofthe | ane | addressof | addressof | since | Income yes, this return
i code trast address|  Settlor  |Beneficteries position | devived | tncome | Amount [Schedule| ltem
of held is derived where | number
truste taxable | from the offered of
fnyour | trust schedule
hands?
I
l”! ) (2a) B3) 9 6] (3] M (% 9 () iy | an
i
(i}
c Details of any other Incoms derfved from any source ousside Indix which is not included in.- (i) liems A to F above and, (fi} income under the head
business er profi
Wheth If (6) Is yes, Income offered in this
S'I Country Name and ZIF Code Name “d:dd"’_s of the Nature mnhl:l‘;l e
No code pem:e:n:l:hom Income derived | of vous | Amonnt [Schedule |ltem number
v Income) oo where | of schedule
offered
[{}] ) (2B) 3) h {5 6) mn (8) )
i)}
(i}

T A : Please lfffr to instractions for filling out this sckedule. In case of an Individusl. not belng aw Infion citfzen, who i In India an & business, emplayment or studani visa. an
T a33ev wcynired during any previous year in whick he was is net datory w be reported In this schedul Unmnakmmmﬂumdm‘uth
b e curveni previous year.

. " =] Information regarding apportionment of income between spouses governed by Portugaese Clvil Code
[Name of the spous:
P AN/ Aadhagr No. of the spouse
Heads of Income Receipts under the | Amouni apportioned in the | Amount of TDS deducted on | TDS appertioned In the hands of|
head hands of the spause income at (if) spouse
m 0] (). iv) )

1 House Property

1 Capital galns

3 [Other sources

4 [Total

mm and Lisbilities at the end of the year (applicable in a case where total income exceeds Rs.50 lakh)
A |Detafls of immovalile assets

SL

Ng.

Pescription

Address

Pin code

Amount {rost) n Bs.

)

@

3)

“

)

)

(i)

B

Details of movable assets

St

No,

Description

Amount (cost) In Rs,

()

)

(&)

{0

Jewellery, bullion ete.

an

Archaeological collections, drawings, painting, scuipiure or any work of art

(k)

Vehicles, yachts, boats and sircrafts

)

Financial assets

Amount (cost) in Rs.

DETAILS OF ASSETS AND LIABILITIES

()

Bank (including all deposits)

()

Shares and secuarifies

()

Insurance policies

(d)

Loans and advances given

(e) [Cash in hand

ILiabilities in relstion to Assets at (A + B)

¥ Please refer to instructions for filting aui this schedule.

PART-B




-2 INCOME-TAX RULES, 1962

A ] Compuistion of 1ol incoms .
abaries (6 of S heiuie 31 L )
1 Pncome from keuse praperty [ f of Schrefile [1F) (enter nit of daxnt 3
3 Kwplinl guins B
i L hhnrl term ——
-~
@ I bhur!‘ttrm chargeable an 15% (Wi of item E of sckedide () o ]
z [} Flml"l-icrm churgeable 1w 30% ¢t of iem & nf whendiele CGJ _!-l_l_ |
g il anﬂllcrm chargeablr at upplicable rate (¥iv of fem & of schedide (G) aiil
E, i len-mm chargeable ot special rafes In Indle 28 per DTAA (v of ftem Eaf |
v : aly
-hechule CU}
¥ E’I’nul Short-term (ul + all + #lli + aly) fenicr sl ffderxnd 3av
b L ong-term
| Pang-term chargeshic 4o 10% (9w of liem E of sclirdiide €0) ]
b [Longderm chargeshie e 0% (9uss of tiem E of swhrdule ) 1]
Long-ferm chargeable af sprecinl enten o Indls na per DTAA Vit of iem £ bl
lik e
of sehedule LG
iv [Totat Lang-leren (bl + bil + bill) fentcr il if bass) Iy
¢ [Total capital galon (3av + Shivh fenier it if fevss) I
4 Iacome from olhcr LONrCes
| & F&u Income from ether sources chargeabe {o lax a1 normal applicable roten (6o
Shadule OF) tenterpliflovs) . — —— o] =
B Jucome chargeable tw tax a1 spectel raies ¢ 7 of Sc dude US) FT
¢ lacome from the weibviiy of ownlng and maintak sing race horsen { 8e of Sehedute | L
O peater mlf doxe) . : _
| dToul (4n +db + 4] fenter anl if tosat dd
s Fratal of head wise income (142+3e-+4d) L
[ E.,onu of current yess sel off againet § frotal of 2ebi amd Ixili af Scliwdule CYIA} [
' "7 IBalance shter sci aff current year Jouses ($-) fioial of colam 4 of Schedule CYLAY 2 of Schedule 0S4 7
E 8 [Brought forward lusses set ofT sgainst 7 ¢ 2xil of Schedule BFLA) 8
]_9 G ross Totsl incocse (7-8) {3xii of Schedule BFLA + 2 af Schedule O8) 9
D Jmrome chargeable to ta3 &1 speclal Tate under section | IA, 112, 1124 etc. kncluded in 9 T
| 1 octony mader Chapter Y1-A fvaf Schedule VIA and lniited to { 9-58)¢ 11
‘ 12 Tatal income (9 15) 12
' 13 fneome whick is Incloded In 12 and chargesble to laz ot apecial rated {toral of column () of sehedule Si) 13
14 Net mpriculsurs] hicome/ any odher Imcomie for rate parpase ( J of Schedule £1) i
15 cgate lurome (12-13+14} Japplicable if (12-13) exceeds maxdmim amobif Aot chargeably o taxf 15
16 Losses of current year to be carricd forward (ratal of rew xi of Schedule CFL} 146
|17 IDremed income under soeton 1ISIC t3 of Schedule AMT) 17
Computatlon of tax flability an folal Encome
1 | & [Tax payshle on deemed (olal income wis 11SIC ¢ of Schedule AMT) In
b lSnrclm-ufe on {w) (i applicable) 1b
¢ Beatih amd Eduction Cesn (@ 4% on (1a + 1b) sbave Ie
d fl'nta] tax pryable on decmed tolal iucome (I + 1b + Le) id I
? [Fax payabie on foisl Income
e
=1 b E-: st normal rates an 15 of Part B-T1 n
E g b (T sx al specinl rates ftofal of cof. {#) of Srhedule 5I) b
i; g ¢ [Rebale oo agriculiural lncome fopplicably if 113-13) of Part 8-TT exvealy 2o
s 5 bncovimem amonnt ot chargeable o tux;
g d [Tax Payable on Total Income (22 +2h - 20 4
S ; 3 [Rebaie under sectlon B7A 3
C 4 ]‘I'u paynble afier rebate (2d - 3) 4
S Burcharge Surcharge Surcharge
compuled hefore |after mnr.,iulJ
mareloal relief
o Z5%a of_I5(ii) af Schedule S1 5 o
il Vo 10% o 15%, as spplicable of 2(it), 3(1), B{H), 11¢i), 21{L), L]
(i1} of Behedule S1
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RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

f [T} Fn (1) — (7640, 2(U% (W), RO, 11GiEY, 20000, 2300 of Schedule | Bl '
Dy

Tv [Total in + ilx Siv
& [Itealth and Education Cess @ 4% on (4 + 5i¥)
7 ross tax Habillty (4 -+ Siv + 6) 7
8 |Gress iax payable (higher of 1d and 7) L

62 employer, belng an elipible start-op referred to In section 80-IAC ( Schedule Salary)

ffax on Income withoet including income on perguisites referred in section 17(2)(v) rvecebved frulnI 8a

Tax deferred - relutable to income on parquisites referred In section 17(2)vi) ricelved from e mployer, belng | 8

8 n oligible etart-up referred to in sectlon BD-1IAC
9 [Credit ws 115D of tax paid in earliee years (opplicable only if 7 is higher than Id) (row § of Schedule AMTCY | 9
10 [Tax payable sfter credit wa 1157D (82 - 9) 10
11 [Tax rellel
» ]s.-cﬂnn 89(Please ensure fo swbmi Form 10E) 1a
b [Section 90/ 90A {2 of Schedule TR) 11b
€ Section 91 (3 of Schedule TR) I1c
d [Tomal (11a+11b+ 1) 1d
17 [Net tax Ushillty (10 ~ 11d) fenter zero if negotive} 11
I3 [Interest and fee payable
» [Interest for default in furnishing the return (section 234A) 132
b [Interesi for defaull in pyment of advance fax (section 2348) |13b
¢ [Interest for deferment of advance X (sectlon 234C) 13c
d [Fee for defnult In farnishiop return of income (sectien 234F) [ 13d
¢ [Total Interest and Fee Payable (13n+13b+13¢+13d) 13«
14 [Appregate liability (12 +13¢) 14
15 [Taxes Paid
1 |Advance Tax (from column 5 of 204) 158
s b [YDS (rotal of column 5 of 208 and calumn 9 of 20C) 15b
- ¢ [YCS fiatal of column 5 of 200) 18¢
g d [Self-Assessment Tax (from column 5 of 204) 15d
e [Total Tuxes Pald (158 + 15b + 15c+ 154) 15
16 [Amount paysble (Enter if 14is preater than 15¢, else enier 0) 16
17 F!eﬁmd (If I5¢ is greater chan 14) (Refund, if any, will be directly credited into the bank acconnt) 17
g 18 |Do you have a bank account in India (Non- Resldents clalming refund with no bank account in Indis muy select No) :’:::;
o SI. IFS Code of the Bank in case of Bank Name of the Bank Account Number indicate the account In which
8 Accounis held In Lndia you prefer to get your refund
< credited, Il any (Hck eccounts
2| =
P
i
Note:
1. Mintmum ¢ne account should be selected for refund eredit.
3. In case of Refund, mulfiple accaunts are selected for refund credit, then refund will be credited 1¢ one of the account decided by CPC after
processing the return
IRows can be added as required

details of one foreign bank account:

il. b} Non- resideats, who are claiming income-tax refund and net having bank account In Indin may, at thelr option, furnish the

SL No. [SWIFT Code Name of the Bank Country of Location

TBAN

Rows can be added as required

19 (Do you at any time duriag the previous year,—

utside Indla; or
(i) have signing authority In any account located eutslde [ndia; or
(1if) bave income from any source vutside Indis?
lappiicable anly in case of a residentj  [Ensure Schedile FA is filled up if the answer is Yes }

(1} bold, as beneficial owner, beneficlary or otherwise, any saset (Including financial interest In any entity) located

0 Yes ONo

PAYMENTS

AX
E }Detaju of payments of Advance Tax and Sell-Assessment Tax
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- vl No BSRTEE . - Dhaie of Ilq_u!:l_l ‘mnmﬂ' Il_l) Nerial Number of Challan Amouot {H)
=1 2 12} [ 3 1 4 = —_]
b ;;__i_____ - — 1 T :
Al
U = l — - — —
Fr -
% b L L - 1 4
% L_1 N 4 0 —r J__r A i ]
I ; Luser the ml'_tlh of Advasce tay and Sclf- Taseasment tax in 5 No. 50 & 15d of Part B-IrT! ST
@ Details of 1m Thoducted st Saurce fron Saliny | vy per Form 16 issued iy Fmpioyerir)] - -
&l No I Tas Dedustion Acconnt Nomber Nume of tie Employer Incomie chargrable under Safarles Toinl tax dedocted
o2 I S t ANyofthe Employer [ .. . — 1~
3 | (] ) 3 4} &)
o S—
# Ll
=] n -
& . I
- Pleae enter total of coltmi in 15b of Port B-TT} —
|l‘l Detgils of Tt Deducted al Sonree (TS} on Incame ]As per Form 16 A fssucd ar Form L68/160 farnished by Deductor{s))
ol ] PAN | TANof | Unslaimed ] TS of e current | 'TDS eredit being rlatrmed this Corresponding TD%
no | TS credit reluting ta | Andhaar the TDS brought | Financlal Year {TDS Yeur (only if corresponding Recelpt/withdrawals cmﬁ.
self 7othier person No. of |Deducior! forward (b/f) | deducted durieg FY | income is being offered for 12X offered belug
[spouse as per section | Other PAN/ 2020-21) this year, not spplicable If DS carripd
SAjother person 45 PeT Prrson | Andhasr Is deducted w's 194N} farward
rule 3TBAD) GrTos | MNo.of
credil | Temant/
related | Buyer
1o other
perscn}
—— Fin, |TDS|Deducted| Deducted In Cimimed] Cialmed In the hands | Gross Head of
vearin | b/f | inown | the handaof | ieown ol spouse as per Amounl | Income
which hands |sponse as per| hamds section SA or amy
deducted seclion SA or other person as per
any other rule 37TBA) (f
person a8 per applicable)
rule 37BA(2)
(il zpplicabie)
7y | '______________——'—'-—Tﬁ‘__ — 1 [T &y (6] [1:2] 9} [1i) an 12 {13
| Income| TDS Tacome| TDS| PAN/
Aadhaar
No.
_.T.—______————-__——|___-——-
] NOTE W Plrase enter 1wl af :::ml 756 of Part B- TTT
G ————— n
| D Deaails of Taa allected ot Spurce (TCS) [As per Form 27D issued by the Collecioris)| ]
S1~o | Fax Deduction znd Collection | Name af the Collector Tas Collecied Amount out of (4) | Amount out of (4) being clatmed in the
Account Number of the Collector being clained hands of spouse, if section 54 is
applicable
& 11} 1) 13 (4} (5} 16}
=
' 1 .
i —

m: Please emivr fotad of colunt (31 in 15¢ of Part B- 7!




27 RETURN TORM INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

MERITHOATION

phter of . wodeminly declare (hat (o the best of my knowledge and belief, the
Rivam i i dw hadules b e | moch complete and i in mccordanc s wilh tha prowisions of the Incorme-tax Act, 1961
| FRsither do Lome R e making redum (0 my oy il | am aleo comperent 1o make this retumn and verify it | em holding permaneny account
o LRI (Pl w5y

ineru thon) | further declare tha the oritical azsumptions specified in the sgreement have besn satisfied and afl the
o R vond ons ol e agimmnet have heen complied with (Apalicable in m case where rerum b fimishiesd ander cestion 920T)
! 1

Date | “lgn heve 9

M the etmin has beea prvpared In'a Pan Hetwin Prepares (1) give Diether detalls bed
tentiftration Na. of 1 RP i\nme afl THP

1

‘ounter Silgnature of TRP

1 TRP v entitted f2v oy relmbursement from the Government, smaant thereof SRS ————— : ]

ITR 2A
[Omutted by the IT (Fourth Amdt.) Rules, 2017, w.e.f. 1-4-2017.]
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'ITR-3
b T IN AT X 71 77#77777#{-71 - - ) - - eyt e
% _ INDIAN INCOME TAX RETURN — o Amenwment Year 1
S [ ITR-3 (For Individugly wnd 1UFs having Incomy from profies and galna of husiness o T
rd ,
profession)
{Pleas see role 12 of the Income-tux Holes, 1962) 2 0 2 1 - 2 2
—_— __(Plenve referdnsiructfonsy . 0 ol
MINRREN . ] Generar -
First name T T I Middle name | Last aame PANT T T T T T —
P
S [ I HENNENNEEN
§ Flat/Door/Block No. Name (OFf Premises/Buoildtng/ Village Statas (Tick) @
g . i 03 Individual O HUF
l_:i Road/Siveet/Post Office Date of Birth/Formation (MM YE)
‘i Areaslocality Aadhaar Numhor (J2 digiry Amndhaar Enrolment 1d (28 diyii) til eligihle for Asdhaar)
Z [T T T I T I I T T T T
@ | Town/City/District State PIN code/ZIF code
i .
a Country [ \ I | I
Residental/Office Phone Number with STD code/Mnbile No. 1 Mobile No. 2
Email Address-1 (self) l Email Address-2
- s TJ139{1}- On or Before due date, 1139(4)- After due date, L1139(5)- Revised
Z ) | Filed afs (Tick){Plcase scv instructon] Return, D%2CD-Madifled return, O 119(2)(b)- after condonarion of delay
25 Or Filed in respoase to notice ws 0139(9) O142(1), 0148, 01534, O 153C
“I"®) | Are vou opting for new tax regime w's 115BAC ? O Ves T No
- Dste of filing of form 101IE | Acknowledgement
(b1) | If yes, please furnish DDMM/YYYY pumber:
Are you filing return of income under seventh proviso to Section. 139(1) but otherwise not required to furnish return of income?
~(Tkk) OYes ONo
() | IT yes, please furnish fellowing information
[Nate: To be filled only if a person is not requived to furnish a return of income under section 13%(1} but filiog return of income
due to fulfilling one or more conditions mentioned in the seventh provisc 10 section 139%(1)]
Have you deposited amount or aggregate of amounts exceeding Rs. 1 Crore in ane
(@ | o more current account during the previous year? (Yes/No) Amount (Rs} (If Yes)
Have you incurred expenditure of ah amouni or aggregatc of amount exceeding
{edi) | Rs. 2 Iakhs for travel to a forelgn country for yourself or for any other person? Amount (Rs) (If Yes)
ea/No)
Have you incorred expenditure of amount or aggregate of amount exceeding Rs. 1
(elil) Inkh on consumption of electriclty during the previous year? (Yes/Na) Amount (Rs) (If Yes)
(a) I revised/Defective/Madified, then enter Receipt No. ; /
and Date of filing original retura (DD/MMI/YYYY)
If filed, in response to a notice u/s 139(9)142(1)/ 148/153A/153C or order w/s 119(2){b), enier
{e) | Unique Number/Dorument Tdentification Number and date of such notice/arder, or if filed w/s f.:.:q;:u ! /
92CD enter dste of advance pricing agreement _
n Residential A. Resident 3 Y ou were in India for 182 days or more during the previous year [section 6t 1)}l
Status in India T7 vou were in India for 60 days or more during the previous year, and have been in Indwa for
{for individusls) 365 days or more within the 4 preceding years [section (6)1)e)) [where Explanation 1 i not
applicabie] )
,‘;:E,:,t:”ﬂcwe B. Resident but not I You have been a non-resident it Indiz in 9 out of 10 preceding years [section 6(6)Xa)]
Ordinarily Resident 1 You have been in India for 729 days or less during the 7 precedi [section 6(6)(a)
C. Non-resident O You were a non-residend during the prévious year.
(i) Pleasc specify the jurisdictivn(g) of residence during the previnue yoar -
S.No. Jurisdiction of residence Taxpayer ldentification Number
1
2
(1] In case you are & Citizen of Indiu or a Persan of India Origin (FOD), pleaserspecify -
Total perind of stay in India during the previous year Total perind of stay in Tndin during the' 4
(in days) preceding years (in days)
Rexsidential Status In | [1 Resident @] Resldeﬁt but not Ordinarily Resident O Non-resident
Indla tfor HUF)
(Tick applicable optinn)
(g) | Do you want to clalm the benefit under section K1SH? (applicable in case of residens) [ O Yes O No -
(h) | Are you governed by Pertuguesi Civil Code a5 per seetion SA? Zick) B O ves O Mo (If “YES” please fill Schedule 54)

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.



RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION ITR-3

29
() | Whether this return is belng filed by a representative ussessec? (Tick) €8 (1 Yes [0 No If yes. furnish following information -
(1) | Name of the representative assessee
() | Capacity of the Representative (drop down 10 be provided)
() | Address of the representative asyersee
(1) | Permanent Account Number (PAN)/Andhsar No. of the representative assessee
Whether you were Direcior in & company i apy timé dui-ing the previous yesr? (Tick [w]
L If yes, plesse fwrnlsh following informatios - e yesr B Ves No
T f
| Nameof Compasy gg;y PAN Tbether ks litedar | . ior tdentification Nusmber (DIN)
[T 1 [ T I
(k) | Whether you are Parmer in a firm? (Fick) 1D Yea O No 1F yex, please furnish following information
Name of Firm PAN
Whether yon have held unlisted equity shares 51 any Hmé during the previous year?  (1Tcd) B O Yes 0O ™o
m If yes, plesse (urnish following information In respect of equity nlump
- transferved . .
Opeaing balance Sharei scquired during the year s:‘:l:' e ;ur Closing belance
1nsue Furchate price
Name of | Typeof PAN Dare of Face | priceper | per ahsre fin
company | Company No.of | Costef |Neof| o valoe | share {in case of Ne of Sale No,of [ Costof
shares | scquisition | shares | °, mﬂ.’:.ﬂ;" per easeof | porchase from | thares | comsideration | shares ncquisition
P share feeah existing
fssue) shareholder)
] 1 1 4 5 [ 7 B 9 10 1L 12 33 14
m) In case of nen-resident, is there s permanent establishment {PE) in India? (7ck) B Ove 0 N
® Whether asiessce i5 located in an Internstional Financial Services Centre and derives income sofely in convertible foreign
exchange? O Yes 0O No
(a1) | Are you lable to muintain accounts as per section 44AA?  (Tickh) B O Yes O Neo
(a2} | Whether assessee is declaring income only under section 44 AE/44B/44BB/44AD4ADA/44IBBA/44DBR OYes O Ne
If No, whether during the year Totsl salex/twrmover/gross recelpts of business exceeds Rs. I crore but does not exceed Rs,
a2l
10crores? O Yes 0O Ne
If Yes is selected at 221, whether aggregate of zll amounts recelved including antount recelved for sales, turnaver or gross receipt
- a2ii | s or on capital sccount ke capital contributions, loans etc. during the previous vear, in cash, does not exceed five per cenl of
o snid amount? [J Yes O No
= If Yes is selected at aZl, whether aggregate of all psyments made including amount Incurred for expendlture or on capital
g 2201 | acconmt such ms asset scquisition, repaymeni of loans etc., In eash, during the previous yesr does not exceed flve per cent of the
seid payment? [0 Yes O Ne
E (1) | Are you linble for audit under section 44AB? _(Tick) @ OYes O Ne
& If (b} is Yes, whether the eccounts have been audited by an accountant? (Tick) H O ves 1 mNe
(©) ; .
E IF Yes, furnish the following informaiion below
% (1) | Date of furnishing of the audit report (DD/MM/YYYY) / 1
(2) | Name of the suditor signing the tax audit report
(3)| Membership No. of the auditer
{(4)| Name of the auditor (proprietorship/ firm)
(5| Proprictorskip/firm registration nxmber
(6) | Permanent Account Namber (PAN)/Aadhasr No. of the proptietorship/ firm
| [_(7) I Date of report of the audit
(dl) | Are you liable for Audlt ws 92E? LI Yes O nNe
@iy | 17 (d1) Is Yes, Whether the accounts has been audited w/a 92E? | (1Y [ o |t of fruishing the spdlt
IF iable to farnish other audit report, meniion whether have you furnizhed such report. If yes, please provide the details as
(aly aader: ction
0 0 e O P
L. No. Section Code Date (DD/MM/YYYY)
{e} |17 liable to audit ander any Act other thmi ihe Income-tax act, menton the Act, section and date of furnishing the audit report?
Act and section (DD/MM/YY) Act and secdon (DD/MM/YY)




INCOME-TAX RULES, 1962

' NATURE OF BUSINESS OR PROFESSION, IF MORE THAN ONE BUSINESS OR PROFEgg
B INDICATE THE THREE MAIN ACTIVITIES/ PRODUCTS (OTHER THAN THOSE BECE, AR:DN
i INCOME UNDER SECTIONS 44AD, 44ADA AND 44AK) Ng
S.No. Code Trade name of the
[Pivase see insiruction] proprietorship, If any Descriptlon

)]
[1i)]
)

|

—

BALANCE SHEET AS ON 31" DAY OF MARCH, 2021 OF THE PROPRIETORY BUSINESS on
PROFESSION (fil] items belaw in u case where regular books of accaunts are maintained, otherwise il item 6)

1 |Pl'oprle'lor'u fund ) :
. ll’reprhtor': capital 5 [ .
b Reserves and Surplus P, ' o
i hevnlundon Reyerve h
i Capital Reserve bil
] tatutory Reserve btk ;
iv  |Any other Reserve biv _
v [Total (bi + bil + bil + biv) by T
- ¢ [Total proprietor®s fund (s + bv) le]
£ | 2 [Loan funds e
E a ured losns '
g i ll"erelgn Currency Loans | al J
g 1] upee Loans
% A From Banks KA
g B From others us
€ [Total { 1A + iiB) e
UF  Total (al + liC)

b IUnsecured loans (Including deposits)
i [From Banks ol
] Il"ram others bil
il [Totat (bi + bii)

¢ [Total Leanm Funds (afil + bill)

3 Deferred tax Dabillty

4 banrm of funds (ic + 2¢c +3)
1 [Fixed assets
a |Gross: Block In
3 b Depreciation 1b
% ¢ Net Block (a - h) ::
: d (Capitsl work-in-progress
g ¢ [Total (1c + 1d)
2 | 2 [lovestments
: a Long-term investments
% 1 [Government and other Secarities - Quoted al
E i |Government and other Securities - Unquated il
il [Total (al + all)
b Shert-term Investménts
i IEq'ully Shares, Including share appliestion money I bl l
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u h‘l’u-!nu Sharer

ITR-3

it [Debentures

hiit

v ]‘l‘otal(bl+bl|+hm)

biv

t [Fotal investments (xitl + biv)

ic

ICnrrent assats, losns aod advances

s [Current azsets

1 Juventortes

tores/consumsbies incloding pacidn;
* Inaterial pacns

B wykterials

C Btock-In-procesy

D [Finihed Goods/Traded Goods

E [Total (1A + IB + {C + D)

i  Sundry Deblors

[Caab and Bank Balnnces

A [Casb-In-hand

| ] hlhnoe with banks

€ [rotat (w4 + uisy

mc

Iv  Other Current Assets

v _ [Tetal current assets (IE + ail + [HC + aiv)

av

b jLoans and sdvances

dvances recoverable in cash or in kind or for
ge to ive recelved

bl

loans and advances te corporates and

with Revenue Aathorities

iv  [Total (b + bl + blll )

otal of currest nsaets, loans and advances (av + blv)

d [Carrent Liabilitles and provisions

I Carrent linbilities

A [Sundry Creditors

B Lisbility for Leased Assels

C linterest Accrued on above

1] inuru! accrued but not doe on loans

gla|Els

l:[l‘qu(IA+lB+lc+m)

I Provisions

A valdon for Income Tax

5

- rovision for Leave
&!ﬂnmﬂg_ﬂfcm

C Dther Provisions

P [Total (A + B + HC)

1 [Total (IE + IID)

¢ [Net curvent asets (3¢ — dili)

¥ El B

1 Miscellancons expenditare net written off or adjusted

b [Deferred tax apet

A

¢ Mndh- sceommt/ Accumuiated balanca

d [Total (4a + 4b + 4¢)

ut»f

‘sinl, spplicstion of funds (le + 2c + 3¢ +id)

of tetal sundry dairtors

‘Whers reguisr books of ncceunt of business or profession ave not matntalned - (furnisk
e aau:l‘. 2021, in business or :

b [Ameunt of total sandry ereditors

¢ JAzisunt of teial stock-In-trade

HEEL

4 [Amount of the cesh balancs
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1

Part -“SIII hltl uri 'E \ or | ms fer n 1 wh eyl
AL u \ ng llnu[ﬂfln h‘a Account [ the nnﬂnflll yea 1020—2' efildl e / ! 1]
ri { L TR e merular b,

fAccoun
£ unt} divounts are maintained, otherwice fill tems Al 10 6.5 g2y applicable

] 1 JD;-hlh to manufacturing account -

p—————

| Opening Inventory
R ' \

—— - -

A __I_y)pgrﬂng:‘mch of raw-material U

i Opening stock of Work in progress B ; —I ] [

il [Totat (4l - - L —

l’!lrthl!u‘:fﬂﬂ of refunds and duty or tax, if any) - B | J -
e = ix — S

IDirect wages
Dlix-fii:prmﬂ (DI + Dii + Diil) N B
i k;lrilnge inward ] ]

il [Power and fucl
il [Other direct expenses
F. [Fuctory Overheads

I [Indirect wages

1i [Factory rent and rates
| lil |[Factory Insurance 1]
Iv [Factory fuel and power
V' [Factory general expenses
Vi [Depreciation of factory machinery

Vil [Total (H+ii+HiH+iv+v+vl) Evii
F [Total of Debits to Manufacturing Account (Alil+ B+C+D+Evii) 1F

2 Closing Stock
I [Raw material

2 |

20 S

il [Work-in-progress
2

Total (2i +2ii)
ICost of Goods Produced - transferred to Trading Account (IF - 2) 3

2 in a case where resular books of accounts are

Trading Account for the financial year 2020-21 (fill items 4 10 |

Ll'url",-\_";'_l'rmling
Account Lol | maintained, otherwise fill trems 61 ta 65 as applicahle)
4 [Revenue from operations
A [Sales/ Gross receipts of business (et of returns and refunds and duty or tax, if any)
I Sale of goods 1
1i [Sale of services n
i Other operating revenues (specify nature
amount)
fia
a
w
2 b
bt ¢ [Total giiia + iiih) Hile
S Alv
[~ Iv [Total (i + ii + ilic)
z B
=] B iGross receipts from Profession
E C [Dutics, taxes and cess received or receivable in respect of goods and services sold or supplied
2 i [Union Excise duties 1
£ i [Service tax ]
2 il [VAT/ Sales tax i
=
bt iv ICentral Goods & Service Tax (CGST) Iv
v [State Goods & Services Tax (SGST) v
vi [Integrated Goods & Services Tax (IGST) vi
vii [Unlon Territory C ods & Services Tax (UTGST) Vil
viii |Any other dutfy, tax and cess il = ]
ix [Total (i + ii + ili +iv +v+ vi + vii + viil)
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| | n huu! Revenue from opcerations (Ady + B +Civ) an] B
s X tosing Stock of thhl‘d (.m_n-h_ B B e [s T N ) .
o l|.m|.| af cuumlu |rl;llna \nnun;(;lr*:lt S o d__i i-,
7 Opening stock of Finished Goods 7
% [Purchases (net of refunds and duh_nr tav. |r -nn___ B I ﬂ o
o [Divect Fapenses (VSO - N [—
] ‘nrrlngt inward o 9]
i [Powersndfuel - 9il
Jther direct cxpenses
iil [Note: Row can be ndded as per the nature of Direct 9iii
| ,ﬁf Apenses
7w Dutles nml taxes, |Illgﬂl:\'_lhh', In respeet of goods and services purchased
= |1 [Custom duty o 104 1
E 1i ICounter velling duty 10U
z il Special additional duty You
2, |
= [_\_ !lulnu nclﬂt&r 101y |
; Vv [Service tax 10y
e [ 1 VAT Sales tax 10
3 vil [Central Goods & Service Tax (CGST) 10w
g viil [State Goods & Services Tax (8GST) 10wl
Ix [Integrated Goods & Services Tax (1GST) o In—h o o
wi-‘;lnhm Territory Goods & Services Tax ;l"l‘(;.‘i‘l‘l I;_ T N |
-_\l_ Any other fax, paid or payable o __PL - 7_ ] R
xii | Total (10§ + 101 + 106l + 10iv + 10v + 10vi + 10vil + L0viii + 10k + 10x + 1031) il - —
11 |[Cost of goods produced — Transferred from Manufacturing Account T 747__f I
12 lGross Profit from Business/Profession - transferred to Profit and Loss account (b—‘.’-ﬂ—')-llhll—l II iz | - e

Profit and Loss Account for the financial year 2020-21 (fill items 13 10 60 in u case where regulur books of aeeounty
b ; are maintained, otherwise fill items 61 to 65 as applicable) I :
13 |Gross profit transferred from Trading Account 13 l

14 |Other income
1 IRenl 1

li [Commission I
lii  [Dividend income Lii
Iv  [Interest income Iv

v

V'  |[Profit on sale of fixed assets

vi Profit on sale of investment being securities chargeable t vi
urities Transaction Tax (STT)

vii rofit on sale of other investment

viil |Gain (loss) on account of foreign exchange fMluctuation w's 43AA

IProfit on conversion of inventory into capital asset w's 28(via) Ix

Vii
Vili

CREDITS TO PROFIT AND LOSS ACCOUNT

I (Fair Market Value of inventory as on the date of conversion)
X [|Agricultural income X
Xi |Any other income (specify nature and amouni)
2 Xia
b Xib
¢ [Total (xia + xib) Xic
xii  Total of other income (i + il + iii + iv + v+ vi + vii + vili + Ix + x + xic) T 4xid
15 [Total of credits to profit and loss account (13+14xif) 15
E 16 [Freight outward 16
e E g 17 Consumption of stores and spare parts 17
E 14 g 18 [Power and fuel ::

19 [Rents
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34
20 [Repairs to bulding P B
2 rs to machinery 21 ]
22 ICampensstion to employees —
1 ISalnrleu and wages 22i
1i [Bnnus 2zil
m el mbursement of medical expenses 22
j 41 ve encashment 22w
v [Leave travel beneflls 12v
VI [Contribution to approved superannustion fund 22vi
+i [Contribution to recognised provident'rund 22vii
il IContribution to Tecognised gratulty fund 22vili
Iz [Contribution (o any ather fumd 220
x Any other benefit to employees In respect of which an 22x
xpeaditure has been Incurred
otal compensation te employees (total of 2% to 12x) i
i ml::t: amy compensation, includéed in 22xi, pald to non- «ifs Yes / No
‘ [if Yes, amount paid to noa-residents xlib
23 |Insurance
T Medical Insurance M
I [Llfe Insurance 230i _
W [Keyman's Insurance 7 23l f
v _|Dther Insurance including factory, office, car, goods, eic. ZMv o
v [Total expenditure on inswrance (231 + 234 + 23l + 23iv) 23v
24 Workmen snd staff wellare expenses 14
15 [Eatertainment 25
26 [Aaspitality 26
27 [Conference 27
28 [Sales promotion including publicity (other than adveriisernent) 28
19 |Advertisement 29
30 [Commission o _ i
1 aid ontside India, or paid in India to non-resident other than| .
com)| or a forelgn compady -
ii En others ii ;
i [Total (I +ii) 3eiH
31 [Ruyafty W
I id oulside ludia, or pald in ladie toa pon-restdent other than| .
E cw:_!pnx or a forcign company :
Ii ‘s othery i
il (Total(+1h) ik
37 [Professianal / Consultancy fees / Fee for technical services
I aid outside Indis, or pald in Indiatoa pon-resident other than| . .
company or a forelgn compPANY ]
Ii Toothers il P
W {Total (i+ 1) by 211
33 [Hoiel, boarding and Lodgisg 3
34 [Traveling expenses other than on foreign traveling M
35 [Foreigm travelling expenses a5 ]
36 [Conveyance expenses 36
37 [Telephone expenses k1) L
38 |Goest House expenses 3 ]
39 IChib expenzes k. ]
49 [Festival celebration expenses 0
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RETURN FORM

F.-lmlm ship

42 Il\.ll'l

Donation

] jl ntou exclye duty

1l erylee tox

’ lil AT/ Sales tax ' ' - -
I i
\ “entral Goods & Sevvice Taxy (CGST)
Vi
vii
il

NN

mte Goods & Services Tax (SGS)
Integrated Goods & Services Tay (1GST)

Union Territory Goods & Services Tax (UTGST)

\|_|_\ other rate, lg,\._duly or coss incl ST'1 nnﬂ (i[‘

INDIVIDUALS HAVING BUSINESS OR PROFESSION

Ratey nud toves, pald or payable  Government or any local body (excluding taxes on income)

44
441
4410
iy
ddv
A

| gdviil

44ix

il |

[Total rates and taxes paid or payable (440 + 440l 4411 iy + 44y + ddvi + 4dvil + 44vIil +44ix)

44x

,-\uilil Il‘t‘

45

ther expenses (xpocify nature and amount)

u

Dlnl (i +ib)

461l

3ad debts (specife PAN dadhaar No. of the person, if available, for whom Bad Debr for amount of Rs. 1 lakh or more is
_{jﬁpgf and amount)

il 471

i2 4712

4713

i

added as  required Total

U 4Ti1+47i2+47i3) 47

iOthers (more than Rs. 1 Ilnkh) where PAN/Aadhaar
li  |No. is not available (provide name and complete
address)

\
]> Rows can be
[

470

iii  jOthers (amounts less than Rs. I lakh) 47

Iv  [Total Bad Debt (47i + 47ii + 47iii)

47iv

48

Provision for bad and doubtful debts

48

49

Other provisions

49

50

to 43 + 44x + 45 + 46ili + 47 iv + 48 + 49)]

Profit before interest, depreciation and taxes [15 - (16 to 21 + 22xi + 23v + 24 to 29 + 30iii + 3 11ii + 32iii + 33

Interest

2 company or a foreign company

[Paid outside India, or paid in India to a non-resident other than a 1

li [To others

Iii  [Total (1 + [i)

SHlif

52

Depreciation and amortization

53

Net profit before taxes (50 - S1lii — 52)

PROVISIONS PROYISION FOR
TAX AND APPROPRIATIONS

54

[Provision for currcnt tax

55

Provision for Deferred Tax

52
53
54
55
56

56

[Profit after tax (53 - 54 - 55)

57

[Balance brought forward from previous year

57

58

Amount available for appropriation (56 + 57)

58

59

Transferred to reserves and surplus

59

IBalance carried to balance sheet In proprietor’s account (58 -59)

60

PRESUMPT1

VE INCOME

CASES

61

ICOMPUTATION OF PRESUMPTIVE BUSINESS INCOME UNDER SECTION 44AD

SR.NOY Name of Business

Business code

Description 3

\Gross Turnover or Gross Recelpts (la + Ib)

()

[ en1 |
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_COMPUTATION OF PRESUMPTIV
e

INCOME-TAX RULES, 1962

—

[ a rl hrnugl; n_tFa;ce o

Elearing system peei
| ipecified dase
B | b Any other mode

-
heque ar a/c payee bank draft ar buak electrani

jia

ived or other prescribed clectronic modes befar

ib

3g

T

__{u} Presumptive Income under sectinn 44AL (iia + lib)

8 6%a of 61ia, or the

ieher amount claimed to have been carned, whichever is
[

iln

611

"a uf 61ib, or the amou
__Mhigher

nt claimed ta have been carned, whichever i

uiilb

If income i fess than the ahove
Vrave o tax audit under section HAl

Percentuge of Gross Recelpts/Turnover, it is mandatory o maintain b

oks aj‘acmu.u and

SRNG|

'E INCOME FROM PROFESSIONS UNDER SECTION 44ADA

Name of Business Business code

T —
Sscription

—— |

| (i) {Gross Recelpts

whichever is higher)

— ]
K3
i) [Presumptive Income under section 44ADA (50% of 621, or the amount clalmed to kave been carn 621§
.

I‘\U TE—If income is less than 50% @f Gruss Receiprs, i is mandatory
418

to maintain books of accounts and kave « tax arediy under sper-
L

63 ICOMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE |
SR.NO Name of Business Business code Descripion
_—_—_—_‘_‘-‘
Registration Whether Tonnnge Noumber of mopths | Presumptive income w3 44AE for T
No. of goods | owned/leased/ | capacity of for which goods the goods carriagp
carrinpe hired earriage wasy omputed @ Rs. €1 ton per
wned/lcasedihired month in gase tonnage excecds
by nysessee Ise (@) Ra. 7500 nlh1
or the amount ¢laimed to have been
actually carned, whichever s higher
(i) ) ) 3) ) (5)
()
(b)
Add raw options as necessary (Al any time during the year the number of vehicles should not exceed 10
vehicles)
Taotal |
(id) otal presumplive income from goods carriage ws 44AE [total of column (5) of table £3(I)] 63(il);

64

D‘OTE— 1f the profits are lower than prescribed under S 44AE or the number of goods carriage owned / leased / hired at any time

wring the year exceeds 10, then | it is mandaigry to maintain books of accounts and have a tax audit under section 44AB

REGULAR BOOKS OF ACCOUNT OF BUSINESS OR PROFESSION ARE NOT MAINTAINED,)
furnish the fallowing information for previous year 2020-21 in respect of business or profession -

NO ACCOUNT CASE

(1) [For assessec carrying on Business

8 |Gross recelpts (al + a2)

In

1 hrongh a/c payee cheque or a/c payee bank draft or bank electronic

pecifled dare

learing system recelved or other prescribed etectrouic modes beford

2 [Any other mode

b Gross profit

ib

¢ |[Expenses

d [Net proflt

(li} [For assessee carrying on Profession

r [Gross recelpts (al + a2)

l

earing system received or other prescribed electronic modes befo
ipecified date

1 Ehrongh a/c payee cheque or u/c payee bank draft or hank electrnn:j
!

2 |Any other made

R

b 1Gross profit

¢ [Expenses

e

d [Net profit

el

(&

i) [Total profit (641 + 64il)

64ili

65

[Turnover from speculative activity

651

ii [Gross Profit

65ii

i_[Expenditure, il any

65Il

Iv_[Net income from speculative activity (65il-65iii)

65iv
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OTHER INFORMATION

RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION

Other Information (mamduiory aof habhe for and under section $448, Jor other Il if apphcahle)

Method of sccounting employed in the previons year (Tick) &

0O mercantile O

cash

Ts ibere sny change in method of aceounting (Tick) &2

O Yes !

No

ITR-3

3z

fncrease In the profit or decrease in loss

because of deviation, if any, as per Inceme
Computation Disclasure Siandards notified under section 145(2) [eolumn 11aglif) of Schedule.

1CDS|

3a

3b

Decresse in the profit or increase in loss because of devistion, if amy, as per Income
Computation Disclosure Siandards notlficd under sectfon 145(2) [column 11h(lil)} of Schedule
RCDS]

b

Method of vatuation of closing stock employed in the previous year

A haw Material (if at cost or market rates whichever Is less wrkte 1, I at cost write 2, if at market rate write 3)

[Finished goods (if at cosl or market rates whichever Is less write 1, if at cost write 2, IFal market rate write 3)

C [Is there any chenge in stock valuation methed ¢Tick)8 DO Yes O Ne

D |lucrease in the profit or decrease la loss because of deviation, f any, from the methed of] 4d
valuation specified under section 145A

E [Decrease in the profit or Increase in loss because of deviztion, if any, from the method of] 4
valuarion specified under section 145A

lAmounts nat credited io the prefit and Ioss secount, belng -
A ine Items falling within the scope of section 28 | 5a
B [the proforina credits, drawbacks, refund of duty of costo
excise or service tax, or refund of sales tax or value added| 5b

tax, or refund of GST, where such credits, drawbacks or
refunds are admitted as due by the authorities concerned

C escalation claims accepted during the previous year Se

D wny other item of income 5d

E icapiral receipt, if any Se

F ITatal of amounts not credited to profit and loss account (5a+5b+5c+5d+5¢) 5

Amounts debited to the prefit and loss account, tu the exient disallowable under section 3¢ duc to
mon-fulfilmeat of conditions specified in relevant clauses

remlum paid for insurance against risk of damage on

winess ncome [36¢1)fxv)]

A estructlon of stocks. or store (3671 )0i)] 6m
B Premium paid for insurance on the health of employees 6b
36¢1Mib))
Any sum paid to an employee as bonus or commission for
C Fenices rendered, where such sum was otherwise payable| 6c
ko him as profits or dividend /367! )sii)]
Any amount of interest paid in respect of borrowed capital od
3644 iiid]

E |Amount of discount on a zero—coupon bond [f36¢])){iila}] be
F Amount of contributions to a recognised providemt fund of
36¢1)iv)] i
G lAmounnt of contributions to an approved uuperlnnnltlonl o

fond [36¢1)fiv)]
H Amount of contribution to » pension scheme referred to in 6h
section BOCCD [36¢i)iva)]
I lAmonnt of contributions to an approved gratulty fund 6l
3sch)ovi]
J jAmount of contribotions te any other fund 6]
Any sum received from employees as contribution to any
rovident fund or superannuation fund or any fund sef u
K mnder ES1 Act or any other fund for the welfare of 6k
mployees to the extemt not credited to the employ
ccount on or before the due date [36(/)(va)]
L [Amount of bad and doubtfal debts [36¢(/)(vii)] 6l
M [Provision for bad and doubtful debts [36(7)(viia)] 6m
N unt tramsferred to any speclal reserve [36(1)(viiil] | 6n
o zpenditure for the purposes of promotimg family 6o
lanning amongst employees f36(7)(ix)}
ount of securities tramsaction paid in respect o
P sactton In securiiles if such income is not included in| 6p
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38

1arked to murked loss or vihe :
Q n  aceurd i o expected hiss mx compatedd
g* 1%"‘!;‘:':“:[““ with the DS noiilicd  win 1481y L
R Any other dimlluwance ) o
- S [Voul amiount disallow abte under siul;m‘.to_ qum!_nnn toor) R on
_,__d_e\_m_m!m\ deblied tu the preflt and lvss account, to the extent disullowable wmler weetion V7 ﬁ
A Fxpenditure of capleal nature /1744 w]
| B_Expeaditare of personal navure (37(1)) EREED T
¢ Expenditure lnid out or expended whally ond exclusively NOT 7e
for the purpose of busincss or professlon J47¢2)} ¢
Expendifure on advertlsemeat in any senvenir, brochure,
D n;acl‘.nl;nmphlol or the Hke, published by o potiticsl party] 7d
L {1 . L ) l
K Expendliure by woy of penalty or Noe for ialzfion of any b 7
or the time being inforce. o ¢
F JAny ather penalty or fine . TH
G Expendliure Incurred for any purpose which Is an offence ar 7
mhich is probibited by taw F
H Amount of any labllity of n contingent nuture ™
1 [Any other amount nel sllowable under section 37 7i
J [Total amount disaliowable under section 37 {total of Ta to 71} 71|
8 | A [Amaunts debited to the profit and loss account, to the extent disallowable under scction 40
mount disallowable nnder seetion 40 (a)(i), on pecount of An
pn-compifance with the provisions of Chapter XV11-B
mount disaltewable under sectlon 40{n)(ia) on account of Ab
ron-compliance with the provisions of Chapter XV11-B
Amount disallow able under section 40(n)(1b), on account of
c |jhon-compHance with the provisions of Chapter VI of the | Ac
jnaoce Act, 2016
L-‘\muunt disallowable uvnder section 40(n)(it§) on account of Ad
an-compliance with the provisions of Chapter XVII-B
Amount of 1ax or rate levicd or &ssessed on the basis of A
rofits [4the)tii)] °
f |Amount paid as wealth tax f40a)fiial] Al
Amount paid by way of royslty, license fee, service fee efe. |
E Lls per section J0{»){lib} 2
mount of interesl, salary, bonos, commission or .
h remuneration paid to any partucr or member Inadmissible | Ah !
nder section [J00h). $0fha)] .
i [Any other disallowance Al )
j [rotal amount disallowable under section 40(toral of Aa to Al} 8A]
B [Any amount disallowed under-section 40 In any preceding previous year but allowsble 3B
uring the previous yeur
9 |smounts debited to the profit and loss account, to the exteot disallowable under section 40A
A [Amounts paid to persons specified [n section 40A(2)(b} 9a
mount puid otherwise tham by accounf puyec chegue orf
ccount payee bank drafi or wse of clectronic clearing system| o
B )
rough a bank account or through such electronle mode as*
y be prescribed, disallowable under section 40A(3)
C [Provislon for payment of gratuity [404(7)] 9c
ny sum pald by the assessee as an employer for setling up or| .
D ks contribution to any fund, trust, company, AOP, or BOI orf 9d
ociety or any other institation 4049/
E |Any other disallowance 9e
F [Total amoupt disallowable under section 40A (total of 9a te 9¢) o
10 (ADY amount disallowed ander section 43B in any preceding previous year but allowable during 5 5
khe previous year i " ' T
A [Amy sum [p the nature of tax, doty, cess or fee under any law 10a MR
Any sum paysble by way of contribution to sny provident fund L e ‘;.é,;,.g_; e
B t:r superannuation fund or gratulty fund or any other fund for |10b B
he welfare of employees T T
|Any sum payable to an employee as bonus or commlisslon for e g Bl e
C 10¢ L L
ervices rendered i
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ublic financial Institution or a State Ananclal carporation or n

“JAny sum payable an Intercst on any loan or borrowios for e
) ¥y or borrowing from any i
___Btate Industrinl investment corporation

Any sum payable as interest on any loan | n?bufni\ﬂﬂﬁuﬁl ;n;

kcheduled bank or a co-operative bank other than a primary,

ITR-3

T -

E 3
ngricultural credit or a primary co-oporatl 10¢
ural development bank o i ve: agricuftardl and
F JAny sum pn}_*n_h_le i_nwm}ln leave ('ll(‘l!hl;@lﬂ T foT T
. Any sum payable to the Indian Rullways for the use of rafieee |- — —
G wvets Y8 for the use of rallway 10g

| the welfare of employees
Any sum payable to an employee as bonus or commission for
kervices rendered

H Il‘qu{ amount allowable under section 438 (total of 10n to 10g)

“TAny nmount debited t e ol
‘lﬂ.'.:'(ll! 438 0 profit and loss account of the previous year but disallownble under

10|

ay sum in the nature of tax, duty, cess or fee under any law

Any sum payable by way of contribution to any provident fund
provident fund
r superannuation fund or gratuity fund or nny other I'u':ul ll!::r

Any sum payable as Interest on any loan or borrowing from any

D gubllc financial institution or a State financial corporation or a

tate Industrinl investment corporation

da

Any sum payable by the asscssee as intercst on any loan or

orrowing from a deposit taking non-banking financial
mpany or systemically important non-deposit taking non-

anking financial company, in accordance with the terms and
nditions of the agreement governing such loan or berrowing

11da|

E

ny sum payable as interest on any loan or borrowing frem any|

cheduled bank or a co-operative bank other than a primary
gricultural credit society or a primary co-operative)
gricultural and rural development bank

i1e

F

ny sum payable towards leave encashment

11f

G

lAny sum payable to the Indian Railways for the use of railway
mssets

11g

H [Total amount disallowable under Section 43B (total of 11a to 11g)

12 |Amount of credit outstanding in the accounts in respect of

A |[Union Excise Duty 12a

B [Service tax 12b

C [VAT/sales tax 12¢

D [Central Goods & Service Tax (CGST) 12d

E [State Goods & Services Tax (SGST) 12¢

F [Integrated Goods & Services Tax (IGST) 12f

G [Union Territory Goods & Services Tax (UTGST) 12g

H |Any other tax 12h :

1 [Total amount outstanding (total of 12a to 12h) 120
13 |Amounts deemed to be profits and gains under section 33AB or 33ABA 13
14 |Any amount of profit chargeable to tax under section 41 14
15 (Amount of income or expenditure of prior period credited or debited to the profit and loss 15

Eount (net)

16

lAmount of expenditure disallowed w/s 14A

17

‘Whether assessee Is exercising option under subsection 2A of section 92CE Tick) 1 O Yes

[u]

[If yes , please fill schedule TPSA]

Quantitative details (mandatory if liable for audit under section 44AB)

n the case of a trading concern

DETAILS

ening stock

Purchase during the previous year

ales during the previous year

LRSI RFR Y Y

Closing stock

Shortage/ excess, If any

QUANTITATIVE

()

the

case of a manufacturing concern

rsinwmurllll
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Y
{ a -E;pcnlnu stoch -
b Purchases during the previous vear T e
" ‘(nnmmptinn during the previous year ' o ]
. d 1\11!:"5 during the previous vear i > [
_ ¢ Klosing stock o ) | e
1 Yicld finished products of
g Percentage of yicld R | [
- h Shortages excess, if any - - o i - -.__('tu—__.
7 Finished prod Iltl;l: H;-pfuduru o o | T —— —
| bpeningstock S o — [m]
b purchase during the previous year I £
¢ fMuantity manufactured during the previous year - ____’t—‘ o
d pales durinn_lhe ;n;\—iuiu. year o ) - 4: - 7d - N
e closing stuck T - 7_ ) Te T
¥ ﬁhmgcilc;ﬂlmi - 7 71 ____ T ==
SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE )
5 Details of Income from Salary
Name of Employer B:‘;:‘:;;;’:’:l:?;:;"lg::f 2 | l'l\ _?"f‘.l.mwny:r e ——
Address of employer Town/City I' State Pia code 725 e
|
| Gross Salary (Ia+ 1b + Ic) i1
a [Salary as per section 17(1) (drop down to be provided) Ia | T e
b 'Value of perquisites as per section 17(2) ¢drop down to be ib f
nrovided)
IProfit in lieu of salary as per section 17(3) (drop down 1o be
:‘ < rovided) le¢
E_ WAdd multiple rows for Gross Salary in case of more than one employer) I e
= ||
g 2 (Total Gross Salary (from all employers) T 2
lL.ess allowances to the extent exempt u/s 10 |
3 drop down to be provided in e-filing utility) (please refer instructions) | 3
(Note-Ensure that it is included in Total Gross salary in (2) above ) ' |
4 [Net Salary (2-3) | @]
5 Deduction w/s 16 (5a + 5b + 5¢) | 5 [
a [Standard deduction u/s 16(ia) Sa |
b Entertainment allowance u/s 16(ii) 5b |
¢ [Professional tax u/s 16(iii) S |
6 [Imcome chargeable under the Head ‘Salaries® (4 -5) 6 |

% -4 Details of Income from House Property (Please refer instructions) (Drop diwn 1o he provided indicasing awnership of properss)
‘Address of property 1 own/ City State PIN Code: Zip Code
| [ .

| .

>
E Is the property co-owned? [J ves [ No  (if=YES" please enter following details)
g Your percentage of sharc in the property (%) E
: vame of Co-owner(s) PAN/Aadhaar No. of Co-owner (s) IPercentage Share in Property
= |
= l
- 11
yTick B the applicable option] | ame(s) of PAN/Aadhaar No. of Tenant(s) (Please see [PANTAN/Aadhaar Ne. of Temantts) (:f TDS
kredn is claimed)

O Let out [Tenant (if let out)note)
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0O self-occupicd ' ‘J — N | | ‘ i | I ‘ 7 T T ] Tﬁ
O Decmed let out . - | | ! : | 1] | I | 41
a Lresyrent n‘ctn ed or receivable or lettabte uhu- ) o l-
,1 he gmulﬂ“ u[_rggl W hu.h cannot be rralucd ) ETY ]
I ‘- i[.\ pmd Iu ll)ﬂﬂ nulhnrllh’s o N B o TAlrﬁ— —
" 4 [Total (1b + 1o} _ Tw L
« Annual value (ha - Td) esd i aelr oncupicd in .::;-. 7 sevtion 220 the 1 Te R |
T .\;r;nl value of the property owned (own percentage share 1 |ﬂ - i,
T e D0teolIf g o
b lnterest payable on horrowed capital T
| i [Total (1g+ 1h) i |
| r j Wrrears’Unrealised rent reccived during the year less 0%, 1j E l
\ & 1ncome from house properiy 1 (I -1i+ 1j) [k }
: [.\ddrv:“ of property 2 fl'm\n' City T - State PIN Code’ Zip Code i
b
M | | RN
| ;ls the property co-owned? O ves O ~o (if “Y ES™ pleasc enter following details)
V
i \‘\our percentage of share in the property (%) :
Name of Co-owner(s) IPAN/Aadhaar No. of Co-owner (s) Percentage Share in Property
|
11
' yTick B the applicable option] [Name(s) of IPAN/Aadhaar No. of Tenant(s) (Please [PANTAN/Aadhaar No. of Tenant(s) (f TDS
’ O Let out enant (if Iet out) pee note) kredit s claimed)
O Self-occupied 1
| IO Deemed let out 1
| | Gross renf received or reccivable/ letable value »
: [ " rhigher of the owo, iflet ow for whole of the year, lower of the two. if let out for part of the vear) -
I b The amount of rent which cannot be realized Zh
| | ¢ [Tax paid to local authorities e
| | @ MTotal (2b + 2¢) 2d
l . e Annual value (2a — 2d) 2e
| __f Annual value of the property owned (own percentage share x 2e) ar
I | & B0 of 21 2g
[ [ h [Interest payable on borrowed capital h
| | i [Total (2g + 2h) ] 2i
| | j ArrearsUnrealised rent received during the year less 30% 2j
| | k [lncome from house property 2 (2f - 2i + 2j) 2k
3 [Pass through income/Loss if any * 3
| 4 (Income under the head “Income from house property™ (1k + 2k + 3) 4
| nr negarive take the figure to 2i of schedule CYLA)

Please melude the income of the spectfied persons referred 1o in Schedule SPHand Pass through income referred 1o in schedale PT] while computing the
mceome wnder thes head

Furnishing of PAN Audhaar No of tenant s mundatony, if tax iy deducted under secrion 194-18

Furnixhing of TAN of tenant iy mandatory, if tax is deducted under section 194-1

'Schedule BP, =] Computation of income from business or profession
From business or profession other than speculative business and specified business

. 1
ncome/ receipts credited fo profit b House property|3b

| 3 nd loss account considered under | ¢ [Capital gains 3¢

ther heads of income/chargeable
| s 115BBF/ chargeable u/s 1 15BBG

' iProfit before tax as per profit and loss account (item 53, 61(ii), 62(ii). 63(ii). 64(iii) and 65(iv)
. of P&L ) !
= Net profit or loss from speculative business included in
e 2a 1 (enter —ve sign in case of loss) /SLna 65iv of Schedule |2a
;7 P&L] (in case af no account case)]
7 7 Net profit or Loss from Specified Business u/s 35AD 5
T ; = fncluded in 1 (enter —ve sign in case of loss) 2h
3: a Salaries Au
x
£
-
z
7

d [Other sources |id
¢ /s 115SBBF e
flus LISBBG (3¢
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ection  JAADHSADAAE/4AT/44BD/A4BRA/AD.

rofti or loas included in 1, which Is referred to I:‘
s

drop duwn to be provided
Profit from sctivitics covered under rule 7. 7A, 78(1)

b

PB{1A} and 8§ (Dropdewn ta by provided and capiur

hucome credlicd to Profit and Loss account (Included In

1) which is cxempt

& |Share of income from Mrm(s) Sa

b | Share of income from AQP/ BO1 | 56

¢ [AnY other exempt Income {specify
nture and amount)

] <l

i <ll

iTotnl {cl + cli} Schll

[]

42

d Total cxcmpt income (3a + Sb + Sclli)
alance (1- 2a - 2b— 3a - 3b - 3¢ - 3d — 3¢ - 31— du-db-

5d)

[ ]S:lar_lu

n

ouse

Th

Expenscs debited te profit and loas b broperty
hecount considered under other heads | o |Copital

v

of incomc/related to fmcome 2 [other

74

Te

chargeablc w/s 11SBBF or u/s 115BRG
e | ]
s

n

TExpenses debited to profit and loss account which
relate to exemp! income

b

Expenses deblted to profit and less account which
krelate lo excmpt income and dissllovwed ws 14A (16 of

Part A-O)

[Total (Ta + Th + 7c + 7d + Te + T{+ Batih)

I
11

IAdjusted profit or loss (6+9)

[ion debited (o profit and less account

[Depreclation-and amortiss

Depreciation allowable under Income-tax Act

12

i [Depreciation allowsble under section 32(1IXID 121

nd 32(1)(lia) (item 6 of Schedule-DEF)

U [Deprecistion allowable under section 32(1}0D 128

(Muake your own computation refer Appendix-id

1241

1 [Total (12§ + L21)

— 124y

13

[}]

Profit or loss after adjustment for depreciation (10 +11

L]

Amounts debited to the profit and loss account, Y

to (he extent disallowable under section 36 (62 0f

15

A mounts debited te the profit and loss sccount, |
o the extent disallowable under section 37 (Tjof

lamounts debited to the profit and loss account, "
lo the extent disallowsble under section 40 (8A]

Amounts debited 10 the profil snd loss accomnt, | o

Lo {he extent dizsallowable under 2ection 40A (0

ny smouni debited to profit and loss account of I8
he previous year but disaliowable under section

aterest disallowsble under section 23 of the| o

fern, Small  and Mediom  Enterprises
20

eemed Income under section 41

21

Deemed Income under section 3ZAD/ JIAW/ 2
3AY T2ABOHHDY

BIABA/ I5ABA /3SABB/ 40A(

Deemed income wnder section 43CA 22

[Any other item of addition under section 2810 2

13

[Any other income avl jncluded in profit snd loss
Eccounuany other expense  mot  allowable |

Including Income from salary, cemmission,

onus and Interest from flrms in which

25

acrease In profl{ or decrease in loss on account
f 1CDS adjustments and deviation in method of | 25
alustion of stock (Column Ja + 4d of Parl A -

d+15+16+17+18+19+20+ 21412 +23+24+25)

6

Total (1

Neduction sllowable under section 32(1)¢IH) n

7

28

Deduction silowable under section A2AD
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43
- pAmount of deduction under seetiun 3% or 38CC L T N T
| or J5CLD la evcess of the amount dehlted to
"y oflt and Inxs aecouni (o i) of Seinednde $ Ry | 29
of Wortaasartl ohadin ndle wader seviun 18 0 3500 o
I 180°CD i Lawver thun amouns debited o PEL
I xny amouni disailow ed under sectlon 40 ln any
i n receding previous vesr but allowable during the | 30
reviouy vear (88 of PartA-Of)
r—'f oy amount disallowed under section 438 in any
1] receding previous year but allewable during the | M
F,‘ revious vear {10 h of PartA-Q1)
32 ny other amount sllcwable a3 deduction 3
Decrease ln profit or increase in loss on account of] n
»n ECDS adjustments and devistion In method of] °
valuation of steck {(Column 3b + de of Part A- Ol
Y} ol (27+28+29+30+31+32+3)) M
1 Income (13+26-34) a8
3% Profits and gaina of busineas or profession deemed to be under -
I Bection 44AD (61(ii) of schedule PRL) | 36t
It Section 44ADA (62ii) of schedule P&L)| 380l
i [Sectlon 44AE (63(ii) of schedule P&L) | 381
v #ecdou 44B Abv
v [Section 44BB 6v
i ion 44BBA 3ovi
W bectlon 44DA I6vil tifem 4 of Form 3CE)
vitt[Total (36} 10 36vii) hovial
3 et profit ar loss from business or prolession other than speculative and specifled business | 37
38 + 36vill)
INet Profil or loss from business or profession other than speculative business and specified
33 business after applying rule 7A, 7B or 8, if applcable (if e 74. 78 or 4 is mot applicable, enter | AJS
kame figure as in 371 tf loss take the figure w 2§ of item E) (38s+ 38D + I8¢ +33d + e + 380
a Incame chargeable under Rule 7 Az
b [Deemed income chargeable under Rule 74 BEb
¢ [Dected income ehargeable under Rule 7B(1) [38¢
d PDeemed Income chargeable under Rule ngd
¢ Deemed Incorae chargenble nnder Rule 8 38e
f [ncome other than Rule 7A, 7B & 8 (Jrem No. |380
alance of income decmed fo be from agriculture, after applying Rule 7, TA, TB(1), TB{1A}
I8 nd Rule 8 for the purpose of aggregation of income 25 per Finance Act 3
Ab-{18a+38h-+18c+318d+3Be}]
B (Computation of incotae from speculntive business
40 [Net profit ar loss from specolative business as per profit or loss account (Item No. 2a) 40
41 Additions in accordance with section 28 to 44DA 41
41 actions in sccorfiance with section 28 to 44DA 42
41 'Incumt from speculative business (40+ 41 — 42) (if loss, wke the figure 1o Gl of schedule CFL) B43
¢ IComputation of income from specified business under section 35AD
44 INet profit or loss from specified buslness as per profit or [oss sccount 4
45 [Additions in accordance with section 28 to 44DA 45
Deductions in accordance with section 28 fo 44DA (other thin deduction under section, - fil 3540,
48 W) 37 o7 15 an whick deduciion w's 334D ix claimed) 46
a7 Profit or loss from specified business {44 + 45 -46) a7
4% Deductions In accordance with sectlon 3I5ADH1] 48
49 ncaeme from Specified Business (47-48) 1y dous. suke the fisnen f 7xiil of schedulc CFL) 49
5 Etlﬂllﬂ ause of sub-saction t5) of section I5AD which covers the speeifted husiness (fo be selecied C50
drop diown menu)
D Income chargeable under the head *Profits and gains from basiness or profession’ [AJ8+B43+C49) D
E [luira head sei off of business lass of current year -
Income of current year (Fill this | Business loss set Business income
C Type of Business income columu only iffigure Ix zert or off remaining after set off
{1 (2) 3=0)-(2)
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sw ondy 1

i flncome from speculnthye business (hd i)
il [Income from specilied bushness 4
in ll otal loss set ofT (iL+ 1D
\ !I oss remaining after set ofT (0 Iv)

the e of P g itoed e pcforvd 1 e, heslude S whide vonyg

| any other section)
I Block of nasets

I Rate (®o)

ey fous year )
Aonnt as adjusted on account of opting for
Ln\n!luu under section TIERAL

Adjusted Written dovwn value on the Mrst doy
o preyfans year (1) + (V)

1 g\ vitten down value on the (st day of

R}

=

4 [Additions for a period of 180 days or
muore in the previows year N

P T
5 Caopsideration or other realization

Depreciation on Plant and Machinery (Other than usse

18 M

(h

an

(118

44

wariie the sncome wimder s Dol

Plant and nllli‘ll_ll;l.‘r)'

40
Ty

tx on which full enplinl expenditure is ullownble as deduction und,

4
(iv)

—

during the previous year out of Abor 4
o |Amount on which depreciation at full
rate to be allowed (3b + 4 -8) (enter O, if

posudt iy meganvel

? t\ddhinm for a period of less than 180

fayvs in the previous year

8 |Consideration or other realizations

during the year out of 7
% [vmount on which depreciation at half
rute 1o be allowed (7-8) enrer O, if result

by megative

10 [Depreciation on 6 at full rate

ill

Depreciation on 9 at half rate

|

12 Tr-\ddilionul deprecintion, if any. on 4
13 };\ddi!innul depreciation, if any, on 7

14 [\dditional depreciation relating to
immediately preceding year' on asset

ut (o use for less than 180 days

15 Total depreciation (10+11+12+13+14)

16 [Depreciation disallowed under section

38(2) of the L.T. Act (our of column 15)
Net aggregate depreciation (15-16)

i

Proportionate aggregate deprecintion
allowable in the event of succession,
amalgamation, demerger ete. (ouf af

olumn 17)

Expenditure incurred in connection with

transfer of assel/ assets

20 |Capital gains/ loss undeér section 50

(5 + 8 -3b -4 -7 -19) tenter negative only if

lock ceaves 1o exist)

21 Frinen down value on the last day of

revious year (6+ 9 -15) renter 0 if result

DEPRECIATIO

Ny nepative)

Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)

I |Block of assets

Land Building (not including land)

Furniture and
fittings

Intangible
assets

Ships

20

ONOTHER

2 IRate (%)

Nil 5 10 40

10

15

) ) (i) {iv)

(v)

{vi)

(vii)

3 [Written down value on the first day of

Iprevinus vear
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4 [Additinns Tor & period of R0 days or i
pre in the previeus year

$ [Considerntion or oiher reaklzation
uring the previous year ool of 3} or 4

& Amount on which depreciation at full

rate ta be allowed (3 + 4 -%) qoiier @, it

bretsialt is Hodative)

7 |Addidens for a period of less than 180

Hdays in the previnus vear

8 Censidermiion or other reolizarions T 7~ 7
uring the year onf of 7

2 Amoumt on which depreciation a1 hif
rale lo be aliowed (7-8) renter 0. it result
s negative}

19 IDepreciation on 6 at full rate

11 Depreclation on 9 a1 half rate

12 Total depreciation (10+11)

11 Deprecintion disallowed under section
B8(2) of the LT. Act (ous of column 12)
14 [Net aggregate depreciation (12-13)

18 Proportlonate aggregate depreclation

llowable In the event of succession,

maigamation, demerger eote. four of

kolumn 14)

16 Expenditure incurred In connectlon

iwith (ransfer of asset/ asscts

17 \[Capital gains/ loss under secilon 50

KS + B -3-4 -7 -16) {enter negative only if

block ceases 1o exist)

18 'Written down value on (he last day of
revious year (6+ 9 -12) (enter 0 if result
s negative)

4] Summary of depreciation om assets (Other than asscts on which full capital expenditure is allowable as deduction under
: = 8Ny other section)
1 [Plant and machinery

& [Black cntitled for depreciation @) 15 per cent L]

Schedule DPM -17i or 18i as applicable)
b [Block entltled for depreclation @ 30 per cent b
¥ Schedule DPM - {7ii or 14ii as applicabie)
¢ [Block entitled for depreclation @ 40 per cent 1e
k Schedule DPM - [ 7iii or 18iii ay applicable)
d [Block entitled for depreciation @ 45 per cent 14
Schedule DPM - [7iv or 18iv as applicable} )
¢ [Total depreciation oo plant and machinery ( Ia + 1b+ le+1d) 1e
2 [Building (not including land)
a [Block entitled for depreclation @ 5 per cent In

Schedule DOA- 145i or 13ii as applicabie)
b [Block entitled for depreciation @ 10 per cemt 1b

Schedule DOA- 14iii or 15iii as applicable)
¢ [Block entltled for depreciation @ 40 per cent (Schedule | 2¢
0A- {45 or {3iv as applicable)
d [Total depreciation on building (total of 2a + 2b + 2¢) d

Furniture and fittings/Schedule DOA- 14y or 13y a5 applivabie} 3
Intangible nsseis (Schedule DOA- 14vi vr 15vi as agplivablc) 4
Ships (Schedule DOA- 14vit pr 15vii ax applicable) ]
[Total depreciation (1e+2d+3+4+5) D)

SUMMARY OF DEPRECIATION QN ASSETS

& whl Al W

AT - —#eredd Decmed Capitnl Galas an sale of deprecisble assets

2 1 iPlant and machinery
as< a [Block entltied for depreclatlan (@* 15 per cent 1a
g S Schedule DPM - 25)
=] E b [Black emtirled for depreciation @ 30 per cent b
a = (Schedule DPM - 24ii)
¥ ¢ Block entiiled for depreciation @' 40 per cent 1c
Schedule DPM - 20iii)
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@ rnock entitied for depreciation @ 45 percent | 10 { -
\ Schedule DPM - 20iv) -

¢ Mo (la+bstentg

[ 1 \Buﬂd\ﬂ&{nnt lncluding land)

2

2 [Block entitled for depreciation @ S per cent 2a
Schedule DOA-1711)

Schedule DOA- 171

OA-171v)

3 [Furniture and MMM

ntangible assets (Schedule DOA- 17vi)

40
5 [Ships (Schedule DOA- 17vii)
6

ol ( 1e+2d+3+4+5)

\ b \?\nck entitled for depreciation @ 10 per cont b -
B ¥ St
\ ¢ Block entitled for depreciation (@ 40 per cent (Schedule| 2e
| afTotm(2a+2b+20) | _2_;',-_ - o
4
5
6

Expenditure
Expenditure of the nature

Amount, if any, debited to profit

on scientific Research ete. {Deduction under section 35 or 35CCC or 35CCD)

referred to in section and loss account

Amount of deduction allowable

Amaunt of deductlon In excess of the

amount debited to profit and loss account

) (2) 3) (4) = (3)-(2) ]

T 35 —]

KR 35(1)(1)

[ w | 35(1)(iia) i
[ w | 35(1)(Gi) L

| v | 35(1)(iv) 1 ]

R 3S(2AA) \ ]
vii | 35(2AB) \ \
\Tm | 35CCC | |
ix 35CCD | |

Total \ l

n case any deduction is claimed under sections 33(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as per
NOTE chedule RA.

Capital Gains
A Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable jor residents)

|1 [From sale of land or building or both (fill up details separately for each proper(y)

| a | i [Full value of consideration receiy ed/receivable

No. of buyer(s) Percentlage share | Amount

Address of property

Pin code

|

n case of more than onc buyver, please indicate the respective percentage share
| 2 |From slump sale

urnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or is quoted by
NOTE ¥ puyer in the documents.

and amount.

=

\ a |Full value of consideration

(3 of Form 3CEA)

l 2a '
rb Fet worth of the under taking or division

|

(6fe) of Form 3CEA)

| ai |
[ ii_[Value of property as per stamp valuation authority | aii |
all value of consideration adopted as per section 50C for the
o Ym Furpose of Capital Gains () [in case (aii) does not exceed 1.10 times| aiii l
“,E. ai). take this figure as (ai). or else take (aii)]
s [ b IDeductions under section 48 )
2 1 {Cost of acquisition without indexation bi R
= { i |Cost of Improvement without indexation bii
Lé ﬁlexpenditure wholly and exclusively in connection with transter | viii
= [Tiv [Total (bi + bii + biii) | biv
by " ¢ Balance (aiii — biv) | 1e |
2 r d ‘Deduction under section 54B/54D/ 534G/54GA (Specify detals i item D below) ‘ 1d l
“ ﬁ Short-term Capital Gains on Immovable property (1¢ - 1d) Ale
{7 f o case of transfer of immovable property, please furnish the following detaily (see note)
S.Ne. \ Name of buyer(s) PAN/Aadhaay
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T s Fullvalueofc deration 3 |
b Deductions snder scetion 4B
i )Cost of ncquisition without indes arion bi
4 )Cost of Improvement without indexstion il
Ul ¥xpenditure wholly and exclusively in connection with fransfer bilk
v [Total (i + i + ili) biv
¢ alance {s - biv) 3¢
oss fo be disatlowed ws 94(7) or 94i8)- for example if asset
ught/scquired within 3 months prior 0 record date end 3d
4 lividend/Incomebonus units are recebved, then loss arising oat of sale of
nch ssset to be ignored (Fnter positive value onl

ITR-3

¢ [Short-lerm capital gain on equity share or equify oriented MF (S§TT paid) (3¢ +3d) Ade |
or NON-RESIDENT, nof being an FII- from sale of shares or debeatures of an Indian company (to be
4 Lomputed with Torelgn exchange adjusiment under first prosbo Lo section 48)
»_BTCG on iransactions on which securities fransaction tax (STT} is pald “:I'
b S¥CGomir tions on which securities (ransaction (ax (STT) is not paid _ Adb
5 For NON-RESIDENTS- from sale of securities (other than those at A3 abave) by an F11 as persection
115AD
8 | § {Im case securitles sold Include shares of » company other than quoted|
hares, enter the following details
a t’ull value of consideration received/receivable in respect of
nquotfed shares
b [Fair market value of unquoted sharcs determined in the
rescribed manner
¢ fFull value of comsideration in respect of ungquoted shares | ic
dopted o per section SOCA for the purpose of Capital
ains (higher of n or b)
ii Full value of consideration in respect of securities ather than
nquoled sharey
iii l!'olnl (ic + i) alli
b Deductions under section 48
I_KCast of acquisition withont lndexation hi
ii_[Cost of improvement withoni indesation bii
1l [Expenditare wholly and exclusively in connection with transfer | i)
iv {Towml(l+1i+illy biv
[ alance (Salil — hiv) 5S¢
ass to be dizallowed ws 94(7) or 94(B)- for example if sccuority
d ught/scquired within 1 months prier 1o record date and aq
ividend/Income/bonus units are received, then loas arising out of
ale of such security to be ipnored (Enter positive value only)
€ [Short-term capltal gain an sale of securitics (other than those st A3 above) by an FII {5c +54) ASe |
6 From sale of assets other than 81 AT or A2 or A3 or Ad or AS above
) a i in case assets sold Include shares of & company other than quated
shares, enter the following detalls
s [Full value of considerntion recelved/receivable In respect of
nquoted shares
b [Fair market value of unquated shares determined tn the
rescribed manoer
€ Full value of consideration in respect of unquoted shares | i
dopted as per seciion SOCA for the purpose of Capital
sains (higher of a or b)
U Full value of consideration in respect of assets other than
nqueied shares
iii_[Total {ic + i) alil
b Deductions under sectiun 48
i [Cost of acquisition without indezation bi
ii_Cow of Improvement without Indexation hii
(lit_[Expenditure wholly and exclusively In connection with transfer | bl
iv_[Total (i + ii + il biv
¢ alance (6aiii - biv) 6c
0 case of asset (securlly/unlt) loss 1o be disallowed u/s 94¢7) or 94(8)-
¢ [or example if asset bought/scquired within 3 months prior (o record d
ate and dividend/income/bonus 1nits are received. then foss urising
ut of sale of such asset (o be ipnored (Enter posltive value only)
e [Deemed short term capital gains on depreciable assets (6 of schedule-
DCG) be
I Deduction under section S4D/54G/AIGA 7]
1 B |STCG on assets other than st Al or A2 or A3 or A4 or A5 above (6c + 6d + pe -610) Asp]
| 7 jAmount deemed to be short term capital gajny
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| ® A hcther any amount of unutilized capital gain un asset transferred during the previons jears shown I

Dbrlow was deposited in the € apital Galns Accounts Scheme within due date for that year?

OVer O No O Nat applicable. I yes. then provide the details below

AL Previous vearin
which sswel

I transferred ‘ thal ycar

i poriam

BALSGISA0A

| Section upder which |
deductinn claimed in
Year in which asset

New aswet sequired constructed

"Amount pet meed for |
| mew Esct AT I

Amount wiillsed ou1 of remaised ssutlized

zcquired cunstrocted | ( apita Galow accommt | bn ( spitx) paim

 areswst (%)

il pois-19

<403

|

b l\munnl deemed (o be short term capital pains u/'s 5481541)154(‘..*544"_.,\, other tha

44

11 ota) amount deemed to be short term capital gains (Xi + Xil + b)

Sl

jPass Through Income/Lass In the nature of Short Term Capital Gain, (Fill up schedule PTI) (AXa + ALb + ABe) |

AN

A

—— e

l15%%

T . Pass Throuph Income/Loss in the nsture of Shart Jerm € apital Gain, chargeable «

. |

i |

b Pass Throogh Income/lLoss In the nature of Short Term Capital Gain, chargeable r‘",»\!h
0~

asy Through Income/Loss in the nature of Shart Term Capitxl Cain,

chargeabie -Jy\ﬂ

DTAA

applicable rates
Amount of STCG included in AI-A8 but not chargeable to tax or chargeable =1

lspethlrnnnpzr‘

|
L
|

|\u incoms

Item No. Al
| 5L | Amount of | to AR abave

Couantry

in which _—

included

Article of
DTAA

n.'r 3 P | hether TR
resty ——
temirr NI, (¥N

et chargesiilcy (e

Section of | Ratx a3 pey
LT At | LT1.Ast """""ﬂ',ﬂ“’“

rals

I

(5)

(6) L44]

(%) 9 110y

( 12)

-

3 4)

I A [Total amount of STCG not chargesble to tax as per DTAA

A%z
A9

[ B Total amount of STCG chargeable to tax at special rates as per DTAA

|
I

[ 10 MTotal Short-term Capital Gain (Ale+ AZc+ Adet Ads+ Adb+ ASet Abg+AT+AS — A%a)

Alo

| B Lon

B -term capital gain (LTCG) (Sub-items . 6, 7. & & 9 are not applicable for revidents)

i From sale of land or building or both (fill up details separately for each property)

ull value of consideration received/receivable

Ii [Value of property as per stamp valuation authority

ail

lii purpose of Capital Gains

¥ull value of consideration adepted as per section 50C for th

| lin case (aii) does not exceed 1.1
| times (ai). take this figure as (ai), or else take (aii)]

wiil

b uctions under section 48

1 [Cost of acquisition with indexation

ii )Cost of Improvement with indexation

ili [Expenditure wholly and exclusively in connection with transfer

iv_[Total (bi + bii + biii)

o ——

alance (alii — biv)

a [|Z|E|E®

Long-term Capital Galns

Deduction

& (A

under section 54/54B/54D/54EC/54F/54G/54GA/54G

Specifv details in item D below)
Long-term Capital Gains on Immovable property (Ic - 1d)

Ble|

-

o case of transfer of immovable property, please furnish the following details

see note)

$.No.| Name of buyer(s)

PAN/Aadhaar No.
of buyer(s)

Percentage share

Amoumnt

Address of property | Pin code

indicate the respective percentage share and amount.

urnishing of PAN/Aadhsar Ne. Is mandatory, if the tax is deduced under section 194-1A or is quoted by
NOTE » puyer in the documents.

in case of more than one buyer, pl

From slump sale

a [Full value of consideration

2a

(5 of Form 3CEA)

b |Net worth of the under taking or division

2Zb

(6fe) of Farm 3CEA)

¢ Balance (2a - 2b)

2c

d Deduction ws S4EC /54F (Specify details in item D below)

2d

€ ng term capital galns from slump sale (2c-2d)

' 3 fF rom sale of bonds or debenture (other than capital indexed bonds issued by Government)
["] a [Full value of consideration 3a [
b [Peductions under section 48
I Cost of acquisition without indexation bi
ii Cost of improvement without indexation bii
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it piapendiure wholly nnd exclusively in conneciion with transfer_
i [Total (bl + bil +hill)

¢ PITG on bonds or debenture (e - 3d) fion
“[Frum suke of, (1) listed securitics (other thae = unlt) ur zero conpen honda where proviso under sev

112¢11 is applicable {il} GDR of sn Indian company referred In see. [15ACA "]
[ [ = el value of ideration da | —
‘b |Deductions undey secilon 43 —
i Xoxt of nequisition withoui lndezntion Bl
it _ICost of lmprovement without indexation LN B
i [Eapenditure wholly and exclusively in connection with transfer Biil
Iv " [Total {bi + bl +Bif) by
¢ Palunce (4a — blv) 4c
d [Deduction under section S4F (Specific details in item B holow) 4d
¢ JLong-term Capite] Gaing on sssers nt Bd above (4¢ — 4d) Bde I

% Wram xale of equlty share In 8 compuny or ualt of squily oriented fund or anil of & business trua on which STT is
puld ender wotion 112A

L] ]LTI’.‘G uis 1A (columa 14 of Schedule T12A) 5n
b bcdutlltm_ under vections SMF (Specifi details in item D belowy b
€ Long—lcm Capital Gulny an sale of eapital sssetn 31 BS ahove (58— 5h) BSe

b Eor NON-RESIDENTS- from sale of tharcs or debenture of Indlan ¢ompany (o be computed with
orelgn exchange ndjustment under firs proviso to sectlon 48)

n LTCG computed withou! fndexation benefit ba
# Deduction under sections /34F (Specify deiails i item D below) &b
TCG on share or debenturs {6a-6%) Bbe |

ferred in sec. 115AC, (1) securites by FII s referred to in scc. 115AD (other than arcurities
ferved to in section 112A for which column B8 lx to be flled up)

A | i [incasesecuritles sold include shares of 2 company other than quoied

hares, enter the following detalls

ull value of comideration received/recelvable In respect o
nqugled shares

"alr market value of unquoted shares determined in the)
rescribed manner

c Eull value of cossideration im respect of unguoted shures

c
Elr NON-RESIDENTS- from sale of, () unlisted securities as per sec. 112(1)(c), (il) bonds or GDR a5
7

la

b

dopied as per section S0CA for the purpose of Caplial Gains| lc

higher of a or b)
fi [Full value of consideration In respect of securities pther than all
nquoted shares
il [Total (e + ii) alli
B uctions under section 48 _ N
I Cost of acquisition without indexsation bi B
I [Cost of improvement without Indexation bil
il [Expenditure wholly and excluslvely in connection with transafer | bili
Iy [Total (bl + bil +bill) biv
3 alance (alil — biv) *
d [Deduction under sections /54F (Specify derails in item D below) d
¢ [Long-term Capital Gains on assets st 7 above in case of NON-RESIDENT (7¢ — 7d) I!‘l'el

8 For NON-RESIDENTS - From sale of equity share In a company or unlt of equity oriented fund or unit of 2
businesa trusi on which STT Is paid under section 1124

% ILTCG o/ 1i2A [Column 14 of 11SAD{INb)11) previse] Ba

b Deducion under sections S4F (Specipy dewils in item D below) 8b

€ Long-term Caplial Galos on sale of capiinl assets ai BS above (B4 - 8b) Bic|
9 [From sale of foreign exchange asset by NON-RESIDENT INDIAN (if opted under chapier X1-A)

1 [LTCG on sale of specified asset (computed without Indexation) Ll

b [Less deduction under section 118F Specify deiatls (n item D below) 9%b

¢ [Balance LTCG on sale of specified asset (92~ 9h) “"‘

d TCG an sale of asset, other than specified asset

computed without jndexation)
e |Less deduction under section 115F (Specify derails in item D below) 9¢

Balance LTCG on sale of assel, ether than specified asset  (9d- 9e) Ber

-y
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50

10 [From sal q
o sn S;' asscis where B 10 B9 above are noi applicable - —
n coxe assets sold Include ————
| old Include shares of o ¢on
phares, enter the fallow ing deralls "pany uther than quoled
a [Full value of conslderntion recejve . == —
| mnguaoted shares colvedivécuivable inirerpect of | ta
b [Falr murket value of b | B N
undquted share q y
prescribed manner 1 res determined In the b
':" value of connideration In rﬂ[;rrni unguoted shares le
- opied ns per sectlon 80CA for the purpose of Caplial
__[sulns (higher of a or b)
i Full value of conslderntion in respect of ussets other than | &l [ -
| [nquoted shores
i [Total (le + 1) - T T Tam|
b Deductions under section 48 . N
1 _Cost of acquisition with Indexation - bi
Il [Cost of Improvement with indexatlon bil
Il [Expenditure wholly and exclusively in connection with transfer bl
iv_[Total (bi + bii 4biii) - biv
¢ [Balance (10alii - biv) . - 10c
d Fjucﬂnn under section S4D/S54E/54G/SAGA (Spevifv detuils in iem D
9] 10d
& ong-term Capltal Gains on assets at B10 above (10¢c- 10d) Dide
11 _Amount deemed to be long-term capital gains
'Whether any amount of unutilized capitnl gnin on nsset transferred during the previous year shown
8 low was deposited In the Capltal Gains Accounts Scheme within due date for that year?
O Yes O No O Noi applicable, If yes, then provide the details below
SI. |Previous year In| Section under which [New asset acquired/conxtructed Amount not used for
which assel deduction cluimed in | Year in which asset Amount ufllised | new assel or remained
transferred that year acquired/constructed | out of Capital unutilized in Caplial
Gauins account gains account (X)
1 2017-18 4/541)/S4F/S4G/S4GA
i__|2018-19 548
b |Amount deemed lo be long-term capital gains, other than at *a’
Total amount deemed to be long-term capital gains (X1 + Xil + b) BI11
12 |Pass Through Income/Loss In the nature of Long Term Capital Gain, (Fill up schedule FTI) (Bi12al+B12a2 + BiZb)| BI2
Pass Through Income/Loss in the nature of Long Term Capltal Galn, chargeable @
al 10% 12al
a2 Pass Through Income/Loss in the nature of Long Term Capltal Gain, chargeable @ 12a2
10% - under sections other than ws. 112A
Pass Through Income/Loss In the nature of Long Term Capital Gain, chargeable @
b bo% Bizb
13 Amount of LTCG Included in items Bl to B12 but not chargeable to tax or chargeable at special rates
n India ns per DTAA
Rate as per | ywhether
SL | Amount of lch.n; :;" ]:]I ® | Country name | Artlcle of Treaty TRC Section of | Rate as per AIFP:]“M'
No. [ Imcome [ o 0 ln::ud:d & Code DTAA '"'"::ru‘ ¥] obtained LT. Act LT. Act "(: ’;';;:’"I
chargeable) ) a
(L)) (2) (3) 4) (5) (6) ()] (8) 9 (10)
1
n
a [Total amount of LTCG not chargeable to tax as per DTAA Bi3a
b [Total amount of LTCG chargeable to tax at special rates as per DTAA B13b
1 Total long term capital gain chargeable under I.T. Act (Ble + B2e + B3c + Bde + B5{ + Bbc + B7e
BRf+ B9c + BOf + Bl0e + B11 + BI2 - Bl3a) Bl4
C [Income chargeable under the head “CAPITAL GAINS™ (A10 + B14) (take B14 as nil, if loss) C

D lInformation about deduction claimed against Capital Gains

1 [In case of deduction u/s 54/54B/54D/S4EC /54F/54G/54GA/115F give following details
a Deduction claimed w/s 54
i [Date of transfer of original asset al ded/'mmanvy
il }Cost of new residential house ali
iii |Date of purchase /construction of new residential house aiii dd/mm/yvyyy
iv [Amount deposited in Capital Gains Accounts Scheme before due date aiv
v [Amount of deduction claimed av
b Deduction claimed w's 54B
| [Dste of transfer of original asset bi el mm vy
1i [Cost of new agricultural land bii
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Uik [Dwie of parchase of 2ew agricuifurmd land Ml thd BT Ty _L T T
i+ |[Amount deponlied |n Cuplial Grios Acenualy hebeme belore dyedate | b . h
v hmowsl of deduction clabnred b
" Deduction dmmed u's 54D
i }’ll! of acquinision af ariginal neset sl cdaf mem kv
n E':;I of purchase/ condructlog of new land or bulldisg for Indusiris] cil
ertakin
il [Date of purchase af new baed or bullding ol did mm m
Iv mounit deposticd In Caplind Galos Accounts Scheme before due duie ch
v pumount of deduction claimed [
d Deduction clmined ws 54FEC
| te of tranafer of origlunl azset di Y T—
Lumonnl invested {n ipecifled/notitied bonds
T il exceeding fifty lakh rupees) an
f
ill [Date of knvestment diki def-mm vy
Iv jAmonni of deduction claimed div
L Deduction claimed w's 54F
i [Date of transfer of original asset o dd-mmyny
il [Cost of new residential house ell
& [Date of purchase/constroction of new residential honse eli e 'mm vy
v |Amoont depotited In Capltal Guins Accomntn Scheme before due date v
v Amount of deduction claimed o
f Deduction claimed ws 546G
| [Date of transfer of original Asset from urban ares 6 e mom Yy
‘o5t and expentes incurred for purchase or construction of new saret 1]
q Date of purchase/construction of new mascl bn an ares other than i debiswmar
rhan ares
Iv |Amoon! deposited in Capital Gaina Accounts Scheme before doe date fiv
v Amount of deduction claimed Iv
B Deduction ¢laimed w's 54GA
3 [Date of transfer of ariginal asset from urban srea gl thlimm y11¥
U XCost and expenses inenrred for purchase or consiructioa of new surl wil
i [Date of purchase/conatruction of new Ryyef in SEZ glil dilimm v
ty |Amouni deposited In Caplial Gains Accounis Scheme before due daie Biv
v |Amount of deduction elalmed (3]
h Deduction claimed ws 115F (for Non-Resident Indians}
I [Date af transfer of original foreign cxchange assed hi od ey
il [Amount lnvested in new apeciiled aseet or savings certificate hii
ili [Dute of Investment hiii vdimm v
Iv l.\mnn:l of deduction clsiioed hiv
1 [Total deduction claimed (1a+1b+ le+1d+1e+ 17+ I+ [h) 1i
2 fin case of deduction ws S4GB, furnish PANofthecompaoy | | | | | [ [ [ [ |
E t-off of current year capital losses with current year capital gains fexchuding amaeits incliuded in 4 Ya & B Lo whick v chargeable tnder DTAA)
Short term caplial loss EL.ong lerm capital loss Current year’s
Capital Gain of [ ,. | gains
turreny year (Fill ) DTAA rema::‘i:% afler
5l [Type of Capital Gain 1‘;‘.:.’.‘:&‘15"?.;‘.‘.‘3 Il: 15% | 38% 'PP,:::ME [:I{:f 10% 0% | paes
positive) m=|+z~;-]¢-5-b-‘?-
1 2 3 4 5 [ 7 8 9
Bievshies
. FRAST AT AP
Capital Loss (o be set off A T RO gl AR
i [(Fill this row onmly, IT Mgurd Afal+| ABH* 4~ dAey) ,g,g‘.-u fies
computed is negative) A842%) Bu*t Bl
BiZa™ | piame
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" 14, tAiest 4da*s {Rul)
a2}
[ N —— R (4% ARAY)
houpilal guln -
i anplical (AFe®i f2e®) 14b*4 14
ppticalde rate age 147 AR
A ] 1M1 A A rlles 19h
y e Tmde i
| - R A L ﬁUa:_l_.f!l.’uJ'l
Hie®
1. ong term j
wlh " ARV IRV PSR
aplinl gatn W AV RIS BT
L _ B HiY
_\i_Il o _ DUAA rales Blb
is 'l'l{lnl boan sel off (1 + B+ v + v+ vl + 3l + vl
v [Loss remalning afier sel off (- ix)

The Myures of STCG
o1 chargeable io tay or chargrable at apec

in this table (Ale® eic.) are the amouats of ATCG compuicd
inl rates an per PTAA, which [a Included therein
muunis of LTCG eomputed In respe

[The Agures of 1.1€ G I Dils table (Bie® cc.) are the a
| nui_chargesble (o tuy or chorgeable at ypecial rates ua per DTAA, which Is Included thereln, If =ny.

Io respective column (At -A 9) as reduced by Lhe smount of STC(]

if an

ctive column (B1-B 13) as reduced by the mmount of LTCG

lfnﬂl]'mnilun about sccrual/reccipl of capilal pain
. Upto 1816 | 16/6 ta 15/9 16/ to 15712 | 16/12 to 15/3 [16/3 ta 31/3,
[Fype of Capltal gain / Date ) o (i) (i) iv)

! lt. mtcre value fram isem Svi of schedinle BFEA, if any.

Shori-lerm caplial gains (sxable af the rate of 15%

? 1. sterr vadue from item Svii of schedule BFLA, If any.

khort-tcrm capital galns taxable at the rate of 30%

Y imter vatwe frant item Sviil of schedule BFLA, if any.

shori-torm caplial gains taxahie at applicable rates

shurt-lcrm caplial goiris tazable =t DTAA rates
4 Enter valare from isem Six of schedule BFLA, ifany.

Long
Enter value from item

Sx of schedule BFLA, if any.

- lerm capilal gains taxable at the rate of 10%

Long-

¢ Entcr value from ltem $xi of schedule BFLA, If ary.

term capltal gains taxable at the rate of 20%

fLong- termn capltal gains iaxable ai the rate DTAA rates

51 while computing the income under this heud

7 IEnter vatur from item Sxil of schedule BFLA, if ary.

Picase wmcdude the i ume of e spe 1fied persans {spouse.

wmor child et ) referred 10 in Schedule S
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OTHER SOURCES

RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION

Ine

"

iruss Income chargenhle 1o iy al normal s;irpTl_;;lie roten (la+ (b 1ot e ley_
A Llll\ldcl_udl. Grosms B
Rnterest, Gross (bl + bil + b+ biv ¢ by)

wme from sther MIBTCEN

f.:ﬂ

ITR-3

1]

|__[From Suvings Bank b
" From Depaiits (Ban¥/ Post Office/ ¢ o-aperatlve) -
U Saciety)) Rl
| #l_From Income-tax Refund bill
#_ In the nature of Pass through Income/Lows hly
¥ blhnn b
¢ [Rentul income from maclhinery, plands, bulidings, cic., Gross G
|~ Rncame of the nature referred (o In seciton 56(2)(x) which Is chargesble (o tax | 4
9 Lal+ dil + dUl + div + dv)
e P\ggrcgulu value of sum of moncy recelved without constderation di

tn case immovable property §y received withowt conskderation, stamp il
uty value of property

m

In case immovable property Js recelved for Inadeguate consideration, il
ptamp duty valuc of properiy In excess of such comslderation

i in case any other property Is received without consideration, fair div
arkel value of property
n case any other property Is recelved for inadeguate consideration, fair] dv
arket value of property In excess of such consideration
¢ lAny other income (picase specify natre) Ie
1. No.Nature Amount
I  Family Pension
2

ows ¢an be added as required

ncome chargeable st speclal rates (2a+ Ib+ 20+ 2d + 2e + 21 related to 51, No. 1)

tnnings from lotterles, crossword puzzles efe, chargeable u/s 11588 1

b

Income chargeable w/s 1 ISBBE (bi + bil + blij + biv+ by + bvi) 2Zb

1 ICash credits w/s 68 bi

ii Unexplained investments u/z 69 bit
lii Unexplained money etc. o/s 694 biil
iv Undisclosed investments etc. u/s 698 hiv
¥ (Unexplained expenditure etc, ws 69C by
vi Amoant borrowed or repaid on hundi ws 69D | bvi

Accumulated balance of recognised provident fund taxahle wialll 2c

S.No. Asscssment Year Income benefit Tax benefit
(i h (finy {iv)

Any other income chargeable at speclal rate froral af di 1o dxix) 2d

| gpompany) er forelgn company charpeable w/
11SA{I){a)1)

finterest recelved from Geovernmemt or Indisn di)
i Eoncern on forelgn currency debis chargeable u/
11SA(1)(a)ii)

Interest recelved from Infrastructure Debi Fund| diil

ividends received by non-resident (mot belnq di

lit chargeable u/s 115A(1}(n){lin)
iv Interest referred to in section 194LC {1)4 div
chargeable u/s 115A( N(a)(las)@5%
Interest referred to in section 194L.D - chargeable] dv
Y s 115A(1)(a)(ilab)
vi

tributed income being interest referred to in| dvi
pection 194LBA - chargeable u/s I 1SA(1)Xa)(liac)

Income from units of UTI or other Mutual Fllﬂ(ll’ dvil

vii specified In section 10(23D), purchsased In Forelgn

Currency - chargeable u/s VISA(1 )a)(ili)
fncome from royalty or fees for technical servlceqdvlll

viil received from Government or Indian concern
chargeable u/s T15A(1)(b)(A) & 1 15A(1)(b)XB)
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56
ncome by way of interest Irom I
i or divid 7
i l::'“" oF GDRs purchased In foreign c::f:nrr:nhm b !
= In:-'i‘.‘ﬂﬂzlﬂ_\_-ﬂﬂmhlwgn_ TEEYS ¥ |
3 ur:rr:l:\u:',m “i'“y l“' Gnidends  from DRy d
. orelgn curpeney
1 _chargeable wh 108A0A T Py Feldents -
acome (other than dividend) 7, 7
ccrived by an Fi
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o Insection JISARD = churpeable u/y HISAD{ I W5
i neame by way of fnlerest received by an FI om dall
; .nds or Governmend sccurities referred 1o lq
ettlon 141D - thurgeahle ma_per proviso 1o
aii|**  on non-residents sportsmen or spartsdxlil
seciations chargeable u/is 115BR
. frnonymous Donailons in certain cax
vy o 11 SBBC es chargeahle; dalv
A flalerest referred 0 in Proviss fn section] dxy
194LC 1 )-chargeable w/s 11SA(IKR)(lina)ir-4%
vl Income by way of royalty from paseni developed]dxvl
nd reglstered In Indis - chargenble ws [ ISBAF
i Incone by way of transfer of carbon credits Jdxvli
© T kharpesble vy LISBBG
L viid Invesiment Income of a Non-Resldemt Indinn Sdxvili
hargeable u/s 115E
" [Distributed income being Dividend referred to injduix
sectinn 194LBA - chargeable u/s 115A(1Na)(Hac)
. Fuss through income in the nature of income from otber sources chargeable wl speciaf rates 2
kefrosp evasr fu be pronaded) ‘
r Amourd inclirded in 1 and 2 above, which is chargeable at special rates (o Indin as pov DTAA P
kroru! of cob t2) of tahle below)
e N (a fo Rufe 25 PeT | Whhetlr O
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actions under section 57 (other than those reiating to income churgeable at special rates under 2a. 2h,
1%, e & 20

LMII
A

xpenses / Deductions (In case of other than family|

3al

nslon)

uction o/s 57(iia) {in case of family pension ouly)  (3aill}

b

preciation (avallable enly If income affered in 1.C of
["Schedule O5")

b

C

Enterest expenditure u/s 5T(1)(Available only if income
oiTered in La)

3¢

otal

3d

A mounts

no! deductible w's 58

[Proflts chargeable to tax u/s 89

N

Net Income from other sources chargeable st normal applicable rates (1 (after reducing income
refated to DTAA portion) — 3 + 4 + 5) (If negative ioke the figure io 4i of schedule CYLA}

ncome from other sources {other than from owning race horses) (2 +6 ) {enter 6 as ndl, if negaiive)

came from the activifty of owning and maintsaining race horses

A hu:elpls

Ba

ductlons under section 57 in relation to recelpts an

t8a

oaly

C [Amouants not deductible u/s 54

Be

D {Proflis chargeable to tax u/s 59

Bd

E [Balance (81 - 8b + 8¢ + 84) (if negutive take the figre 1o 10xiii of Schedule CFLI

ncome under the head “Income from other sources” {7 + 8e) frake e o ril. if negative)

4 »

ormation about sccrual/receipt of income from Other Sources

From 16/6 to | From [6/9 to (From 16/12 to| From 16/3 to
S.Ne. [Other Source Income| Lpto 15/ 159 15712 1573

313

i) (i {

iii} {iv)

¥
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income by way nq
innings from
otieries, crosswmord
uscles. races, gamen,
ambling. betting ete.
cferred o in Si'clil:llll

1

2 Idin)
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L Ficese imncliaie the mcume of the speetticd peraony

[apotese. mInur < Nild it § rejerred i % hedude SPE whide rompunng the e me anrder s hesd

Shivg

W;—Imum of Income sfter sci-off of curren years losses
Head Saurer of Income

Income of current House property lass

Business Loax

Onher somrces loss

Currcat year's

year of the curvent year sef (other than father than loxy from Taconre
(Fil this column only, oft speculation lvss or | owning race horses) off remaining after
if Income Is zero or specified business | the vnrrent vear et off| sel off
positive) lons) of the current
year sel oft
1 2 3 4 S=1-3-34
L.uss to be set off ¥
= 1 |{Fill this row only i computed figure _ 2y of item £ of ) ) )8
5 b ncgative) mp fig {# of Schedule -itP) Stoeddude B 1D of Schedmle-(5}
g 1 (Salaries 16 of Schedule 5)
3 iil [Honse praperty 4 of Schedule HP)
a iv |lncome from Business texcluding
" speculation profit and lacome from| (418 of Schedule 8r)
§ specifivd business) or profession
& | v (Speculative Income 1311 of siem E of
< i Schedule BP)
- e [ B t3iii of item F of
& 1i [Specificd Besiness Income Schedule BP)
- Short-ferm capital gsin tx1abie a 1% of stem E of ,
E 15% Schedule CG)
a il Short-term capital gain taxable @ (91t aof item E of
30te Schedule CG
i [Shori-ierm capital gain caxable a1  (osr of stem £ of
applicable rales Schedule OG)
. Shart-term capital gain taxable at {9 aof wem E of
special rutes in India us per DTAA Schedule CG)
{ long term capital gain 1axable @ (9w of item E of
Yot Schedule CG)
i Lang term capital gain taxable @ (Wi af item E of
W 200, Schedule CG)
i |-onE term capitsl pwins taable at|  (Ywin of item E of
specinl rates in India as per DTAA Sehedule CG)
Nei intome from  other sources
sh [chargeable at normal applicablc| (s of Schedule O3)
rales
. Froth l"rnm‘ I'lle acrivity of owning (Re of Schedule OS)
snd mainlaining race horses
Income from other soorees taxahle
wi |81 tpecial rates in Endia ws per| (2fof Schedule OS)
DTAA
svil |Total loss set off
xvili|Loss remaining afler set-off ()l - xvii)
N MREYEMY | Details of Income after Set off of Brought Forward Losses of carlicr years
Ll Head! Source of Income {ncome afver set off, il | Brought forward loss set Broughi forward Brovght forward | Current year's
No, any, of current year's (114 deprecistion set | sllowanee under Income
« losses as per 5 of off scctlon 35(4) set ofT | remalning after
g Schedule CV1.A) scl aff
= 1 2 3 4 s
? E | [Salaries t5ur of Sehedule CYELA)
g E B {lHouse prop;rlp 1510 of Schedule CYLAY | (B howse properne bws)
: = Business (exclhuding specuistion ] {B-f butiness loss, other
F 2 ili |income and income frem specified 18iv of Schedule CYLY) than sprc'uf.almn nr
T husiness) spwviffed biasiness fussy
-
{8f nurmat business or
E iv [Specutation Inenime t5v of S hedude CYLA) speculation love;
. (8 normal business or
¥ |Sprcified Bosiness Income t5ve of Svhedule CYLAY specified husiness lossy
—_——
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(H skt perm g apital

v |Hpertterm capiinl guin tasble w SOt Sodedule U
s, Y] _ — N -
i [Shert-wrm cephial guin mable o et 1A S skt dermo il
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it Shurd-ferm capltal gain taable Rt a4 (0 E et form s apreel
) applicehle raies [y | _
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T b
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_'_‘ et L _ o rl“ of }L'u"rf‘f_‘__” 0 ‘ teemonprtalbony L ] 3 -
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Net lpronw frem  other  sourccs
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rates I _ I A R -
uly Profit from ownlug and maintaining e of Sohwcdule (YA |l {ovws from kurve reest
race horsres o -
Incomm frum other sources Income
xv [tnumhle mi specisl ruees in Iodis ms|fioa el S hoalude ¢ YIA)
per DT AA |
wvp| 1ot of bronght forward loss sct off (2ii + 241+ Ziv + 2y + Dvi ‘I
+ 2vik +3viil ¢ 20+ 2a o+ a4+ 2l 4 2wiv) |
1+ Slv+ Sv + Svi + Svil + Svili + Six + 5z + Szl +51i) + Suifi+

Curreat vear's incume remaining after set ofT Total of (51 + &1+ 51
wvil [ Xxdv + Sav)

NENVINRERTY, | Details of Losses to be carried forward to fufure years
SL| Assessmenl Datr of Filing House Loss from busiess other thun los: from Loss from | Loss | Short-term | Lung- Laoss from |
NoJ Year (DD/MM/YYYY)| property | speculative business »nd specificd business |specuiative| from capitalloss | term ovwning aad '
Tosa Brought Amouni as Brought business |specified Capital n-inuu.l.gl
forward adjusted on forward business Ioza race boraey
Business Loss | account of | Business Loss '
opting for | available for
txation u/s | set off during
[} 115BAC the year
1 2 3 4 Sa 5b Sc=5a-5h [ 7 3 9 10
I |2010-11
o |2011-12
ii|2012-1)
o | 208314
E}
Q| v |201418
& vijto1518
g vil[2016-17
& 2017-18
2 ta[z018-19
: 201920
5 3
| Xi(2020-21
i 'Total of eariler
iyear losses T
Adjastment of 124 af 12vii of {2iv af {2v of i
{2xiv af
lﬂ*lban Ioeses in Schedule Schedule Schedule |Schedule Schedule
Sehedule BFLA BFJ;J) BFLA) BFLA) BFLA) BFLA)
:‘n‘l:' 2cvist of {dxvidi of (B43 of | (C49of [(Ix+ix+di+|if ta+7x 8¢ af
" U Curvent Schedule Schedule Schedule |Schedule| Sx) of item E| + 8v) of | Schedule OS
zenurrlulr 0 CYLe) CYLA} BP if -ve) | BF, if | of Schedule |item E of | if ~vel
forward v} CGy Seheduie
) CG)
Total lons
v Carvied
forward to
falure years
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W! rabmorbed depreviation and aflow ance under section 1&(4) —
o) wo  Aserumen Vear Depreciation - ‘ Allowance under u‘ﬂ/iﬂf_ﬁﬁ__ —
\m=ant of \msent & Ammanm of | Balance carvied Amoust of brought | Amount of allow ’ Carried
broeg i adjzitzd en  deprecistion set- | forward ts (he forwerd unabsorbed  sct-ofl wwﬂ':. farward o the
forward sccount of ofl agxiess (he BTl year allowance current year i { 1t yrar
enabsarbed epting lor carrent vear ’ |
deprecistion.  taiatica o incame
|, onsmac L 00000 | i 8
AT 2 &) () (4) I %) ] (6) (7) ¢
“ T arremt Asscument
' year l—
1] — = | —
w | :
— | T
i 1l L 1
" Total tir of BFLA) l | {4nvi of BFLA)

m- ; ﬂ l Effect of Income Computation Disclosure Standards on profit
ICDs [ Amount (+) or (-)

SL ™o.
[11] (i) 1 =
| Accousting Policies

s futher than the effect of change i method of valuanion ws 1454, if

ii the same purcrely repurted at col 4d or e of Part A-OF)

[} | Conaruction Contracts

v Revemur Revopnitton

4

v Tangble Fuxcd Assets |

vl Ckanges i Foreygn Exchange Rates

VIl Govemmernl Grants

Securnitics rather than the effect of change in method of valugtion u s 1454, if the same 15
vin separctely reported at col 4d or 4e of Part A-O1)

wepa
X Borrowng Costs

X Provisions, Contingent Liabilities and Contingent Assets
I1a Total effect of ICDS adjustments on profit (I+II+HI-IV+V+ VIS VI VIIHIX+X)
} (1f posilive)
Total effect of 1CDS adjustments on profit (I-[I-111-TV+Y “VI-VII-VITI+IX+X)
b V4f megative)
Deduction under section 10AA
uctions in respect of units located in Special Economic Zone
£
> . . Assessment vear in which unit begins to .
g | S1 Undertaking manufacture/produce/provide services S Amount of deduction
- :‘ | . | titern |7 of Annexure A of Form 36F)
g | a [Lndertaking No.l a fur Undertaking 1)
= . . fitem 17 of Arnevure A of Form S6F]
= b TUndertaking No.2 b for Underealing 2)
¢ Total deduction under section 10AA (a + b) c
Detalls of donations entitled for deduction under section B0OG
A nations entitled for 100% deduction without qualifying
| Jirmit
; ' ™ame and sddress of donee PAN of Donee Amount of donation Eligible An‘nunt of
s E ' donation
/= r | Donation in [Donation in] Total
; [ ‘ cash other mode | Donation
g [
[
8 | a]
;:: | 1 Total
= i
l; | B Donations entitled for 50% deduction without qualifyi
a . Timi
Name and address of donee PAN of Donee Amount of donation Ellglh.:: “::’“‘ of
nation
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Donatlon in [Danation in
cnsh

Total
other madre | Danatinn

“0“-“““! ‘T ed for 100 [l on 3 Tyin
€ entlil
00" deducil ' u.l‘ o llllll" 14

Name and address of donee

PAN of Donee

——

Amauni of donation

Danation In [Daonatlon In
_«nxh

Toial
other mode | Donation

t ligible Amount of
donation

Donations entlile TV
D i ons entltled for 50% deduction subject to qualifying

T

Name and sddress of donee

IPAN of Donee

Amaount of donation

Donation in | Denatlon in
cash_

Iotal
| other mode | Danarion

F.ligible Amount of
donation |

_t
1

Detalls of donations to research assoclations cte. [deduction under sections 35(1)(ii) or 35(1)(iin) or 35(1)(iii) or 35(2AA))

E ligible Amount af

IName and address of donee

PAN of Donee

Amount of donation

donation

Donation in | Donation in
cash

Total
other mode | Donation

1ii Total

Undertaking No. 1

eduction in respect of profits of an | al

(item 30 of Form 10CCEB
of the undertaking)

ndertaking referred to in section 80-

A(4)ii) [Telecommunication services] | a2 | Undertaking No. 2

(item 30 of Form 10CCB
of the undertaking)

eduction in respect of profits of an | b1 | Undertaking No. 1

(item 30 of Form 10CCB
of the undertaking)

b jundertaking referred to in section 80-

A(4)(iii) [Industrial park and SEZs] | b2 [ Undertaking No. 2

(item 30 of Form 10CCB)
of the undertaking)

uction in respect of profits of an | ¢l | Undertaking No. I

titem 30 of Farm 10CCB|
of the undertaking)

c dertaking referred to in section 80-

A(4)(iv) [Power] ¢2 | Undertaking No. 2

titem 30 of Form 10CCB)
of the undertaking)

eduction in respect of profits of an
d1 | Undertaking No. 1

—

(item 30 of Form 10CCB
of the underiaking)

ndertaking referred to in section 80-
A(4)(v) [Revival of power generaling
d lplant]/ and deduction in respect of
rofits of an undertaking referred to | g2
n section BO-1A(4)(vi) [Cross-couniry

Undertaking No. 2

titem 30 of Form 10CCB
of the undertaking)

atural gas distribution nerwork]
1A (al +a2 + bl +b2 +cl

+ c2+d1 + d2)

& fl‘otll deductions under section 80-

Deductions under section 80-1B

A eduction In respect of industrial undertaking located in
Jammu & Kashmir or Ladakh [Scction 80-1B(4))

al Undertaking no. 1

(30 of Form 10CCB of the
underraking!

a2 Undertaking no. 2

(300 of Form 10CCB of the
wundertaking)
(10v) of Form 1HICCEA of

Deduction In the case of multiplex theatre [Section 80-
I1B(7A)]

bl Undertaking no. 1

the undertaking)

b2 Undertaking no. 2

(1o of Form 10CCBA of
the wndertaking)

& Deduction In the case of convention centre |Section 80-
1B(7B)]

cl Undertnking no. 1

1) of Form 1OCCBB of
the undertaking)

c2 Undertaking no. 2

(100v) of Form TOCCBE of
the undertaking)
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- - = T o R — - ' of the
- Deductinn Io the case uf undertaking which beglns 4t | Undertoktngna. 1 | r::;'_',::f,,:,.? ;
4 lommersial produstion or refintag of méneral ol [Sectlon | ————— — =~ o S S e
0-1MI N L o 42 | Underiaklng on. 2 P ]
- T N - stk e BB of tin
ductlon in the case of an underisking developing and #! | Lndertaldng ma. '_m andoeifing)
¢ b uliding hausing projeci |Secilon EO-1B{10)] e | vn m-.r caking m._z ¢ itof Foem .u:t tHaf thn
- — e - R Anndvriadingd
-duction In the tose of an undertuking cogaged In ¢ Wil oy F o 081 0]t
roceasing, preservatlon and packaging of Trulty, ft | AVinderuidng on. | et enchemgt |
i s ™ B i e
cxciables, ment, meat products, pruliry, marine or duiry £k Pow it FOIE G
:gmlllcln [Section BO-IR(LIA) 2 [ Underisking no. 2 undertaksoer |
edurtion lo the case of on undertaking engnped In gl Undertaking na. 1 PRI ‘:-:'.f:': :.‘r:t": 'a o M
g poregrated business of hondiing, storage and transportation rITE] ﬂ’m i ,,—‘y-“_{ e v
{ fand grains |Scetlon BO-1D(1EA)) g Underinking na. 2 S
uction in the casce af nn pndevinking engaged in 1] Undertabdng oo 3 [ t8drer o beom (CHE )
d malniaining & rural b 5 - o e
. ]';:I':'g;'f - e orpital [Section 80 02 | Usdertablagno.2 | ¢1/¢v of drm 100 BC)
eduction In the caze of nn underiaking engaped In 1 Undertaking na. 1 | ef ftdh of brom 1HCEBIY
I |pperating and malntalning n hosplint in any arcn, other - - ——]
han cxcluded arcs [Section B0-LBOIC) 12 Cinderiaking no. 2 | ¢5Jedd uf Feom 10U BIN
1 Total deduction under secilon B0-I1B (Tatal af al 1a12) l l
AR N [RE NI, /| Deductinns under section BO-1C or 80-IE _—
p S of osemr VOB ot the
f unde al | Undertaking ns. | reptide ket
IDeduction In respect of undertaking located in Slkkim T eq T HU L of thr
al Undertaking ta, 2 R —
80 af Form LI o) the
by | Undertakingoo. 1 | " T L
b [Deduciton In respect of undertaking locuted in Himachal Pradesh = "
P AEE o Frarn HICUE oif il
b2 | Undertaking no. 2 \
300 4 Fearmn HICCH of the
cl Underiakiag no. | o n:n.i'rrmhrr ,
¢ Deduction In respect of undertaking located In Ustaranchal 1| Undertaking no. 2 30 of Farme 180CH of the
€ ndertaking uo. teaclernking)
o d Deducton in respect of undertaking located In North-East
E dsl | Undertaking na. 1 | (30 of Form 160CCB of the vaderioking)
ds (Assam an? -
» lluderl:ld.n_! i 2 | f30 of Farm I0CCH of the undertaking)
z op Aronachal dbl | Undertaking no. 1 | (30 of Form 10CCB of the undertaking)
E Pradesh db2 | Undertaking na. 2 | 130 of Form 10CCE af the wnderiaking)
del | undert X
= de F“' nipur aking no, 1 | (10 of Form IX"CB of the wndertoking)
E Orl | Undertaldng ne. 2 | (30 of Form IOCCB of the wnderiching)
a dd lMimrnm dd1 Undertaking no. I | (10 of Form | CCE of the undertahing)
dd2 Undertakdng no. 2 | ¢33 of Farm 10CCE of the undertuking)
‘]“ del Undertaking no. ¥ | (3¢ of Form HICCR of the undertaking)
de Meghalayn a ”
€2 | Undertaking wo. 2 | (30 of Furm {00CB of the underiaking }
40| Undernakdng mo. 1 | 30 of Form [GCCH of the undertaking)
df [Nagaland z :
4 Undertaking no. 2 | (30 of Farm 10CCE of the underiaking)
dg [Tr dgl | Undertaking no. 1 | (30 of Form 10CCB of the undertaking)
pura dg2 | Undertaldag ne. 2 | (40 of Form 10CCH of the undertaking)
dh [Fotal deduction for undertakings located In Nortb-east {total of dul to dg2) | dh
¢ [Total deduction under section 80-1C or 80-1E (a + d + ¢+ dh) e

== .1 Deductions onder Chapter V1-A

Part B- Deduction in respect of ceriala payments

B020 eansot be risimed ngain, if already cloimed In the AY 20-21

[Please note that ibe deduction In respeci of the investioenl! deposit/ payments for the period 01-04-2020 10 31-87-

TOTAL DEDUCTIONS

s Fnc b fsoccc
¢ ‘soccnm d Inoccmm)
¢ Poccnm f }aan




ITR-3
INCOME-TAX RULES, 1462

4 11§}
k b h ROnon
i HoE

| e
kMR ) Morin
m K,

n MG,
u L.

Votal Dedustlon under Pagt 11 {todnl wfwin 0 )

T [Part C- Deductlon respect of cevtaln Incomes

[P i N KY e oof S dnde SN Q) KO-1AN
r RO-14 g g oot S hsfde N3 HR) & [A0-1BA
B o o .

{ Q=00 BU-LE | se or S do e S0 20 M2 3R b HOESA

AT ‘_hn-‘; ITUI ol A viere “ QQ"
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Sl

+ 0J.1AA sor Fovwn HY ’L} ] o
' poRRD | J J
Totnl Deductlon under Part C Hotal ol p 1o x ) 1
A [Part CA and D- Deduction In respect of ather lacomes/other deducilon
i P{IIT.\ ’ Il BoTTH
i [nwv
Total Deduction under Part CA and B (total of I, il and Hl) 3
4

’ 4 l’l'oml deduciions under Chupicr VI-A (14 2+ 3)

- JComputation of Alternate Minlmam Tax peyable under scctlon 115JC
1 [Votal income as per item 14 of PART-B-TI

[ 2 J.*\djustmentns per seciian 115JC(2)

under the heading *C.—Deductions In respect of certaln

Deduction claimed under any section included in Chapter Vi-| 2s
a
ncomes”
I b ducton claimed u/s EBAA b
Deduction cliimed ws 35AD os reduced by the ameunt of 2¢
¢ depreclation on assets on which such deduction is claimed
| a [rotal Adjusiment 2a+ 20+ 2c) 2d
3 |Adjusted Total Income under sectlon 115JC(1) (1+2d) s
4

4 ku payable under sectlon 115JC [18.5% of (3)] (Il 3 is greater than Rs. 20 lakhs)
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enter 0]

4 |Utilisation of AMT credit Available (Sum of AMT credis
memionﬂi in 3 above and cannof ¢

weaar C T S omputation of tax credit it under section 154D
ax under section 11SJC in assessment year 2021 22 |Id of Pun n- I ||I

2 ITax under other provisions of the Au:l in W assessment year mZI 22 ul of Part- [l-l |“

3 Amounl unt of ax against which “'“m is av l"ﬂhlt' lenter (2 - 1) irz Is greater than 1. otherwise

[
Iz]'
T\

I

utllized durlng the current year is subject TS manmum of lmaum
xeeed the sum of AMT Credit it Brought Forward)

ITR-3

S, Assessment Year AMT Credit AM T Credit Balance AMT ( 'rr:h
No. A) 3 — —{ Utilised during the Carried Forwar
Gross | Set-off in carller | Balance broughi uE ‘;'ur:enl , (D)= (B3 «C)
(B assessment years|  forward to the Assessment Year
(B2) currenl assessmeni ()
year
— _(B3) = (B1)- (B2) o e a
i 2013-14 - ]
ii 2014-15 =
lii R015-16 D )
iv 2016-17 ‘
v 2017-18
vi 2018-19 ]
vii 2019-20 D
viii [2020-21 T
i )Current AY (enter 1 -2,
YIEF 152 else enter 0)
ix [Total [
5 |[Amount of tax credit under section 115JD utilised during the year [total of item no 4 (C)] 5
6 Amount of AMT liability available for credii in subsequent asscssment years [total of 4 (D)] 6

Name of person PAN/Aadhasr No. of person Relntionship J
(optional) Amount (Rs) Ilead of Income In whic
included
1
2
3
Section 1] Special rate Income(i) Tax thereon
(%) (ii)
! 111- Accumulated balance of recognised provident for prior years (el "gz:hrd“k (2t o{)':'h‘.d“k
2 [111A or Section 115AD(1)(b)(ii)-Proviso (STCG on shares units on which O 15 (part of 5vi of
l‘where STT paid) Schedule BFLA)
3 (purt of Svii of
'IISAD(STCG for FlIs on securities where STT not paid) a 30 Schedule BFLA)
4 " : gmi . a 10 (purt of 5x of
. 112 proviso (LTCG on listed securities/ units without indexation) Schedule BFLA)
5 . i . res tpart of 5x of
= -
: 112(1)(c)(iii) (LTCG for non-resident on unlisted securitics) m} 10 Schedule BELA)
6 . (purt of 5x of
g 115AC (LTCG for non-resident on bonds/GDR) a 10 Schedule BELA)
) 7 [15AC (1 of non-resid from bonds or GDR purchased in foreign o 10 part of 2dix of
E currenc Schedule OS)
(] 8 (part of 5x of
11SACA (LTCG for an employee of specificd company on GDR) ] 10 Schedule BELA)
9 . fpart of 5x of
115AD (LTCG for Flls on securities) O 10 Schedule BFLA)
10 _ ie (part of 5x uf
115E (LTCG for non-resident Indian on specified asset) O i0 Schedule BELA)
' 1112 (LTCG on others) o 10 R e
12 1124 or section 1I5AD(1)(b)iii)-proviso (L.TCG on sale of shares or onits on which o o (5¢x) of Schedule
STT is paid) BFLA)
13 L . (part of 3ix nf ]
STCG Chargeable at special rates in India as per DTAA u Schedule BFEA)
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14 1000« m‘ll_\-t;l-;ﬂ.. l:‘.l-anp_rr Y Y — R o = T
ENSFE o Naar o |
S ==rr————— —_— —_— _:» . . S Aevduie 8RO
15 115BB (W innings from lotteries. purries, races, pames ete.) a T N I f
neanr - e ———— —_— L N LAY |
“__j l*ﬂljl |Il|rnfn: under section 68, 69, 69 \. 69B, 69C ar a9D) ‘ o a0 e ur'\. hewtuds
17 _VISBO} (Tas ca iscome from pateat) — ———# — — (L,
\ Iscomse ;E:hﬂ‘hnm‘m_m—ﬁ_ I — =
N [ - o ot S hedule 1P
BoOTY -m _i_—_\__—_4h— — ——— — - —
e bead other searces (u] {1} rdvvs of N bl
I8 115HBG( Tax an iscome from transfer of carbon credits) —_— ey
A :m nnz ::d basiness or profession [m] 10 1 ot Schedule BE*
B BCOme un d other sources o 10 (v of Sy hedudy
- (RAY]
19 TISACIMBNA) & 115A(1(DXB) (Income of a non-resident from Royalty) < 10 ”‘g:;"‘f"-;""“;'\.;"
20 ,lﬂlﬂ from other sonrces chargeable at special rates in India a3 per DTAA a rartol ror |
_— Schedule (18)
‘ 21 Pass Through Income in the natare of Short Term Capital Gain chargeable @ 159, [m] 15 partof Sviof |
| Schedule BEL4)
22 Pass 1 hreozh Income in the nature of Shory Term Capital Gain chargeable @ 30%, =] 30 (part of Svii of T
Schedule BFIL4)
| 23 Pass Through Income in the nature of Long Term Capital Gain chargeable @ 10%, o 10 (part of Sy of o
2 Sche:tule BELA) -
| ” Pass Through Income in the nature of Long Term Capital Gain chargeable @ 1094 10 (part vf Six of
L_ B's. other than section 1125 Schedule BFIA
I 25 Pass Throagh Income in the uafure of Long Term Capital Gain chargeable @ 20% [m] 20 (part of Svi of T
i Schedule BELA)
J 36 Pass through income in (he nature of income from other source chargeable af O ,i\,. ol ; hedule
Epecial rates (Drop dovn 1o be provided in e-filing urilisy) Tos)
I_ J Total T
W-I Information regarding partnership firms in which you are partner
Number of firms in which You are partner )
[ Whether t 3 Capital balance
= ' _ ?;?;'gﬂ;m: section 92E Pert;en age Amo:lt:nl of sﬂrre in o 819 March in
= SL Name of the Firm PAN of the firm for audit? is applicable Share & pro the firm
SZ| No (Ye's.tleo). to firm? in the profit ; il
cz # (Yes/ No) of the firm
= =]
=
2Z3 |
=
= [3
4 [ Total
Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)
1 [Interest income 1
2 [ ; iGross Agricultural receipts (other than income to be excluded under ruld i
[7A, 7B or 8 of L.T. Rules)
i [Expenditure incurred on agriculture li
iii [Unabsorbed agricultural loss of previous eight assessment years Lii
iv iAgricultural income portion relating to Rule 7, 7A, 7B(1), 7B(1A) and 8 iv
(from SL No. 39 of Sch. BP)
E v [Net Agricultural income for the year (i — ii — iii+iv) (enter nil if loss) 2
8 vi In case the net agricultural income for the year exceeds Rs.5 lakh, please furnish the followin
z details (Fill up details separarely for each agricultural land)
t’s_‘ a [Name of district along with pin code in which agricultural land is located
E b [Measurement of agricultural land in Acre
] ¢ [Whether the agricultural land is owned or held on lease (drop down to be provided)
= £ P
d Whether the agricultural land is irrigated or rain-fed (drop down to be provided) ]
3 [Other exempt income (including exempt income of minor child) (please specify) 3 |
4 [Income not chargeable to t1x as per DTAA
SL Ameunt of income Nature of income Country name & | Article of DTAA | Head of Income | Whether TRC
Ne. Code obtained
(¥Y7N)
1
u
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10 [Total Income from DTAA not chargeable to tax 3
5 (Paus thraogh lncome not churgeable fo iax (Schedufe PTI; s
6 [Total (142+3+4+5) <
M" b Licame details Irom business trusf or investment fund a5 per section 115UA, 115UB
Sk Investment Name of FANof | St Head of income Share of TDS on
en: i cn:rlend b';‘in“s trusy/ the Current | curreni year Net such
i 115’1,_]:: 1;&; Avestment business Year loss Iacome/ | amount,
fund trust/ income | distributed Loss if any
l lavestment by Py
i fund Investment
f fund
e ) 4 15 6) 0 & @ %
. P e 1 _| House property
be provided) H_| Capital Guins
& | Short term
al | Section I11A
b _ | Long term
g bl | Section 112A
B2 | Sections other
8 than 112A
] 1ii | Other Sources
= F Y Dividend
15 b_| Others
(=] Iv_| Income claimed to be exempt
E A_| wa 10(23FBB)
D B | ws.iicauraenne
E C | W8 .ansnenn..
A House property
Ii | Capital Gsins
A_| Short term
al | Sectlon 111A
B_| Long term
bl | Section 112A
b2 | Sections other
than 1124
Il | Other Sourres
1 Bividend
2 | Others
1v_| Income claimed to be exempt
] u’s 10(Z3FBB)
bl uws.iaean
[ B erresareanes
m Pledse refer to the Instructiohs for filling out this schedute.
RIS Y~y r=d Details of Tax ob secondary adjustments as per sacilon 92CE(2A) us per the schedule pravided in e-flling utillty
y Awmml of fjustment on which option u/s D2CE{2A) a exercised & such excess wanay has ool
2 1 | been repa mlwlﬂlllltuprurﬂid me
a_| Adédftional Income fux pa 18% on sbove
- b | Surcharge @ 12% an “a®
% 2 ¢ | Beslih & Education ceas on (a#b)
3 g d | Total Additional tax payable (s+brtc)
Ny g 3 | Tazes paid
=4
gs ::::l;::”mﬂl?:t?x on Date 1 Date 2 Date 3 _Date 4 Date § Dale &
@ . 5 | secondiry aljustmentsas [ DDMWYYYY) | (DOIMMYYYY) | (DOMMIYYYY) | (DD/MM/YYYY) (CDMM/Y VYY) (DDMMIYYYY)
ég per scction 92CE(EA)
6 | Name sfBank and Branch
§ [7Bsicok
i 8 | Serial number of cJallan
B ["9 | Amsnt deposttad
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A L Detuils of Income from outside Indin and tax rellef (nvailable only In case of resident)
SL KCountry [Taxpayer SL| Head of Income income from Texpald |Tax payable nnL Tax relie]  [Relevant articls)
ICode identification outside Indin  |outslde Indin| sizch Income |svallable in India| of DTAA Ir
Number (included in PART under normal | (e} (c)or (d) | rellef ciaimeq
B-TD provislonsin | whicheverls | o/s 90 or 904
India lower
(@) &) {c) () {€) U]
! | [Satary
i [House Property
ul Business or
rolession ]
Iv (Capltal Gains
v [Other sources
Total
s -
2 { Salary
2
E il [House Property
E ij [Busioess or
5 fession
§ iv [Capital Gains
g v [Other sonrces
g Total
4 refer 1o the instructions for filling out this schedule.
= .. ) Summary of tax relief claimed for taxes paid outside India (available only In case of resident)
1 |Details of Tax rellef claimed
Country Code Taxpayer Total taxes paid outside Indla ‘Total tax relief avallable Section under which
Identification {total of (c) of Schedule FSI In | (totsl of (¢) of Schedule FSI In relief claimed
g Number respect of cach country) respect of each country) | (specify 90, 30A or 91)
E (s} @) () (] ()
w
a
E
Q
7
E Totsl
g 3 Total Tax refief svailable in respect of country where DTAA Is applicable (section 90/98A) (Part of total 2
- of 1(d))
E 3 ‘ofal Tax relief available in respect of country where DTAA is not applicable (section 91} (Part of total 3
1)
& ‘ her amy tax paid ontside India, on which tax relief was allowed in Indin, has been 4 Yea/No
E nded/credited by the foreign tax suthority during the year? If yey, provide the detalls below
a JAmount of tax refundsd T‘ b lAueslment year in which tax rellef allowed In India
lease refer to the instructions for filling out this schedule.
SISO, . <] Details of Foreign Assets and Income from any source outside India
Detalls of Fo Ttory Accownis held (including soy beneficial Interest) af any time during (he relzvant accounting perisd)
S| | Country | Country | Nameof | Addressef | ZIP | Account Status  |Accownt opeming]  Peak Closisg | Gross interest
i ] No |  name code financial | Goanciel code | mamber date balamee balance | paid/credited
[~ Institution | lnstitation during the t the account
a period during the
peried |
E )] 2) [£)) 4 ™ {5 1) m [L)] {19) an an
o —
(i)
AZ Mﬂ!o'ﬂfor!lgmCmdhlmuuhlﬂ[luludln]uthﬂdllhhr—t)nmyﬂudurilglhuhvnllmﬂnpﬂﬁ __]
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S1 | Comntry | Comntry | Nameof | Addressof | ZIP |Account| Statns | Accomnt Peak Clesing | Gross ameunt paid credited to the |
| No | mame [ code financial | financial | code | number pening | bala balance t during the peviod
i 1 institution | institation | date during the tdmsp down fa by provaded e
| ] | period Mare of SN ViZ
| I | inicrest dividemd proceady from sl
[ l or nedomption of firancial asseis
| I . iher oot
(] @ [E]] ) (5) ® | ™ @ [ (10 un —an o
1]
(i
A3 |Details of Foreign Equity and Debt Interest held (including any bencficial interest) in any cntity af any time during the reievant accounting perivd ]
| SI |Country| Cosnmtrycode | Nume of [Address| ZIP | Nature | Datcof | Initial |Peak value Closing Total gross Total groas
! No | mame entity of | code |of entity |acquiring| value of of value amount proceeds from sale
i entity the the Investment paid/eredited | or redemption of
\ Interest |investment | during the with respect to | Investment during
! period the holding the perfod
; | during the period S
(L) @) 3) (4) 5 (6) (i) 8 9) (10) (1) (12) (13)
(U]
(in
1 Ad m;‘ Forcign Cash Value Insurance Contract or Annuity Contract held (Including any beneficial Interest) at any time during the relevant
! y od
Sl |Comntry| Countrycode | Name of financial | Address of ZIP code Date of The cash value or Total gross amount
No | mame institation in which| financial contract | surrender value of the | pald/credited with respect
insurance contract | institution contract to the contract during the
! heid period
(1) 2) ()] ) 5 (6) (N (L]} )
)
(1]
B [Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the relevant accounting period
|Si No [Country |Zip | Nature of [Name and [Nature of Interest-| Date Total Income |Natureof| [Income taxable and offered in this
:1 Name |Code | entity |Addressof] Direct/ Beneficial | since [Investment (ar| accrued | Income return
' and the Entity owner/ held cost) fin from such Amouni Schedule Item
code Beneficiary rupees) Interest where  |number of
offered | schedule
1) | Z(a) | 2(b) (3) 4 (&) (6) (¢4] (8) [L)] (10) (n (12)
m
an
C [Details of Immovable Property heid (including any beneficial interest) at any time during the relevant accounting period
SiNe Country ZIP [Address Ownership-| Dateof [Total Investment| Income Nature of Income taxable and offered in this
Name and |Code | of the Direct/ nequisition (at cost) (in derived from Income relarn
code roperty| Beneficial rupees) the property Amount Schedule | [tem
owner/ where |number of
Beneficizry offered | schedule
m (2a) ey | 03 ) (5) (6) )] (8) (9) (10) (11)
; (U]
B
| D [Details of any other Capital Asset held (Including any beneficial interest) at any time during the relevant accounting period
SiNo| Comntry |ZIP of| Ownership- | Date of Total Income Nature of Income taxable and offered In this
4 Name and [Code| Assel Direct/ acquisition | Investment (af | derived from Income refurn
ende Beneficial coxt) (in rupees) the asset Amount| Schedule where Item
owaer/ offered number of
E Beneficiary schedule
M| e [@G]| @ @ [5) ) @ @ ®) (10) (a1
m
|
E |Details of sccount(s) in which you have signing authority held (Including any beneficial interest) at any time during the relevant
W Bccounting period and which has not been Included in A to D above.
Eﬁh Name of the | Address [Country| ZIP | Name of | Account [Peak Balance/ | Whether | If(7)is | If(7) is yes, Income offered In this return
Institation in | of the | Name [Code the Number | Investment income yes, Amount | Schedule | Item number of
which the [ nstitution| asd account during the | accrued Is | Income where schedule
account is held Code holder year (in | taxablein | accrued offered
! rupees) your in the
hands? account
T {1) (2a) (2b) (3) |(3b) 4) (%) {6) (0] (8) (9) (10) (1)
m
)
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¥ |Detalls of trusts, created under the laws of & country outside Indis, in which you are & trustee, beneflclary or settlor ]
St |Country| ZIP | Name and | Name | Name Nume snd | Date Wheiher | If(8) 1 yes, | IF(8) In yes, Income offered in this return
Na | Name [Code] acddrexs of and and addreas of | slice Incomie Income Amount Schedule Tiem Dumber of |

and the trust | address | address |Beneficiaries|position derived ls  |derived from where stheduls
code of  |of Setilor held iaxable In the trunt offered
{rustecd your hands?
[ty [@w [ ) o (6 M ] 19) (10) i) uz ]
U]
an
tsldc Tndis which Is not Included in,- (1) iters A Lo F above and, (I} income

Detally of any other income derived from any source ou

G
under the head business or professlon

Count N d ndd If (6) i3 yes, Income offered In this retare
S N::: .r:d 0: :::: mn:n i'::: Incomo Nature of Wheiher taxable in  [Amouni| Schedule Item number of
No ZIP Code pe derlved Income your hands? where schedule

code whom derived
offered
n ) (zb) o ) 5 (6) M ®) ®m ]
)]
(L]}
not being an Indisn cltizen, who is in Indis on & busines,

YPlcase refer to Instructions for filling out thix

schedule. in case of an individual,
Y emplayment or student visa, an asset acquired durlng any previous year in which he was non=resident is not man

£ N schedute if no income Is derived from that asref during the current previous year.

datory io be reported in thix

‘| information regarding spportionment of Income between spouses governed by

Portuguese Civil Code

Name of the spouse

PAN/Aadhaar No. of the spouse
FWhother hooks of accounts of spouse 1s audited Ws 44ABT or Whether your spouse s a partner of a flrm Yes/No
 whose accounts are required io be audited w's 44AB under this Act?
'Whether books of accounts of spouse Is andited ws 92E? or Whether your spouse Is a partner of a firm{Yes/No
st accounls are required to be audited ws 92K under this Act?
Heads of Income Recelpts recelved | Amounit apportioned In the [Amnnnt of TDS deducied on]  TDS spportioned in the
under the head bands of the spouse Income at (i) hands of ypouse
o (H) (iif) (v} )
1 [House Property
2 [Business or profession
3 [Capital galns
4 |Other sources
§ [Total
=rrrY 1 ssets and Liabilites at the end of the year (other than those included in Part A- BS) (applicable in a case where totsl Income
ALY o x ceeds Ra.50 [nkh)
A |Details of Lmmovable nasets
St Description Address Pin code Amsount (cost) In Hs.
No.

g m @) [E)] *) *)

E 4] ]

g |

g B Detalls of movable assets
SL Description Amount {cost) in Re
No.

g {n ) [&)) R
@ Wewellery, bulllon etc. |
ay |Arch seologlical collections, drawings, painting, sculpture or any work of art
@b [Vehicles, yachts, boats and alrerafis . =

S ¢@v) |Financial assets Arsount (cost) In

a (a) [Bank (including a1l deposlts)

: () |Shares and securities

a (¢) [Tmsurance pallcles

(d)|Loaps and advances given ]
(2) [Cash In hand .
| C_)nterest held In the assets of a firm or amsociation of persons (AOP) as & partner or member thereef J—
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RRIRITEHES R INFORMA TION REGARDING TU

| MI Computation of total Income
! 1 Salarles (6of Schedule §)

TOTAL INCOME

RETURN FORM - INDIVIDUALS HAVING

Name and address of the frmis) AOP(s) PAN of the Nro AOP

2)

.|;h"|||.l'l_|‘l‘l rclil!riil io A_lu-ll_l_ul_M +B+ (‘)' ) o -

Pleuse refer ta instructions Jor fllling one thiv s kra'ufo: )

GSTINNas), “Annual value of outwar
— e

BUSINESS OR PROFESSION

Assessee's Investment In the flrmy AOP o cost basls

4

ITR-3

_RN()\'I-_ZR{(-IN]N% RECEIPT REPORTED FOR GST

rd lupphri: p;:_r the GST return(s) Aled

E)]

LD | Prease furnish the Information above for each GSTIN No. !fpl";ﬂfl-‘f;'
T PART-D

2 lIncome from house property (4 of St n.uuze-fwr@a?a ‘ul_hu_\ u_ '

Profits and gains from business or profession -
Erom and galns from business
i

other than npccl]l-uﬁ:c ]
usiness and specified business (438 of Schedule BP) (enter

M
il if loxy)

W of Schedule BP) tenter nil if laxy and take the figure to schedule

'Fi)

Eront and gains from speculative business (311 of Tahic £
k1]

roflt and gains from specified business ( 3teit) of Table F

W of Schedule BP) tenter nil if loss and take the figure 1o schedute
ICFL)

Ell]

Income chargeable to tax at special rates (3¢ & Jf of

W Ischedute BP)

Mv

v_[Total (31 + 30l + 310 + 3Iv) (enter nil if 3v 1s a loss)

J\e]

4 ICapital gains

s Short term

} iSImrt-term chargeable @ 15% (%ii of iem E of schedule CG) | al

il hhaﬂ-mm chargeable @ 30% (9iu of item E of schedule €G)| all

W hort-term chargeable at applicable rate (9 of i1em £ of

alli
chedule CG)

v [Short-term chargeable at special rates In India ns per
DTAA (9v of item E of Schedule CG)

aly

v [Total Short-term (af + all + alli+akv) (enter nit if loss) 4av

b |Long-term

Long-term chargesble @ 10% (9vi of ltem E of schedule CG)| bl

Long-term chargeable @ 20% (%vii of item E of schedule CG)| bil

Long-term chargeable at special rates In india as per DTAA

b
\(@viii of item E of schedule CG) il

Iv [Total Long-term (bi + bil+bli) fenrer ni/ if lass)

4biv

¢ [Total capital gains (dav+4biv) (enier nil if loss)

41:-]

income from other sources

2 |Net income from other sources chargeable to tax at normal
pplicable rates (6 of Schedule OS) (enter nil if loss)

b Ancome chargeable to tax at special rates (2 of Schedule OS)

¢ me from the activity of owning and maintaining race
_ﬁ:::u ( 8e of Schedule OS) (enter nil if loss)

d [Total (8 + b + 5c) (enter nil If loss)

Sa

5b
5e

6 [Total of hesd wise income (1 + 2 + 3 -+de +5d)

7 JLosses of carreut year to be set off aguinst 6 (oral of 2xvii, 3xvii and 4xvii of Schedule CYLA)

alance after set off current year losses (6 - 7) (total of serial number (ii) to (xv) column 3 of
edule CYLA+5b+3iv)

’ Emlght forward losses to be set off against 8 (tolal of 2xvi, 3xvi and 4xvi of Schedule BFLA)

L1 L]
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10 il"gﬂ_Tnul income (8-9) (2lvo vl of seral mo 11t xn ) of column 5 of Schedule BELA+ 5k~ 3ivl 10 ‘
11 1aceme chargeable to tax at special rate under section 111A. 112, 112A etc. included in 10 T I
12 Dl‘ﬁﬂﬂlnm under Chapter VI-A :
& ‘rll'l-ﬂ.l(" \lldjl:l("h;:'tt‘l; VI-A (i) = diof Schedule V-4 and limated wgto ot of 1, 00, w v ;;1F
b Part-C of Chapter VI-A /12 o Schediade 17-4 and limizted upio 13 of BFLA] II_!:I ‘—‘
¢ Total (128 + 12b) /limmed s 110-1 1)) 124
13 Deduction m's 10AA (¢ of Sch /(144) 13
14 Total income (10 - 12c- 13) 14 ]
15 Income which is included in 14 and chargeable to tax at special rates (roral of ii} of schedule SI) 15 :
16 Net agriculrural income any other income for rate purpose ( 3 of Schedule EI) 16
‘: Aggregate income (14-15+16)/applicadle 1f (14-15) exceeds maximum amount not chargeable to tax) 17
18 Laosses of current year to be carried forward (101! of row xiv of Schedule CFL) 18
| 19 Deemwed income under section 1153C 13 of Scheduie AMT) 19 ;
(EEIRRT] Computation of tax tiabiliy o total income
'_l_ _a_Tax payable on deemed total income under section 118JC (4 of Schedule AMT) | 1a ]
© Surcharge on (a)_/ pplashic ) | tb
¢ Health and Education Cess i@ 4% on (1a+1b) above Ic
d Total Tax Payable on deemed total income (1a+1b+1c) - T
"3 Tax payable on total income ]
A Tax at normal rates on 17 of Part B-T1 1a
B Tax at special rates (rotal of col (i) of Schedule-SI} b1.]
c Rebate on agricultural income [applicable if (14-15) of Par B 1
T1 excvds marimum amouni not chargeable io tax)
D Tax Payable on Total Income (2a + 2b - 2¢) d
E Rebate under section 87A 2e
F Tax payable after rebate (2d - 2¢) 2
| Surcharge
G Surcharge computed :lort Sl::::;?ler:lr::;
marginal reliel
| | |& 25% of 17(i) of Schedule 51 2gi ha
[ & 10% er 15%, as applicable of 2(ii),3(1i), %), 2gil lia
| (1241}, 22(i), 24{Ti) of Schedule SI
_ T 0a (20 - (17230, 908, 1201, 220, 3401] 2gii
’ of Schedule SI)f|
iv | Total (ia + iia) 2giv
‘ H Health and Education Cess @ 4% on (2f + 2giii) 2h
1 \Gross tax liability (2f+ 2giv + 2h) 2
| 3 |Gross tax payable (higher of 1d and 2i) 3
[ 3a Tax on hmu without including income on perquisites referred In section 17(2Xvi) received from In
kemployer, being an eligible start-up referred to in section 80-IAC ( Schedule Salary)
| 3y (Tax deferred - reistable to income on perquisites referred In section 17(2)(vi) received from employer, [
] being an eigible start-up referred to in section 80-IAC
[, Credit under section 115JD of tax paid in earlier years (applicable if 2i is more than 1d) (5 of i
| AMTC)
‘ $ [Tax payable after credit under section 115JD (3a - 4) 5
| 6 [Tax relief
[ . tﬁnnmmmbmﬁ: Form 10E to claim |
1‘ —
I’ b [Section 90/ 90A ( 2 of Schedule TR) 6b
| e 91 ( 3 of Schedule TR) 6¢
[ | d[Total (62 +6b+60) 6d
| 7 INet tax lisbility (S - 6d) renter zero if negative) 7
[ 8 lInterest and fee payable ,
[ 2 fizterest for default in furnishing the return (section 234A) 8a )
' b lmterest for default in payment of advance tax (section 234B) | 8b
! C for deferment of advance tax (section 234C) 8¢ ARyl A==

COMPUTATION OF TAX LIABILITY
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d ]Fu for default in furnishing return of income (section 234F) I 8d I ) R o
¢ [Total Interest and Fee Payable (8a+Bb+8c+8d) T ke
9 ate liability (7 + 8e) - 9
10 [Taxes Paid B
‘a a |Advance Tax (from column 5 of 174) 10a
E b [TDS (total of column 5 of 18B and column 9 of 17C) 10b - 7_ -
i g ¢ [TCS (column 7 of17D) 10¢
i d [Self-Assessment Tax (from column 5 of 174) 10d
: ¢ [Total Taxes Paid (10a+10b+10c+10d) T 10e
¢ 11 |Amount payable (Enter if 9 is greater than 10e, eise enter 0) o ) IETY
$ 12 ;Reﬁmd (If 10e is greater than 9) (Refund, if any, will be directly credited into the hank account) - ul
;m 4 youn have a bank account in India (Non- Residents claiming refund with no bank nccount in Indin may seleet | Select Yes or No
)
: L |a) Details of all Bank Accounts held in India at any time during the prcvlouu yeur (culudlnu dormant accounts)
; Sl |IFS Code of the Bank in case of Bank| Name of the Bank Account Number Indicate the account in which
Accounts held in India ( you prefer to get your refund
credited, Il any (ick one arcound
] Ap—— )
1
]
(Note:
1) Minimum one account should be selected for refund credit
Z) In case of refund, multiple accounts are selected for refund credit, then refund will be credited to one of the account decided by
ICPC after processing the return
[Rows can be added as required B [
il. 1) Non- residents, who are claiming income-tax refund and not having bank account in Indiu may, af lhtlr option, fllrlllhll the dﬂnlla
f one foreign bank account: S
SL No. SWIFT Code Name of the Bank Country of Location IBAN
s 41 .y _ . N e
14 [Do you at any time during the previous year,-
hold, as beneficial ewner, beneficiary or otherwise, any asset (including financial interest in any entity)
ted cutside India; or Onw
: i) have signing autherity in any account located outside India; or O ves a
ii) have income from any source outside India?
applicable only in case of a residens] [Ensare Schedule FA is filled up if the answer is Yes |
the return has been a Tax Return Preparer (TRP) give further details below:
Ne. of TRP Name of TRP (Counter Signature of TRP
TRP s entitled for amy relmbursement from the Government, amount thercof ]
'AX PAYMENTS g = .
h&lulm of Advance Tax and Self-Assessment Tax
FI Neo BSR Code Date of Deposit (DD/MM/YYYY) Serial Number of Challan Amount (Rs)
1 1 3) [C)] [B)]
o0 @
=
@ e = —
B 5 B .
13
- § . A Enter the totals of Advance tax and Self-Assessment tax in SI. No. 10a & 10d of Part B-TT! _ -
! Ddllhd'l‘nl)ednﬂdd&lﬂ:ﬁﬁum&hry [As per Form 16 issued by Employer(s)| e
“Income chargeable under | Total tax deducted
S Ne Tax Dedoction Account Name of the Employer 1
) Number (TAN) of the Salaries
Employer I —
g 1) @ 3) “ —— L) I
]
z AAEEEENN —
B LLLLLL] R




ITR-3
INCOME-TAX RULES, 1962 7
SiNo| TDScredit [PAN —
"h"_'. " ;& -:::"”':-rr TJ::I'M T Taloned 70N T TDY of the corrent Finaneinl | TD6 credt being cleimed thbs Year oaly|  C ing TN
phimpan-Sidll il Browght forward | Year (TDS Deducted during | if correapomiing imeame In being ofTered Recelpuwithdrawale | belug credl
person D8 “'t"' D':‘::;’" W the FY 2010-21) for tax this year, wot npplicable f TDS It alfered [.:::H
sponse ay | relaredte | Aadhaar deducted u/a 194K)
perseciien | other pursonm) | Na. of
SA/other Teansnt!
wmr:: per Buyer
37BA)
Fin. vear | 1D | Deducred | Dedocted nthe | Clabed In Groas | Hesd of
inwhich | b | Imewn |buwdsef sprusess) own hands | Calmed In the hands of Amoant | Insome
deducicd hawnds | por section 5A o upamye 88 per pection SA
any wiher prraon ar any other perion 88
us por rule per rule 37BA(D) {r
STBAD G applicable)
applicable
ONE) @y @ | ® o] ™ @ ®) {i0) an_|_an m
Income | TDS Taceme | TDS | PAN/
Aadhazr
_Ne.
i
NOTE » Please enter futal of coltimn 9 in0b of Part B- bxtl
D IDeulls of Tax CoBiected at Source (TCS) [As per Form 27D {ssued by the Collector(s)]
S| Tas Deduction and | Name of the Unclaimed TCS brought forward TCS of the current fin. Amount out of (5} or (6) Amount out of (Sor
8 |No| = TaxCollection | Collector s Year belug claimed 1his Year | (6) being carried
E Account Number of {only if corresponding forward
the Collecter fncome s belng affersd
; Fin. Year I A t b
E which sollected v for tax 1his year)
B N @) [E)) ) €] (6) m (B)
i
& I
E Please enter total of column (7} in 10c of Part B-TTI
VERIFICATION
L son/ daughter of solemnly declare that lo
the best of my knowledge and belief, the information given in the return and schedules thereto is correct and complete and is in accordance
with the provisions of the Income-tax Act, 1961.
1 further declare that | am making retumns in my capacity as (drop down to be provided) and | am also competent to make this
(if allotted) (Please see instruction). 1 farther declare that the

return and verify it. 1 am holding permaneni account number

critical assumptions specified in the agreem
with. (Applicable in a case where return is furnished under section 92CD)

Date

—
ent have been satisfied and all the terms and copditions of

Sign here ¥

the agreement have been complied
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'SUGAM (ITR-4)

INDIAN INCOME TAX RETURN

|For Ledividuats, HUFs and Firma (ather than LLF) belng » resident huving totsk lscome upto

iITR-4 Rs.50 lakh and having incame from busifiess and profession which is compuied under sections

. 44AD, 44ADA or 44AE)
SUGAM [Not for an Individusl who ix elther Direetor 1o « com

pany or has Invesicd In unlisied cquity 2 0 2 l - 2 2
shaves or if tncome-tnx s deferred on ESOP|
(Plense refer instructions for eligiblilty)

Assrssment Year

FORM

PART A GENERAL INFORMATION

(A1) First Name (A2) Middle Name (A3) Last Nome (Alll) Permanent Account Number
AS) Date of Birth/Formation (D (A6) FlatDoor/Block No.
¢A7) Name of Premises/ Ruilding/ Village (AB) Road/Streel/Post Office (A9) Area/Locality
{AID) Town/City/District (AIl) State {A12) Country {A13) PIN Code/ZIP Code
{Ad) Andhrar Number (12 digits\ Aadbaar Enrolment 1d (28 digiss) (if eligible for Andhaar {A1S5) Status
Ne.) Individual 0 HUF O
—TIIIIIIIllll]llillllll[llll“mtothe"hml-”’ln
{A16) ResidentiaVOffice Phone Number with STD code/ (A17) Mobile No. 2 (A18) Email Address-1 (self)
. Mabile No.
1 Emall Address -2
: | [ 1T T T TTTTT7 | LT T T
! (A19) Nature of employment - T Central Govi. O State Gevi. [ Publlc Sector Undertaking [ Pensioners [ Others L1 Not
' Applicable {¢.3. Family Penafon etc))
{A20) Filed wis (Tick) O 139(1)-On or before due date, 00 139(4)-After due date, L] 139(5)-Revised Return,
Please see instruction]- Q192 After Condonatlon of dela;
Or Filed In response to sotice wis 139w 0 142¢1) O 148 D153A O 153C
(A21)lf revised/defective then enter Receipt No,
and Date of flling of original refurn / f
(DDMM/YYYY)
(A22)If Oled in response to notice w/a 139(9) N142(1)/148/153A/153C or order ufs 119(2)(b)- enter / ‘
Unlque Number/ Document Identification Nusber (DIN) & Date of such Notlce or Qrder

Are you opting for new tax reglme u/s 115SBAC T O Yesa O No

if furnish dste of filing of form 1(-1E alonp with Acknowledgment nemher
Are you flling return of income under Seventh provise to section 139(1) but otherwise not required to furnish retura of Income? {(Not
applicable in ¢ase of Arm) - (Tick) 7 Yes L No

I yes, please furnish following Information

[Note: To be filled only i « person Is not required to furnish a return of Income under sectlon 139(1) bue fillng return of income due to
fulfilling ene or more conditions mentioned In the seventh proviso io sectlon 139013

Have you depoaited amount or aggregate of amounis exceeding Rs. 1 Crove in one or more

curvent account during the previons year? (Yes/No) Amount (Rs) (If Yes)
Have Incurred expenditure of an amoant or aggregate of amount exceeding Ry, 2 lnkhs for
trlvel,l:"; for: country for yourself or for any other pérson? (Yes/ No) . Amount (Rs) (If Yes)
Have you Incurred expenditure of amouni or ate of amaunt exceeding Rs. 1 Jakh on
comurmption of electricity during the revious year? (¥ ey ¢ Amount (Rs) (If Yes)
(A23) Whether this return is being filed by a represeniative assessce? (Tick) @ L] Yes Q Neo
H yes, please farnish following information -
1) | Nume of the representative
2) | Capacity of the representative
3) | Address of the representative
{4) | Permanent Account Number (PAN) Asdhaar No. of the representative
LB CROSSHOTAL EEs R - Wliole-_R__llEgﬂ'oll!!'
Bl me from Business & Profestion (NOTE-Enter value from E8 of Schedule BP) Bl
) Pt IGrou Salary (iavibtic) i
a [Salary ay per sectlon 17(1) In
J b Value of perqubites as per section 17(2) ib
¢ [Profit In lex of salary as per sectlon 17(3) ie
i fLess allowances to the extent exempt wa 10 (drop down to be provided in e-filing utility) i
Ensure that it is included in sslary income /s 1IVITER 7(3)]
Net Salary {1~ n 1]
bonctions uw/s 16 (va + tvb+ive) Iy
[ Iva
ivb
mal tax w/z 16(111) hve .
i geable under the head ‘Salarfes’ (Il — Iv) (VOTE- Ensure 1o Fill “Sch TDSI™ ) B2 |
pplicable option SeMf Occupled O Let Out O Deemed Let Out

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.ef. 1-4-2021. Earlier, Form Sugam

-4) was substituted by the IT (Twelfth Amdt.) Rules, 2020, w.e.f. 29-5-2020, IT (Second

Amdt) Rules, 2019, w.ef. 1.4-2019, IT (Second Amdt.) Rules, 2018, wrelf. 1-4-2018 and Form
ITR-4S by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017.

I N
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INCOME-TAX RULES, 1962

TECH SE PRITEE RTY

74

| (Groms reat received/ receivable lettable v aloe durisp che year

[a [

U Tax paid 1o local authoritics
i [Anzual Vahee (i - ii)

il
iv 30, of Ananzl Valoe

tv

¥

interest pxyable on borrowed capital

vi

¥
| i “wrealized Rent received domiap the vear Less 30%
filncome chargesbie ander the head ‘House Property’ flii -y -V +¥i
iF kns, put the figure in degaives Note:-Madmum lom from

-

R 1. 90.000. Ta avail the bemedli of carry Forward and et of

ncorne [rom Other Sources drop down like interest Jfrom saving
prowided in e-filng wility specifving nature of mnme and in caze

mention guarierty breakup for afluwing applicable relief from section 234C

hﬁrpr.pu‘l)lhlll:llhw@-oﬂh

mse [TR V5.
accaant, deposis etr. 1o be
of dividend income Pk

NOTE- Fill “Sch TDSZ™ if applicable.

b cvs: Deduction /s ST(DR) fin cas’ of famsly persion onivi

Gross Total Income {B1+B2+B3+B4)
[Tu avil the benefit of coty {eruwdl.ldlﬂaflﬂl.pk!ﬂuel'l'll-ws.

BS

for Deductions Hmide zy per TROGME-LAX Aty
01-04-2020 ta 31-07-20728 canwol e chlmed sgaln,

ART C_DEDUCTIONS AND TAXABLE TOTAL INCOME (Refer to
mhtmmmhmdmmwpmmhwﬂ
claimed ia the AY 1828-71) —
c1 80C Cz | 8#CCC €3 | 8CCD(N)
Cs | SoCCDUB) T5 | SCCD@ co 80D ool
digneer a be
pravided ine-
filing whikicy
sl o e Dictails fo v (o] SOE
7 ETT Dot o be Cs | spDR | SR
deywem 10 02 ke iz b
preded ia ¢ B g ity
Cl1o SOEE C11 | SOEEA c12 S0EER
C13 306G Devashs i e Cl4 BGG CIS 8GaeC
Fithed in drop
whovm R b
prirvidisd ;:ﬂ -~
Clé TTA Cl7 | BOTTB [&T] 80U mf_ tobe
dragr dovn &0
b provided (s
efling witir
19 | Total deductions (Add itevs C1 to C185) c1y
T30 | Taxable Total Incomee {(BS - C19) 2
ART D-TAX COMPUTATIONS AND TAX STATUS L
T [Tax paysble o total income (C20) ™
n on BTA b2
D3 [Taz payable after Rebate (D1-D2) fit)
[:2] and Edocation Cess @ 4% on {D3) D
IH]’I‘cIllendCul(nMD‘) 7]
Dé ﬂssy(m-emmmumr-musumuhm Dé
b7 Tax after Reliel (D5—D#) D7
DI [Total baterest ais ZMA ]
79 [Total Interest w/s 234B 7] 1
D% [Total Interest w/s 234C DIt
D1 [Fee u/s 234F pil
bz [ru'ru.rumdmmn(m+m+m+mo+nm i
D13 [rnw Advance Taz Pald [TTE]
D14 [Total Self-Arsessment Tax Pald DI4
DI5 [ Total TDS Cialmed (iotal of column 4 of Schedule-TDS! and, column & of Schedule-TDS2) DI5
D16 [Total TCS Callected {/tai of cofuma (5) of Schedule-TCS) 1713
D17 [Total Taxes Peid (BE3 + D14 4 DIS +D16) 75
D13 [manat payable (D1Z - D17, [[Di2> D17) Dif —
Di¥ |Refund (D17 - D12, D17 > D12) DIy
(77) mlnume wnly for reporting purposes (If sgricultarsl inceme ks move than Ra5,000/~ e | 139 —
dowm to be provided in efilig utility mentioning roture of scempt income, relavant clause and sectian)
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RETURN FORM - SUGAM

o~ — ] (excloding dermant sccsusts)
faf- '!“'i 1FS Code of the Bank | Name of the Bank Account Namber Select Account far
£2 — i _Refund Credit
LI
0
). Vinizess vor shawld be sbocted for refund credts
;h_d:ﬂ-#mmuhmmhmthm--dmmmuc'rc-!m
SCHEDULE BP — DETAILS OF INCOME FROM BUSINESS OR PROFESSION
COMPLTATION OF PRESUMPTIVE BLSINESS INCOME UNDER SECTION HAD
5 ) Name of Butiness code Descriptio
N "
L
El | Grocs Turnever or Growms Receipty
. Ttrnupﬂtmudqnuutmuhnkdnnwhnkmm IStem received El
wwmmwwmmdm nem * *
b | Any sther mode Elb
E2 | Presumptive incenw ander wection 44AD
a SV.dElawthewddmduhubenm-_Mmbugbu Els
b l%-ﬂ:lbwlﬁcmdﬂnﬂhhb&nund,whkkwrhﬂ;hﬁ E2b»
e | Total (s + b} E2c
NOTE—I Income Is oo than the shave oG b
‘ . el hhhw Tels Recelpty, mandsiory te kare & txx swdit gnder
COMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION HHADA
[ Name of Bosiness Basiness code Dexcription
b
fiy
E3 | Gross Receipts [Z]
E4 Mm—mmmamampumwmuhumm-wumh E4
mm—uhmmummnhmum-mmmuu & other ITR
o sppOcable has to be Mied
ATION OF GOODS CARRIAGES UNDER SECTION #4AE
. Name of Bagdpess Basiness code Descriptian
| Ne.
)
Begistration | Whether gwyed’ | Fonnage capacityof | N menths for w Presynmtve income w3 $4AF, for
No. of poeds kepaed/ bived geods carriage goods carvispe wys owned/ cari
carrisge (in MT) besscd/hired by sesser [Computed &, Re1008 per ton per
month In case tonnape exceedy
L12MT, or eise & R3.7500 per
manth) or the amount dainwd to
bave beeq getwaily earned,
| ) (L] ) 3) 4) 5)
|_(3)
Aﬂm#am(&mdmﬁrﬁgﬂeyﬂr&enﬂquﬂ%:hﬂdmamﬂlnveuduj
ES | Presumptive Incon from Geods Carrisge xnder section 44AE {total of colama {5)] ES
NOTE—If the profits ara lawey than prescribed under SA4AE or fhe amber of Vedicies ewnrd at ay time exceed
18 then other TTR, us applicabls, as to be fBed
6 | Salary and Intercst paid te the partaers E6
NOTE — This Is to be filked wp snly by tirms 3]
E7 | Presumptive Income a's 44AE (ES-E6)
ES | Imcsmne charpeable under the bead *Business or Professien’ (E2c+E4+ET ) ER
BECEIFT REPORTED FOR GST
: o s EY
E? | GSTIN Na(s) EI8
E18 | Ansus! valne of ootward sopplies st per the GST reiuzns filed




















































































































































































































































































































































































































































































































































